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 vention  has  been  followed.  But  the  very
 fact  there  is  a  rule  which  can  meet  an  emer-
 gency  shows  that  the  rule  could  be  taken
 advantage  of  (Interruption).  Since  Shri
 Limaye  has  referred  to  rule  109  and  110,
 if  we  are  to  read  both  the  rule--l09  and
 0--then  the  Government  would  have  been
 in  difficulty  and  it  would  not  have  been  po-
 ssible  for  them  to  take  advantage  of  rule

 “109,  and  i0  together  because  rule  0
 specifically  speaks  what  should  be  done  if
 the  Bill  is  withdrawn.  Therefore,  the  rule
 ought  to  be  suspended.

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI)  :  I  have  no  hesitation  expressing
 my  regret  for  the  inconvenience  caused  to
 hon.  Members  and  I  think  we  will  see  in
 future  that  this  sort  of  thing  does  not  ha-
 ppen.

 MR.  SPEAKER  :  The  question  is  :

 “That  clause  (०)  of  the  rule  0  of
 the  Rules  of  procedure  and  Conduct
 of  Business  in  Lok  Sabha  in  its  appli-
 cation  to  the  motion  for  withdrawal
 of  the  Constitution  (Twenty-second
 Amendment)  Bill,  +1968,  as  reported
 by  the  Joint  Committee,  be  suspen-
 ded  in  so  for  as  that  clause  requires
 inclusion  of  additional  provisions  in
 the  Bill  to  replace  the  said  Constitu-
 tion  (Twenty-second  Amendment)
 bill,  1968.  co

 The  motion  was  aodpted.

 3.03}brs
 CONSTITUTION  (TWENTY-SE-

 COND  AMENDMENT)  BILL

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAVAN):  Sir,  I  beg  to
 move  for  leave  to  withdraw  the  Constitut-
 ion  (Twenty-second  Amendment)  Bill,  968
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 MR.  SPEAKER  :  The  Question  is  :

 “That  leave  be  granted  to  withdraw
 the  Constitution  (Twenty-second  Am-
 endment)  Bill,  968  as  reported  by
 the  Joint  Committee,  which  is  pen-
 ding  in  the  Lok  Sabha.  ’’

 The  motion  was  adopted.

 SHRI  Y.  8,  CHAVAN  :  Sir,  I  with-
 draw  the  Bill.

 4.04hbrs,  *

 DEMANDS  FOR  GRANTS--Contd.

 Ministry  of  Industrial  Development
 Internal  Trade  and
 Company  Affairs.

 MR.  SPEAKER  :  The  House  will  not  take
 up  discussion  and  voting  on  Demands  Nos.
 58  to  6]  and  121  relating  to  the  Ministry
 of  Industrial  Development,  Internal  Trade
 and  Company  Affairs  for  which  6  hours
 have  been  allotted.

 Hon.  Members  present  in  the  House
 who  are  desirous  of  moving  their  cut  mo-
 tions  may  send  slips  to  the  Table  by  4.5
 hours  indicating  the  serial  numbers  of  the
 cut  motions  they  would  like  to  move.  They
 will  be  treated  as  moved  if  they  are  other-
 wise  admissible,

 We  will  conclude  the  discussion  and
 voting  on  these  Demands  by  about  4.30
 tomorrow  and  then  take  up  the  Demands
 relating  to  the  Ministry  of  External  Affairs.

 Demand  No.  58-  Ministry  of  Indus-
 trial  Development,  Internal  Trade

 and  Company  Affairs.

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding  Rs.  72,43,000

 be  granted  to  the  President  to  complete  the

 *  Moved  with  the  recommendation  of  the  President.
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 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3151.  day  of  ‘March,  1970  io
 respéct  of  Ministry  of  Indu:triiul  Develop-
 ment,  Internal  Trade  and  Company  Affvirs’.””

 Demand  No.  59-Industries.

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs  4,05,92,000
 be  granted  to  the  President  ro  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  du-
 ring  the  year  ending  the  3ist  day  of  March,
 979  in  respect  of  ‘Industries’.

 Deinand  No.  60-Salt.

 MR.  SPEAKER.  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  53,58,000
 be  granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  du-
 ring  the  year  ending  the  3!st  day  of  March,
 970  in  respect  of  ‘Salt.  "

 Demand  No.  6i—Other  Revenue  Ex-
 penditure  of  the  Ministry  of  Indu-

 strial  Development,  Internal  Tr-
 ade  and  Company  Affairs.

 MR.  SPEAKER.  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  2,4t,
 29,000  be  granted  tothe  President  to  com-
 plete  the  sum  necessary  to  defray  the  char-
 ges  which  will  come  in  course  of  paymaat
 during  the  year  ending  the  3lst  day  of
 March,  970  in  respect  of  ‘Other  Revenue
 Expenditure  of  the  Ministry  of  Industrial
 Development,  Internal  Trade  and  Company
 Affairs’.  *

 Demand  No.  2i-Capital  Outlay  of
 the  Ministry  of  Industrial  Develop

 ment,  Internal  Trade  and  Co-
 mpany  Affairs.

 Mr.  SPEAKER.  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.3,86,
 98,000  be  granted  to  the  President  to  co-
 mplete  the  sum  necessary  to  defray  the  char-
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 ges  which  will  come  in  course  of  payment
 during  th:  year  etding  the  3lst  day  of
 March,  970  in  respect  of  ‘Capital  Outlay  of
 the  Ministry  of  Industrial  Development,  In-
 ternal  Trade  and  Company  Affairs’.”’

 We  will  adjourn  now  for  lunch  and
 meet  again  4.00  hours.

 The  Lok  Sabha  adjourned  for  Lunch
 to  meet  again  at  44  00  hours,

 The  Lok  Sabha  re-a  sembled  after
 lunch  at  four  minutes  past  Fourteen

 of  the  Clock

 [SHRI  THIRUMALA  RAO  in  the  Chair]

 DEMANDS  FOR  GRANTS-Contd.

 Ministry  of  Industria}  Development,
 Internal  Trade  and  Company

 Affairs--Contd.

 श्री  जे  फरनेन्डीज  (बम्बई-दक्षिण)  :
 समापति  महोदय,  मैने  सुबह  एक  प्रदान  उठाना
 चाहा  था  लेकिन  उठा  नहीं  पाया  क्योंकि  सदन
 को  बहुत  जल्दी  से  एड जने  क्रिया  गया  था।
 मैंने  स्पीकर  साहब  को  चिट्ठी  लिखी  थी  सुबह
 जिसमें  यह  प्राथंना  को  थी  कि  वह  पाल  मेरी
 अफेयर्स  मिनिस्टर  या  उघान  मन्त्री  से  कुछ  कह-
 लवायें  क्योंकि  कल  पहली  अप्रैल  हो  चुकी  है,
 कल  से  चौथी  वंचवर्षोय  योजना  अमल  हो  आनी
 थी,  वह  अमल  में  आई  या  नहीं  ?  उसके  बारे
 में  कया  हुआ  1  लोगों  की  यह  भावना  है  कि
 पहली  अगर  ल  से  जो  अमल  में  लाने  की  बात
 थी  वह  आल  फूल्स डे  या  एप्रिल  टूल्स  डे  को
 ध्यान  में  रख  कर  बात  नहीं  कही  गई  थी  ॥  तो
 मेरा  आपसे  यह  कहना  है  कि  यह  कोई  मामूली
 मामला  नहीं  है,  बीस,  पचास,  हजार  करोड़
 की  योजना  को  अमल  में  लाने  को  बात  है।
 इसलिए  या  तो  आप  पालंमेन्टरी  अफेयर्स  सिनी-
 स्टर  से  कहें  कि  वे  इसके  बारे  में  कोई  खुलासा
 करें  या  फिर  प्रधान  मन्त्री  से काम  गये  कि  बह
 भाकर  बतायें  कि  चौथी  योजना  का  क्या  हुआ  ।
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 यह  सदन  को  दिया  हुआ  वायदा  है।  प्रधान
 मन्त्री  ने  इस  सदन  में  वायदा  किया  था  कि
 पहली  अप्रैल  से  चौथी  पचवर्षीय  योजना  अमल
 में  आयेगी  ।  इस  बात  के  लिए  हम  सब  बहुत
 ही  उत्सुक  हैं  ओर  जानना  चाहते  हैं  कि  क्‍या

 हुआ  ।  सारा  देश  जानने  के  लिये  उत्सुक  है  कि
 चोथी  योजना  के  सम्बन्ध  में  क्या  हुआ  ।  उसको
 कल  से  ही  परमल  में  आना  था।

 श्री  शिव  चन्द्र  का  (  मधुबनी  )  :  समापति
 महोदय,  चौथी  पंचवर्षीय  योजना  के  सम्बन्ध  में
 मेरा  भी  ध्यानाकर्षण  प्रस्ताव  था  ।  उसको
 स्पीकर  साहब  ने  मंजूर  नहीं  किया  1  मैं  जानना
 चाहता  हैँ  कि  क्या  चौथी  पंचवर्षीय  योजना  क्‍या
 रिवाइज  होने  जा  रही  है।  आप  मेरे  या  तो
 काल  स्टेशन  को  मन्जूर  करें.  (व्यवधान  )

 MR.  CHAIRMAN  :  Will  you  please
 resume  your  seat  ?  You  cannot  go  on  speak-
 ing  as  you  like.  One  of  your  own  Party
 Members  has  said  something  and  |  am  trying
 to  see  what  can  be  done  in  this  matter.  But
 even  before  I  stand  up,  is  it  right  that  you
 go  on  speaking  without  my  calling  you  ?
 Therefore  I  would  like  you  to  co-operate
 with  me.  Please  do  not  put  me  in  an  awk-
 ward  position  and  get  yourself  in  an  awk-
 ward  position.  You  can  stand  in  your  place
 but  you  cannot  speak  without  being  called.

 Now,  I  want  to  know  from  Shri  Ferna-
 ndes  whether  the  matter  isso  urgent  that
 it  has  to  be  raised  now  and  taken  up  im-
 mediately.  Secondly,  have  you  not  got  any
 other  opportunity  in  the  near  future,  either
 in  the  debate  or  otherwise,  to  raise  it  ?
 Thirdly,  do  you  think  that  the  Minister  of
 Parliamentary  Affairs  is  the  gentleman  who
 can  enlighten  you  on  this  subject  ?

 ol  at  फरनेन्डीज  :  आज  सुबह  मैं
 स्पीकर  साहब  से  मिला  था  कौर  उनको  लिख-
 कर  मी  दिया  था  कि  कल  से  चौथी  पंचवर्षीय
 योजना  कमल  में  कराने  वाली  थी,  उसका  एलान
 पहले  ही  कर  दिया  गया  था,  इस  सदन  को
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 आश्वासन  दिया  जा  चुका  था  इसलिए  आप  प्रघ.न
 मन्त्री से  या  पालें मेंट टी  अफेयर्स  मिनिस्टर  से
 कहिए  कि  वे  सदन  में  इसका  खुलासा  करें  क्यों
 कि  यह  बहुत  ही  मरहम  मामला  है  य'  फिर  मुझे
 377  के  अन्तर्गत  यहां  पर  उठाने  की  आज्ञा  दें

 MR.  CHAIRMAN  :  Is  the  Minister  of
 Parliamentary  Affairs  in  a  position  to  enli-
 ghten  Shri  Fernandes  in  any  way  or  will  he
 convey  it  to  the  Government  and  get  the
 information  ?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAJRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMA-
 IAH  )  :  With  your  permission  may  I[
 just  point  out,  while  of  ccurse  I  appre-
 ciate  the  importance  of  the  subject  which
 my  hon.  Friends  have  taken  up  and  that
 it  causes  anxiety  all  over  the  country,  it
 will  be  easier  for  me  if  a  notice  is  given  to
 the  Chair  and  to  me  also  under  the  rele-
 vant  rules  ?  They  are  so  anxious  to  know;
 we  are  also  anxious  but  then  there  must  be
 some  procedure.  some  method  of  dialogue.
 So,  if  they  give  notice  to  you  and  to  me  also,
 I  will  be  able  to  get  the  necessary  informa-
 tion  or  Government  will  then  be  in  a  posi-
 tion  to  say  something.  I  wil!  suggest  in  such
 cases  let  us  follow  scme  procedure,  without
 belittling  in  any  manner  the  great  importan-
 ce  attached  to  this  subject  in  the  country
 with  which  we  are  concerned  at  the
 moment.

 a  me  फरनेन्डीअ  :  यह  कया  उत्तर

 हुआ  ?

 SHRI  5.  KUNDU  (Balasore  )  :  As  you
 said  correctly  and  as  we  and  the  hon.
 Minister  said,  the  entire  country  is  very
 much  concerned  about  it.  He  says  that  he
 has  noteven  got  a  notice.  The  proper
 thing  would  have  been  that  this  matter
 should  have  been  transmitted  to  Govern-
 ment.  In  order  to  get  a  correct  picture,  it
 would  be  proper  if  you  could  direct  the
 hon.  Prime  Minister  to  come  and  make  a
 Statement  today  or  tomorrow  about  the
 fate  of  the  Fourth  Five  year  Plan.

 SHRI  SHEO  NARAIN  (Basti)  :
 is  that  relevant  now  ?...

 How
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 MR.  CHAIRMAN  :  The  hon.  Member
 may  offer  me  his  help  when  |  request  for  it.

 SHRI  SHEO  NARAIN  When  we  want
 to  say  scmething  you  are  not  allowing  us,
 but  those  who  shout  get  a  chance,

 MR.  CHAIRMAN :  Let  him  not  inter-
 rupt  in  the  middle  when  I  am  dealing  with
 the  other  hon.  Member.

 SHRI  S.  KUNDU  :  In  a  nutshell  this
 is  our  request  that  you  may  kindly  direct
 the  Government  and  ask  the  Prime  Minis-
 ter  to  come  and  make  a_  s‘atement  as  to
 where  the  Fourth  Plan  now  is.

 MR.  CHAIRMAN  :  I  quit  understand
 that  Shri  George  Fernanades  has  just  now
 told  the  House  that  he  has  written  to  the
 Speaker.  I  am  only  a  temporary  man  sitting
 here,  and  Ido  not  go  into  the  correspon-
 dence  etc  The  Speaker  is  seized  of  tt  and
 he  is  dealing  with  the  matter.  How  can  he
 expect  me  to  give  any  decision  on  a  matter
 about  which  I  am  entirely  in  the  datk  or
 ignorant  except  to  the  extent  of  what  the
 hon.  Member  has  just  now  told  me  ?

 The  Speaker  will  be  back  in  a  very
 short  time.  Let  the  hon.  Member  hold  his
 Patience  till  then,  and  he  can  clear  it
 with  the  Speaker.

 SHRI  S.  M.  BANERJEE  {  Kanpur  )  :
 On  a  point  of  order.  My  point  of  order
 is  under  rule  376  re)

 SHRI  SHEO  NARAIN  :  Point  of  order
 on  what  ?  There  is  no  subject  before  the
 House.

 MR.  CHAIRMAN  :  On  what  subject
 is  he  raising  the  point  of  order  ?  There  is  no
 other  subject  before  the  House  except  the
 Demands  for  Grants  under  the  control  of
 the  Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs,

 SHRI  S.  M.  BANERJEE  :  My  point
 of  order  is  exact'y  on  that.

 MR.  CHAIRMAN  :  Before  he  raises
 the  point  of  order  he  must  say  on
 what  subject  he  is  going  to  raise  it.
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 SHRI  S.  M.  BANERJEE  :  It  is  on  the
 business  before  the  House,  namely  that  the
 Demands  for  Grants  under  the  control  of
 the  Ministry  of  Industrial  Development
 comma  Internal  Trade  and  Company  Affa-
 irs...

 MR  CHAIRMAN  :  His  point  is
 they  should  not  be  taken  up  ?

 that

 SHRI  PILOO  MODY  (Godhra)  No,  he
 is  objecting  to  the  comma  there.

 SHRIS  M.  BANERJEE  :  I  am  happy  that
 I  have  been  able  to  convince  you  that  I  am
 relevant.  Under  rule  376  (2)  a  point  of
 order  may  be  raised  in  relation  to  the
 business  before  the  House  at  the  moment.
 The  business  before  the  House  at  the  moment
 is  that  the  Demands  for  Grants  under  the
 control  of  the  Ministry  of  Industrial  Deve-
 lopment,  Internal  Trade  and  Company  Affa-
 irs  be  teken  into  consideration.  Am  I  cor-
 rect  ?  Then,  the  cut  motions  printed  on
 separate  lists  are  to  be  moved,  I  am  also
 going  to  move  my  cut  motions.  My  point
 of  order  is  this...

 MR.  CHAIRMAN  :  What  is  the  num-
 ber  of  the  rule  ?

 SHRI  PILOO  MODY  :  That
 material.

 is  not

 SHRI  S.  M.  BANERJEE  :  Under  rule
 376  (2),  a  point  of  order  may  be  reised  in
 relation  to  the  business  before  the  House  at
 the  moment.  I  have  already  read  out  the
 business  before  the  House.  This  Ministry,
 namely  the  Ministry  of  Industrial  Develop-
 ment  and  Company  Affairs  took  a  decision
 to  take  over  a  particular  unit  of  the  British
 India  Corporation  in  Kanpur  long  ago.  The
 reason  for  my  raising  this  issue  is  this.
 Otherwise.  I  would  not  have  wasted  the  time
 of  the  House.  Messrs.  Cooper  Allen  Co.  is
 a  company  under  the  British  India  Corpo-
 ration.  We  were  assured  in  this  House  that
 it’  would  be  taken  over  by  Government,  and
 Government  have  taken  it  over.  4000  men
 are  starving  on  the  streets,  and  now  after
 the  0  th,  after  the  decision  of  Government,
 the  employers  are  going  to  close  down  this
 unit  and  four  thousand  men...
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 शी  रणधोर  सिह  (रोहतक)  :  यह  बिल्कुल
 बेकार  की  बात  कर  रहे  हैं

 SHRI  8.  M.  BANERJEE  :  It  is  a  very
 serious  matter.  I  am  not  raising  anything
 irrelevant.

 SHRI  RANDHIR  SINGH  :  He  is  very
 irrelevant  and  he  is  wasting  the  time  of
 the  House,

 SOME  HON.  MEMBERS  :  The  Chair
 has  allowed  him.

 ef  watt  fag  :  हम  खड़े  होते  हैं  तो  हम
 को  मोका  नहीं  मिलता  श्र  जो  स्नेह  करते  हैं
 उन  को  मिल  जाता  है।  बाप  उन  को  बैठाइये
 हम  नहीं  बैठेंगे  ।

 MR.  CHAIRMAN  :  When  I  have  all-
 owed  the  Member,  he  has  no  business  to
 make  such  remarks  against  me.  I  have  all-
 owed  him.  it  is  my  privilege  to  allow  him.
 Will  he  pleased  resume  his  seat  now  ?

 SHRI  GEORGE  FERNANDES  :
 him  not  show  disrespect  to  the  Chair.

 Let

 MR.  CHAIRMAN  :He  may  be  dis-
 satisfied  with  what  I  have  done.  Byt  I  have
 allowed  him.

 SHRI  RANDHIR  SINGH:  Where  is
 the  point  of  order  in  this  ?

 MR.  CHAIRMAN:  I  have  allowed  him.  So,
 the  hon.  Member  may  resume  his  seat.  He
 only  makes  the  situation  worse  by  this  kind
 of  interference  unnecessarily.

 Now,  has  Shri  S.  M.  Banerjee  finished  ?
 T  have  understood  what  he  has  said.

 SHRI  S.  M.  BANERJEE  :  I  apologise
 to  Shri  Randhir  Singh,  if  I  have  said  any-
 thing  against  him.  But  let  him  not  be-
 have  like  this  always.

 My  point  of  order  is  this.  The
 discussion  on  these  Demands  is  to  go  on
 for  about  six  hours.  Unfortunately,  the
 hon.  Minister  in  charge  is  il],  4000  wor-
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 kers  are  going  to  starve  from  the  !0th  of
 this  month.  It  is  a  very  important  thing...

 MR.  CHAIRMAN  :  am  not  going
 to  allow  a_  discussicn  now  on  the  point
 of  order.  Let  him  not  go  into  the  merits
 of  if  now.  He  has  drawn  the  attention
 of  the  House  to  it.  That  is  enough.  This
 point  is  relevant  to  the  Demands  that  we
 are  discussing  now.  The  hon.  Member  him-
 self  or  anybody  else  who  is  speaking  on
 behalf  of  his  party  can  raise  all  these
 details  in  the  course  of  his  speech.

 SHRI  S  M.  BANERJEE  :  I  am  not
 speaking  on  this  subject.  But  my  hon.  friend
 Shri  Indrajit  Gupta  is  speaking  That  was
 why  I  had  raised  this.  It  is  not  my  indiv-
 idual  question.  It  is  a  question  of  4000
 men.

 MR.  CHAIRMAN  :  I  rule  that  there
 is  no  point  of  order  and  the  debate
 will  now  go  on.  Any  Member  is  free  to
 raise  these  points  during  the  debate  because
 they  are  relevant  tothese  Demands.

 SHRI  RANDHIR_  SINGH  :  So,  my
 stand  is  vindicated.

 MR.  CHAIRMAN  :  Now,  Shri  D.  N.
 Patodia.

 st  रबि  राय  (  पुरी  )  :  माननीय  जाएं
 फरनेन्डीज  के  पाइन्ट  का  क्या  हुआ  ?

 SHRI  5.  KUNDU  :  Before  Shri  D.  N.
 Patodia  starts  his  speech,  may  |  make  a
 submission  ?  I  may  be  allowed  to  move
 my  cut  motions...

 MR.  CHAIRMAN  :  The  cut  motions
 are  to  be  sent  to  the  Table  by  2.5  p.  m.
 and  then  I  shall  read  out  the  numbers  of
 the  cut  motions  which  are  to  be  taken  as
 moved.

 SHRI  S.  KUNDU  :  I  had  submitted
 my  cut  motions  slightly  later  than  the  time
 allowed.  The  time  allowed  was  till  3.5  9.
 m.,  but  I  had  submitted  them  at  3.40  p  m.
 So,  your  permission  is  necessary  now.

 MR.  CHAIRMAN  :  He  is  again:  late
 today  ?
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 SHRI  S.  KUNDU  :  I  was  late  yester-
 day  in  submitting  them.

 MR.  CHAIRMAN  :  I  shall  look  into
 it  and  give  my  decision.

 SHRI  5.  KUNDU:  I  have  to  move  them
 now,  and  your  prior  permission  is  neces-
 sary.

 MR.  CHAIRMAN  :  He  has  brought  this
 to  my  notice,  and  I  shall  look  into  it  and
 then  decide.

 SHRI  0.  N.  PATODIA  (Jalore)  :  Next
 to  agricultue,  which  provides  the  largest  em-
 ployment  in  our  country,  most  of  which  is
 self-employed,  mdustry  is  the  largest  single
 source  for  employment.  In  industry,  if  we
 look  at  the  picture  that  emerges  today
 after  the  last  three  or  four  years  we  find  that
 the  picture  is  somewhat  gloomy.  Industrial
 employment  in  our  country  is  the  right  ba-
 rometer  to  examine  the  Industria]  and  eco-
 nomic  development  and  activities.  If  we  look
 at  the  figures  for  the  last  three  years,  we
 find  that  the  total  employment  in  private
 sector  industry-because  industrial  emloy-
 ment  even  today  is  concentrated  mostly  in  the
 hands  of  the  private  sector-which  was  68.l
 lakhs  in  march,  966  came  down  to  66.8
 lakhs  in  March,  967  and  to  65.2  lakhs
 in  March,  1968.  Thus,  within  two  years,
 the  total  employment  in  the  industrial
 sector  came  down  by  three  lakhs,  If  we
 compare  these  figures  with  the  rise  in  popula-
 tion  in  our  country  it  becomes  still  more
 frustrating.  This  is  what  explains  the  a  fact
 that  for  the  first  time  in  our  country,  the
 level  of  unemployment  has  crossed  the  figure
 of  one  crore.  More  than  50,000  engineers
 and  several  thousand  educated  people  are  now
 living  the  life  of  destitutes.  But  is  it  some-
 thing  which  is  a  part  of  the  phenomenon  pre-
 vailing  in  other  countries  of  the  world  ?  Or
 is  it  something  which  happened  in  isolation
 in  this  country  alone  ?  I  respectfully  submit
 that  this  is  not  a  part  of  thefprocess  that  is
 happening  anywhere  else  in  the  world.  This
 is  in  isolation.

 Let  us  look  around  our  neighbours,  Forget
 about  America;  forget  about  Europe;  forget
 about  Germany-we  are  told  they  are  deve-
 loped  countries  But  let  us  take  our  neigh-
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 bours  iu  Asia.  What  is  their  position  ?
 What  is  their  rate  of  economic  growth  ?  For
 your  information,  Sir,  J  will  compare  the  aver-
 age  annual  rise  in  gross  national  product.  per
 capita,  between  962  and  4967  in  a  few
 Asian  countries.  The  average  annual  rise
 in  case  of  Japan  was  8.7  per  cent;  in  case
 of  Taiwan  7.6  per  cent;  in  case  of  South
 Korea  7.6  per  cent  ;  in  case  of  Thailand  4.7
 per  cent;  in  case  of  Turkey  4  per  cent;  in
 case  of  Pakistan  3.2  per  cent;  in  case  of
 Malaysia  3  per  cent.  And  what  is  it  in  the
 case  of  India  ?  it  is  .3  percent.  This  is
 an  average  of  5  years.

 SHRI  PILOO  MODY  :  Shame  !

 SHRI  D.  N.  PATODIA  ;  This  is  the
 contrast  of  two  Asian  countries  :  Japan  8.7
 per  cent  and  India  3  percent

 Further,  the  Japanese  Government,  as
 you  might  be  aware,  have  declared,  recently,
 afew  weeks  back,  that  by  +1988,  the  per
 capita  income  of  a  Japanese  citizen  will
 be  the  highest  in  world.  This  is  the  fore-
 cast  made  by  an  Asian  nation.  May  I  requ-
 est  the  hon.  Minister  to  make  a  fore-cast
 in  respect  of  India  also  as  to  what  is  his
 expectation  ?

 SHRI  PILOO  MODY  :  The  lowest  in
 the  world.

 SHRI  S.  R.  DAMANI  :  (Sholapur)  I
 would  like  to  know  the  period  to  which
 your  figures  relate.

 SHRI  D.N.  PATODIA  :  1962-67.

 SHRI  S.  R.  DAMANI  :  What  are  the
 yearwise  figures  ?

 D.  N.  PATODIA  :  It  is  an  average
 of  five  years.  Please  do  not  unnecessarily
 interrupt  me.  You  will  have  your  chance.

 SHRI  PILOO  MODY  :  He  wants  entire
 education  in  5  minutes.

 SHRI  D.  N.  PATODIA  :  Now,  the  pic-
 ture  that  has  emerged  in  the  case  of  India,
 with  possibly  the  lowest  rate  of  growth,  is
 not  an  accident.  It  is  the  end-result  of
 various  industrial  and  economic  policies  pur.
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 sued  and  adopted  by  this  Government  over
 sO  many  years  in  the  past.  In  view  of  the
 limited  time  at  my  disposal,  I  do  not  want
 to  go  into  details  of  each  and  every  indu-
 stry.  But  forthe  sake  of  illustration,  I
 will  quote  one  public  sector  industry,  that
 is,  the  Hindustan  Machine  Tools;  one  pri-
 vate  sector  industry,  that  is.  the  car  making
 industry  and  two  such  industries  where  both
 private  sec’or  and  public  sector  have  their
 units,  namely.  power  cables  and  tractors.

 Coming  to  the  Hindustan  Machine  Tools,
 Bangalore,  at  present,  the  Hindustan  Ma-
 chine  Tools  have  five  different  units,  two
 in  Bangalore  and  one  each  in  Pinjore.  Ka-
 lamssary  and  Hyderabad.  The  total  capacity
 of  these  five  units  is  1000.  machine  tools
 per  unit  annually.  They  are  capable  of
 manufacturing  5000  machine  tools  annually
 in  all  the  five  units.  The  total  capital
 investment  is  slightly  over  Rs.  25  crores  in
 this  project  alone.  Looking  at  the  produc-
 tion  of  the  Hindustan  Machine  Tools,  in
 ‘1966-67.  the  production  was  at  peak  and
 it  produced  2665  machines  which  was  ncarly
 50  per  cent  of  the  rated  capacity.  There-
 after,  it  started  going  down.  In  ‘1966-67,
 it  came  down  to  809  and,  in  1968-69,  it
 further  came  down  and  it  is  expected  that
 the  total  ~production  will  not  exceed  1500.
 At  this  rate  of  production,  the  Hindustan
 Machine  Tools  will  be  working  at  30  per
 cent  of  the  rated  capacity.  It  never  wor-
 ked  beyond  50  percent  capacity  since  its
 inception  At  this  rate,  in  1968-69,  it  will
 not  be  working  beyond  30  per  cent  capacity.
 Even  at  the  low  production  of  500  ma-
 chines  per  year  which  is  30  per  cent  of  the
 capacity,  they  have  accumulated  a  huge  stock
 of  machines,  as  much  as  850  machines,
 equal  to  seven  months  production.  In  967-
 68,  the  result  was  that  the  Hindustan  Ma
 chine  Tools  lost  a  sum  of  Rs.  65  lakhs  and,
 in  1968-69,  it  is  estimated  that  the  loss
 will  be  still  greater.  Why  is  the  performance
 by  this  public  sector  project  so  bad  ?  As
 in  all  other  cases,  soin  the  case  of  the
 H  M.  T.,  there  is  the  case  of  unnecessary
 creation  of  additional  capacity.  The
 Government  knew  that  the  two  units
 at  Bangalore  were  capable  of  making  as
 many  hines  as  were  ded  in  the  coun-
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 try.  In  spite-of  that,  they  went  on  incre-
 asing  the  capacity  without  any  consideration
 of  economies  or  justification.  Just  because
 every  State  must  have  one  unit,  one  was
 established  in  Punjab.  another  in  Andhra
 Pradesh  and  the  third  in  Kerala,  with  the
 result  that  all  these  plants  are  lying  idle,
 they  are  working  at  30  per  cent  capacity
 and  there  is  increase  in  the  costs  of  machi-
 nes  to  fabulous  extents.  The  cost  of  a
 machine  produced  by  the  Hindustan  Ma-
 chine  Tools,  as  compared  with  the  cost  of
 an  equivalent  machine  in  other  parts  of  the
 world,  is  possibly  the  highest.  This  is  the
 result.  Now  what  is  the  other  side  of  it  ?

 The  total  number  of  persons  employed
 in  Hindustin  Machine  Tools  is  12,706.  You
 will  be  surprised  that  out  of  this  total  of
 nearly  32.000  persons,  as  many  as  J,673
 are  only  managerial  and  supervisory  staff-
 a  proportion  never  known  before  !  It  is  ter-
 ribly  overstaffed.  with  a  terribly  high  over-
 head  expenditure.  As  I  told  you  earlier,
 compared  to  ‘1966-67,  the  production  is
 going  down  steadily  But.  strangely.  with
 the  dccline  in  production,  there  is  no  decline
 in  expenditure,  there  in  no  decline  in  the
 payment  of  wages  and  salaries.  What  is
 this  type  of  efficiency  ?  How  do  economies
 work  ?  This  is  beyond  anybody's  conception.
 This  is  the  picture  not  of  Hindustan  Ma-
 chine  Tools  alone,  but  this  is  how  practically
 every  important  public  sector  project  is
 behaving  at  the  moment.  The  public  sector
 has  been  given  a  privileged  treatment  since
 inception,  as  you  know  Therefore,  it  be-
 came  a  spoilt  child.  Idle  capacities,  was-
 teful  investment,  overemployment,  lower
 efficiency,  larger  overheads,  and  a_  very
 large  proportion  of  rejections  are  the  regular
 features  in  all  these  projects,  which  have
 inflated  the  cost,  which  have  inflated  the
 capital  investment,  and  there  are  all  sorts
 of  evils  that  one  can  think  of  in  an  econo-
 mic  organisation.  Even  this  year  the  public
 sector  projects  will  be  incurring  a  loss  of  as
 much  as  Rs.  35  crores,  which  go  on  accum-
 ulating  I  do  not  know,  for  how  many  more
 years  to  come.

 Apart  from  the  economic  working,  I
 find,  and  possibly  all  of  us  find,  that  un-
 fortunately  these  public  sector  projects
 have  been  made  a  toolin  the  hands
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 of  politicians;  they  have  become
 aground  for  refuge  for  condemned
 politicians;  they  have  become  a_  source  for
 allsorts  of  vested  interests.  Regular  mis-
 appropriations,  regular  thefts  and  regular
 Overstaffiag  have  become  the  watchword  for
 all  these  public  sector  projects  This  is
 how  the  image  of  public  sector  has
 been  projected  in  the  country.  I
 want  0  warn  the  Ministry,  I  want
 to  warn  the  Government,  that  unless  they
 take  rectifying  steps,  the  image  of  public
 sector  projects  will  be  so  much  destroyed
 that  the  nation  will
 them.  I  make  this  challenge:  if  the  Govern-
 ment  of  India  float  the  shares  of  the  public
 sector  projects,  they  will  not  be  sold  even
 at  30  per  cent  discount.  This  is  already  the
 image  of  the  public  sector,  and  let  them  not
 destroy  if  further;  let  them  bring  some
 economy  to  it.  This  is  how  the  public  sector
 is  working.

 Now  coming  to  the  private  sector,  the
 growth  of  the  private  sector  has  been  retar-
 ded,  has  been  deliberately  handicapped.
 My  first  illustration  will  be  in  respect  of
 motor  car  industry.  Motor  car  industry
 had  been  subjected  to  a  particularly  rough
 treatment  over  all  these  years  and  this
 resulted  in  retardation  of  growth,  lack  of
 profitability  and  inadequate  return  of  capital.
 As  all  of  you  know,  the  motor  car  industry
 is  the  highest-taxed  industry.  For  the  sake
 of  illustration,  let  us  take  the  case  of  the
 retail  price  of  an  Ambassador  car  in  Cal-
 cutta.  An  Ambassador  car  in  Calcutta  is
 available  on  road  at  about  Rs.  19,600.  How
 do  we  arrive  at  this  figure  ?  On  calculation
 of  direct  and  indirect  taxes  we  find  that  an
 amount  of  as  much  as  Rs.  6,700  goes  away
 for  taxation  direct  and  indirect.  Then  about
 Rs.  044  goes  away  as  dealer’s  commission.
 The  manufacturer  after  deduction  of  these
 two  items  gets  Rs.  17,900.  The  taxation  is
 more  than  50%  in  respect  of  this  industry.
 A  survey  was  made  with  regard  to  taxation
 of  the  road  transport  industry  in  all  the
 countries  of  the  world.  The  result  of  the
 survey  was  that  road  transport  industry  in
 India  is  the  highest  taxed  industry  compared
 to  any  other  country  anywhere  in  the  world.
 This  industry  has  been  subjected  to  criticism
 both  in  respect  of  the  price  and  in  respect
 of  quatity.
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 In  this  country,  since  about  2-I3  years
 ago  a  system  was  evolved  of  fixing  prices
 on  the  basis  of  the  Tariff  Commission’s
 report.  The  Tariff  Commissions  do  not  sit
 every  year.  The  last  Tariff  Commission
 was  Constitued  in  1956  on  the  representation
 of  the  various  manufacturers.  In  956  on
 the  recommendations  made  by  the  Tariff
 Commission  the  price  was  fixed  at  Rs  046
 in  respect  of  a  particular  brand  of  car.  The
 same  car  after  2  years  is  now  costing
 Rs.  13,799,  These  are  the  ex-Works  prices
 Iam  quoting.  The  difference  in  the  2
 years  is  Rs.  3653.  What  are  the  contents
 of  this  difference  ?  How  is  this  figure  arri-
 ved  at  ?  Out  of  this  Rs.  3653,

 i Customs  duty  has  taken  away  Rs.  1392,
 rise  in  Excise  Duty  has  taken  away  Rs.  38I.
 The  effect  of  devaluation  has  taken  away
 Rs.  !2l.  Import  substitution  takes  away
 Rs.  33l.  Rise  in  the  cost  of  tyres  and  tubes
 takes  away  Rs.  148,  and  so  on.  Out  of  the
 total  difference  of  Rs.  3653,  with  an  excep-
 tion  of  Rs.  330,  the  entire  difference  has
 gone  away  in  the  form  of  rise  in  taxes  and
 duties.  This  difference  has  been  pocketed
 by  the  State  in  one  form  or  the  other.  The
 manufacturer  has  not  been  benefited  The
 consumer  has  been  penalised.  This  is  the
 pattern  of  pricing  developed  in  the  last
 2  years.

 Look  at  the  other  side  of  it.  What  is
 the  pattern  of  the  cost  of  manufacture  in
 this  country  in  the  last  2  years  ?  The  cost
 of  every  item  of  manufacture  has  consider-
 ably  gone  up.  The  manufacturers  have  been
 making  representations  year  after  year  to
 the  Government  suggesting  that  a  compen-
 sating  rise  in  the  price  has  got  to  be
 permitted  in  view  of  the  rise  in  cost  in  the
 last  2  years.  With  an  exception  of  Rs.  330
 not  a  single  pie  more  has  been  allowed  so
 far.  It  will  be  interesting  to  examine  to
 what  extent  the  cost  has  gone.  But  before  I
 do  that,  please  permit  me  to  say  that  techni-
 cally  speaking  motor  car  is  a  de-controlled
 item.  This  is  termed  by  the  Government  as
 a  luxury  item.  This  is  a  decontrolled  item
 which  has  been  considered  as  a  luxury  item.
 In  spite  of  the  fact  that  it  has  been  decon-
 trolled.  the  Government  has  refused  to
 permit  any  increase  in  the  price  by  working
 through  backdoor  or  by  gentlemen’s  agree-
 ment.  Any  rise  has  so  far  been  resisted.
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 So  long  as  there  is  a  rise  on  account  of
 customs,  that  is  all  right.  If  it  is  a  rise  on
 account  of  the  cost,  that  is  resisted.

 About  the  cost  of  production  I  will  give
 figures.  Between  956  and  968  in  the
 course  of  12,  years,  the  cost  of  salaries  and
 wages  has  gone  up.  Iam  giving  ‘you  the
 general  index  applicable  to  all  the  industries
 in  India,  not  only  for  car  alone.  The  rise
 in  the  cost  of  salaries  and  wages  is  50  per
 cent.  The  cost  of  industrial  raw  materials
 used  for  manufacturing  cars  has  gone  up  by
 nearly  200  per  cent.  The  cost  of  making  a
 truck  has  gone  up  by  150  per  cent.  The
 cost  of  finance  has  gone  up  from  5}  per
 cent  to  97  per  cent  by  way  of  rise  in  the
 tates  of  interest  payable  to  the  banks.

 Apart  from  that,  there  is  another  intere-
 sting  factor  that  has  developed  during  the
 course  of  these  twelve  years.

 At  one  stage,  there  was  a  forecast  by  the
 Planning  Commission  that,  by  the  end  of
 the  Third  Five-year  Plan  the  total  requir-
 ment  of  trucks  would  be  as  much  as  60,000.
 The  truck  manufacturers  increased  their
 capacity  accordingly,  on  the  basis  of  this
 forecast  made  by  the  Planning  Commission.
 But  the  total  requirement  is  not  even  one-
 half  of  it.  They  invested  huge  amount  of
 capital  outlay  which  is  now  mostly  lyiog
 idle.

 I  will  give  another  illustration  Inthe
 case  of  one  automobile  manufacturing
 company,  the  total  capital  outlay  was  only
 Rs,  3.94  crores  in  1956.  In  ‘1968,  it  is  as
 much  as  Rs.  60  crores.  Without  any  return,

 ‘the  capital  is  lying  idle.  There  is  no  market
 for  the  trucks.  In  respect  of  these  various
 motor-car  manufacturing  concerns,  the
 feturn  on  the  capital  is  very  Tow  and  they
 are  in  a  terrible  state  of  affairs.  The  finan-
 ces  are  in  a  completely  dilapitated  condition.
 We  are  told  now  after  twelve  years  that
 some  Tariff  Commission  is  appointed  and

 ‘their  report  is  awaited.  But  that  is  not  the
 ‘point.  The  point  is  this.  Whatever  be  the
 ‘réport  of  the  Tariff  Ccmmission-God  alone
 knows  what  their  report  is  going  to  be-the
 point  has  to  be  remembered  that  the  cost
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 has  gone  up  and  it  is  no  more  possible  for
 the  car  manufacturers  to  market  them  at
 the  previous  prices.  The  Government  is
 going  onincreasing  the  cost  year  after  yeat
 on  account  of  various  taxations.  The  cot
 sumer  is  penalised.  The  manufacturer  is
 being  penalised.  The  surplus  money  is
 being  pocketed  by  the  State.  A  time  has
 cone  when  this  industry  has  got  to  be  put
 in  its  proper  perspective  Adequate  profits
 are  necessary.  Adequate  return  on  invest-
 ment  is  necessary.  Adequate  depreciation
 is  necessary.  Unless  that  is  done,  the
 condition  will  grow  worse  and  within  a  few
 years  some  of  these  companies  may  have  to
 liquidate  themselves.  They  are  unable  to
 pay  the  dividends.  They  are  unable  to  re-
 pay  their  loans  and  one  particular  company
 in  Bombay  has  atready  incurred  a  loss  of
 more  than  Rs.  3  crores  over  all  these  years.

 Take  again  the  example  of  the  Cable
 Manufacturing  industry.  This  is  an  industry
 where  both  the  private  and  the  public  sector
 have  their  units.  I  would  like  particularly
 to  refer  to  the  power-cable  manufacturing
 industries.  At  present  the  cable-manufactu-
 ring  industry  in  the  private  sector  is  working
 at  25  per  cent  of  installed  capacity.  75  per
 cent  of  the  capacity  is  ly'ng  idle.  Exports
 are  picking  up.  but  the  process  of  exports
 is  very  low.  Now,  what  is  the  way  to  utilise
 this  capacity  ?

 As  in  the  ease  of  the  motor-car  industry
 so  also,  in  the  case  of  the  cable  industry,
 various  false  forecasts  were  made  by  the
 Ptanning  Commission  on  the  basis  of  which
 the  imdustry  was  made  to  increase  the
 capacity.  So,  they  have  to  face  this  condition
 now.

 Now,  what  should  be  done  to  utilise
 this  capacity  ?  The  last  course  is  diversifi-
 cation  of  the  product.  In  India  the  paper
 cables  which  are  used  in  telephones  ate
 made  only  by  the  Hindustan  Cables  Limited
 which  is  a  public  sector  project.  An  esti-
 mate  has  been  made  thet  during  the  Fourth
 Five-year  Plan,  if  altogether  1s  lakhs  of  new
 telephone  connections  are  to  be  given,  the
 total  requirement  of  this  particular  type
 of  cable  would  be  as  much  as  80,000  kilo-
 metres.  The  total  manufacturing  capacity
 of  this  public  sector  industry  will  only  be,
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 after  expansion,  48,000  kilometres  leaving
 a  deficit  of  32,000  kilometres.  There  are
 three  alternatives.  Either  the  shortage  have
 got  to  be  imported  or,  you  permit  the
 Production  of  this  cable  by  the  private
 sector.  The  third  way  is,  by  opening  a  new
 Public  sector  project  to  manufacture  this
 item.  The  pzivate  sector  capacity  is  lying
 idle.  They  have  submitted  proposals  to  the
 Government  that  with  an  additional  invest-
 ment  of  only  .5  crores  of  rupzes  they  will
 be  able  to  meet  the  demand.  In  spite  of  all
 Possible  representations  and  best  possible
 efforts,  Government  has  thought  it  wise  not
 80  far  to  sanction  this  production  in  the
 Private  sector  industry,  and  we  are  told
 that  they  are  seriously  thinking  in  terms  of
 setting  up  another  factory  in  the  public
 sector  and  possibly  the  selection  of  site
 has  already  been  made.  The  investment‘on
 the  new  factory  will  not  be  less  than  Rs.  0
 to  5  crores.  If  that  is  done,  these  factories
 will  continue  to  work  with  idle  capacity
 for  many  years  to  come.  This  is  the  attitude
 of  the  Government  towards  this  particular
 private  sector  industry.  The  Public  Accounts
 Committiee  has  also  commented  upon  this
 in  their  Fortieth  Report.  They  have  said
 it  very  categorically  that  before  any  proposal
 for  setting  up  a  new  factory  is  examined,
 the  existing  installed  capacity  of  the  private
 sector  has  got  to  be  fully  utilised  and  has
 got  to  be  fully  worked.  I  hope  the  Govern-
 ment  will  take  into  account  this  observation
 of  the  Public  Accounts  Committee  and  the
 Minister  will  reply  to  this  relevant  point
 while  replying  to  the  debate.

 The  third  point  is  in  respect  of  tractors.
 Let  me  preface  that  the  cost  of  tractor  in
 this  country  is  very  much  higher  than  any-
 where  in  the  world.  Even  comparing  with
 Pakistan,  the  cost  is  twice  as  much.  The
 demand  in  our  country  at  the  moment  is
 about  50,000  tractors  and  our  indigenous
 production  is  only  5,000,  which-is  likely  to
 reach  about  20,000  in  course  of  time.
 Efforts  for  imports  have  only  partially
 succeeded.  Nevertheless,  the  answer  to  the
 question  is  not  to  import,  but  to  manufacture
 them  here.  Here  again  there  are  two  alter-
 natives,  One  is  to  try  to  see  whether  in  the
 existing  factories  in  the  private  sector  you
 can  increase  the  production  and  the  other

 ३  to  see  whether  we  should  set  up  a  new
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 factory  in  the  public  sector.  Hére  agéin,
 Private  sector  factories  have  submitted
 definite  proposals  to  the  Government  fhat
 with  practically  nil  or  very  small  additional
 investment  they  should  be  able  to  produce
 these  tractors.  Since  most  of  the  tractors
 used  in  our  country  are  upto  20  horse  power,
 they  will  be  able  to  produce  them  without
 difficulty.  Here  again,  as  in  the  casé  of
 cables,  Government  is  sitting  silent.  They
 are  not  coming  forward  with  definite  deci-
 sions.  They  have  not  permitted  these  facto-
 ries  to  work  to  their  full  capacity  and
 produce  these  tractors  This  is  the  story  of
 the  private  sector.  By  their  policy  of  delay,
 they  have  retarded  the  progress  and  they
 have  stood  in  the  way  of  economic  recovery
 because  most  of  the  capacitics  are  lying  idle.

 Now,  Sir,  let  me  give  one  iflustration
 as  to  how  these  delays  effect.  You  know
 the  very  element  of  delay  has  a  tendency
 of  scaring  away  all  the  entrepreneurs.  What
 about  foreign  collaborators  ?  Take  the  case
 of  a  foreign  collaboration  agreement,  in
 which  three  things  are  involved-industrial
 licence,  foreign  collaboration  agreement  and
 import  licence.  Thanks  to  the  rules  and
 regulations  of  this  Government,  all  these
 three  things  move  in  three  different  directions,
 What  happens  is,  by  the  time  a  fereign
 collaboration  agreement  is  finalised,  the
 industrial  licence  gets  expired.  By  the  time
 one  is  done,  the  other  gets  expired  The
 foreign  collaborator  gets  disgusted  and  runs
 away.  You  must  understand  that  foreign
 collaboration  and  private  foreign  investment
 ह  a  scarce  commodity  in  the  world.  They
 do  not  move  about  begging  from  county
 to  country  and  the  result  is  that  today  we
 get  very  few  proposals  for  foreign  investment
 because  people  have  complctely  fost  faith.
 Let  me  quote  a  recent  Japancse  instance.  A
 Japenese  delegate  recently  came  to  India.
 He  said  :

 “In  Malaysia,  it  takes  two  years  to  start
 a  factory.  In  India,  it  takes  two  years
 for  the  permission  to  start  a  factory.”

 This  is  a  typical  illustration  of  how  the
 bureaucratic  administration  works  in  our
 country.  There  are  so  many  reports;  so
 many  complaints  have  been  made  by  State
 Governments,  even  by  Governments  run  by
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 the  Congress  Party  in  various  States,  that
 various  licences  and  permits  are  being
 delayed  by  the  Centre.  I  do  not  know  what
 is  the  rate  of  disposal  of  applications.  The
 other  day,  the  Minister  explained  that  they

 “do  not  delay.  But  according  to  various
 estimates  we  have  made,  not  less  than  500
 to  2000  applications  are  pending  in  the
 Ministry  awaiting  disposal.  You  can  refer
 to  the  Government  of  Gujarat,  Maharashtra,
 Mysore;  they  will  give  illustrations  of  how
 the  Central  Government  are  delaying  per-
 mits  for  setting  up  new  industries  and  for

 “creating  additional  capacities.

 _At  this  point,  I  am  reminded  of  an
 observation  made  by  the  Prime  Minister  a
 few  weeks  ago  while  addressing  the  FICCI.
 She  said  that  controls  and  licences  are
 justified  on  grounds  of  social  justice.  This
 is  typical  example  of  a  misguided  attitude
 towards  industrial!  and  economic  develop-
 ment.  This  is  how  we  are  making  mistakes
 all  the  time.

 Whatever  that  happened  in  India  proves
 -that  whenever  there  were  controls,  there

 were  scarcities,-black-marketing  and  profit-
 esting;  whenever  controls  were  removed,

 scarcity  conditions  improved,  fair  market
 prices  prevailed.  Take,  for  example.  the

 ‘case  of  cement  or  sugar  or  cloth.  In  all
 these  cases,  as  scon  as  the  items  were  dcco-
 atrolled,  better  market  conditions  prevailed,
 better  prices  ruled  and  scarcity  disappeared.

 This  has  been  our  experience  within  the
 country  itself.

 It  is  known  all  the  world  over  that  a
 .fise  in  industrial  activity  is  the  only  effec-
 <tive  barometer  ofa  rise  in  the  economic
 ‘standards  of  a  particular  nation.  These
 controls,  permits  and  licences  have,  no
 doubt,  jeopardised,  retarded  and  inhibited
 economic  growth.  When  the  Prime  Minister
 makes  such  a  statement  as  I  quoted,  I  am
 inclined  to  believe  that  it  is  only  this
 Government  in  this  country  which  is  capable
 of  justifying  the  absence  of  growth  on  the
 grounds  of  social  justice.  This  is  a  fantastic
 situation.

 Why  do  they  not  remove  these  controls  ?
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 They  know  very  well  that  these  per-
 mits  and  licences  are  working  against
 economic  growth.  So  why  do  they  not
 dispense  with  them  ?  There  are  two  reasons
 for  not  doing  so,  First,  after  so  many  years
 of  controls  and  licensing,  there  is  a  vested
 interest  that  has  grown.  These  controls  and
 licences  are  now  being  used  as  a  lever  for
 attracting  all  sorts  of  favours  and  advanta-
 ges;  whether  it  is  political  donations,
 whether  it  is  institutional  donations  or
 whether  it  is  personal  favours,  these  are
 being  used  as  an  instrument  for  securing  all
 sorts  of  advantages.  There  is  no  use  blaming
 officers  like  the  Secretary  or  junior  people.
 When  the  high  ups  themselves  are  involved,
 what  can  you  do  about  the  people  lower
 down  ?

 MR.  CHAIRMAN  :  Is  it  the  same
 with  all  Governments  and  all  States  ?

 SHRI  D.  N.  .PATODIA  :  Inquiries
 made  so  far  in  respect  of  high-ups  in  the
 course  of  the  last  7-8  years,  whether  at  the
 Centre  or  in  the  States,  only  confirm  what
 Ihave  said.

 SHRI  PILOO  MODY  This  is  the
 position  even  at  the  municipal  level.

 SHRI  0.  N.  PATODIA  :  Another
 reason  is  that  these  permits  and  licences
 give  Government  a  negative  power,  the
 power  to  delay,  to  say  ‘no’,  to  refuse  to
 postpone,  to  prove  that  the  administration  is
 superior  to  the  individual.

 These  factors  are  responsible  for
 the  Government  still  not  thinking  in  terms
 of  removing  controls  and  licences.  I  shall
 deal  with  only  one  more  particular  point
 on  economic  development  and  economic
 policies.  One  reason  why  we  are  unable  to
 expand  and  progress  is  that  we  have  adop-
 ted  a  very  negative  attitude  towards
 economic  development,  a  negative  attitude
 in  respect  of  monopolies  and  concentration
 of  wealth.  In  these  matters  we  are  today
 adopting  an  attitude  which  was  rejected  all
 over  the  world  many  years  back,  an  idea  of
 the  9th  century.  Today's  is  a  world  of
 international  competition  and  rising  effici-
 ency.  We  have  first  of  all  to  decjde  whether
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 we  are  going  to  live  in  isolation  within  the
 whole  of  our  own  country  or  we  are  going
 to  live  in  competition  with  the  world  of
 development  in  the  sense  of  world  economy.
 If  we  have  to  live  in  a  competitive  world,
 we  have  to  face  world  competition  and  we
 have  to  recognise  the  development  of  science
 and  technology.  Our  industrial  units  have
 become  too  small  and  research  is  expensive
 with  the  result  that  we  are  unable  to  devote
 enough  resources  to  research  and  develop-
 ment.  Today  isa  day  of  mergers.  There
 was  the  famous  merger  of  AEI  and  GEC
 and  as  a  result  of  that  merger  those  two
 companies  had  been  able  to  obtain  a  space
 laboratory  which  shall  conduct  research  in
 Tespect  of  their  products  which  means  that
 they  will  be  able  to  produce  items  at  most
 competitive  prices  in  the  world.  There  is
 the  most  recent  example  of  the  merger  of
 the  two  steel  giants.  Fuji  and  Yawata  in
 Japan;  both  of  them  produce  steel  equal  to
 the  total  production  of  the  British  Steel
 Corporation.  When  the  world  is  advancing
 on  these  lines,  we  are  thinking  in  the  oppo-
 site  direction  of  small  and  narrower
 things...  ...(/aterruptions).

 The  giants  of  India  are  not  even  pig-
 mies  of  the  world.  The  world’s  largest,
 General  Motors,  employees  7,25,000  persons
 in  the  company  and  their  net  profit  every
 year,  is  almost  equal  to  the  budget  of  the
 Government  of  India.  That  is  the  type
 of  competition  we  ase  facing...(Jnterruptions)
 small  size  would  mcan  higher  production
 cost  whicb  again  would  mean  lower  exports.

 J  want  to  touch  upon  a  few  demands  in
 respect  of  this  particular  -Ministry.  Five
 large  heavy  engineering  units  had  been  taken
 away  from  this  Ministry  and  when  doing  so
 it  was  adoped  that  the  expenses  of  this
 Ministry  will  be  reduced  considerably.  There
 is  no  indication  of  that.  Whereas  the
 expenditure  of  the  ministries  to  which  they
 are  added  will  increase,  there  is  no
 decrease  in  respect  of  this  ministry  in  re-
 gard  to  these  industries.  I  shall  give  a  few
 more  illustrations.  Take  the  Indian  Standards
 Tostituticn  which  spent  Rs  45  lakhs  in  1957-
 68  and  which  has  budgeted  for  Rs  65  lakhs
 this  year.  Within  two  years,  Rs.  20  lakhs
 increase  has  bzen  there  without  any  satis-
 factory  reason.  The  second  illustration  is

 with  regard  to  the  Registrar  of  Joint  Stock
 Companies.  Mind  you,  the  namber  of  joint.
 stock  companies  has  not  been  increasing
 very  far  nowadays.  But  in  spite  of  that,  in
 1967-68,  the  total  amount  spent  was  Rs.
 28,90,000  whereas  this  year’s  budget  is  for
 Rs.  32,80,000.  Similarly,  in  respect  of  the
 Company  Law  and  Investment  Administra-
 tion,  as  against  Rs.  8,50,000  in  ‘1967-68,
 the  budget  this  year  is  Rs.  1,68,000.  That
 is  how  the  expenses  have,  instead  of  decrea-
 sing,  been  increasing  continuously  in  respect
 of  various  items  in  this  Ministry.

 In  view  of  all  that  I  said,  may  I  make
 one  humble  suggestion  or  submission  to  the
 Minister  for  his  consideration  ?  The  perfor-
 mance  of  the  Ministry  is  clear,  as  it  is.
 What  I  suggest  is,  the  name  of  the  Ministry
 should  be  in  accordance  with  its  pe:for-
 mance.  The  name  should  not  be  mis.eading.
 Therefore,  I  suggest  that  this  particular
 Ministry  should  be  renamed.  It  should  be
 renamed  and  changed  from  _  Industrial
 Development  to  Industrial  Obstruction  And~
 that  is  how,  I  believe,  justification  will  be
 done  to  this  Ministry  because  they  are  all.
 out  to  obstruct  the  industrial  and  economic
 development  of  this  country.

 SHRI  LILADHAR  KOTOKI  (Now-
 gong)  :  Mr.  Chairman,  Sir,  I  rise  to  support
 the  Demands  of  this  Ministry.  The  Ministry
 must  deserve  congratulations  for  their
 success  in  turniag  the  corner  in  so  far  as
 industrial  production  is  concerned  after  two.
 years  of  dismal  recession.  I  would  only
 refer  to  the  Economic  Survey,  (1968-69.  \n
 paragraph  26,  it  points  out  what  the  rece-
 ssion  was  so  far  as  industry  is  concerned.
 I  quote  :

 ‘Industrial  production  had  increased  at
 over  8  per  cent  per  year  during  the
 calendar  years  96f  to  ‘1964.  In  1965,
 there  was  a  slight  slackening  and  the
 rate  of  growth  was  7.2  per  cent.  ]t  was
 in  966  that  the  growth  rate  declined
 to  only  l  per  cen!  and  in  967  industrial
 output  was  slightly  Jower  than  in  the
 previous  year.  In  these  two  years  Indian
 industry  experienced  a  “recession”: in the  sense  that  the  growth  ‘rate *  of
 industrial  output  declined  sharply.”  *
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 Thea,  i  would  refer  to  the  annual  report
 of  the  Ministry  which  shows  how  the  corner
 has  been  turned.  At  page  7  of  the  annual
 teport,  it  is  said  :

 “Fhe  Index  of  Industrial  Production,
 with  960  as  base,  touched  an  average
 of  159.3,  during  January-September,
 4968  as  compared  to  50.8  and  5l.7
 during  the  corresponding  periods  in
 967  and  966  respectively.  This  shows
 an  appreciable  increase  of  5  to  6  per
 cent  in  January-September,  1968,  over
 the  corresponding  periods  of  the  prece-
 ding  two  years.”

 Therefore,  I  submit  that  the  Ministry
 deserves  not  only  congratulations  but  all
 co-operation  and  encouragement  so  that  the
 steps  taken  to  improve  the  industrial  tempo
 of  this  country  can  succeed  further  and  we
 can  have  a  stable  industrial  base  in  this
 country,

 Shri  Patodia  raised  several  points.
 Before  I  take  some  other  points,  I  will  try
 to  place  before  this  House  how  Shri
 Patodia’s  views  connot  fit  in  with  the  policy
 that  this  Parliament  has  accepted  times
 without  number.  If  he  will  kindly  look  into
 the  industrial  policy  resolution  of  956  and
 the  earlier  resolution  of  ‘1968,  which  had
 been  approved  by  this  House  and  the  other
 House,  through  successive  Plans  and  which
 poticy  still  remains,  then  the  various  mea-
 sures  that  the  Government  have  taken  for
 the  economic  development  of  the  country
 cannot  satisfy  Shri  Patodia’s  ¢conomic  phi-
 Sesophy.  Therefore,  I  must  beg  to  differ  from
 him  and  I  need  not  waste  my  time  in  trying
 to  meet  his  points  in  detail.  I  leave  that  to
 the  minister.  While  there  is  room  for  impro-
 ving  the  working  of  the  public  sector  enter-
 prises,  we  can  not  say  thit  they  should  be
 given  the  go-by  and  the  private  sector  should
 be  free  to  operate  as  it  likes.

 45  brs,

 SHRI  D.  N.  PATODIA  Nobody
 suggested  the  closing  down  of  public  enter-
 prises.  But  are  you  going  to  incur  losses
 year  after  year  ?
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 SHRI  LILADHAR  KOTOKI  :  I  am
 coming  to  that.  We  must  strike  a  compro-
 mise  and  take  a  balanced  and  reasonable
 view.  The  memorandum  on  public  enter-
 prises  which  has  been  circulated  along
 with  the  budget  papers  shows  that  Govern-
 ment  is  aware  of  the  various  shortcomings
 of  some  of  the  public  sector  undertakings
 and  appropriate  measures  have  not  only
 been  thought  of  and  devised,  but  also
 implemented.  Therefore,  this  House  should
 see  that  these  measures  are  implemented
 with  vigour,  so  that  this  complaint  of  the
 public  sector  not  earning  any  profit  is  no
 Jonger  tenable.

 In  this  connection,  I  must  say  that  the
 public  sector  undertakings  are  not  meant
 to  earn  the  same  amount  of  profit  as  the
 Private  sector  can  earn  and  wants  to  earn.
 That  is  the  basic  difference  between  the
 two,  While  there  is  no  profit  incentive  in  the
 public  sector,  the  main  incentive  in  private
 sector  is  profit-carning.  Therefore,  it  will
 be  very  unfair  to  compare  public  under-
 takings  and  private  undertakings  from  this
 point  of  view.  Of  course,  I  do  not  minimise
 the  importance  of  gearing  up  the  working
 of  those  public  undertakings  which  have
 shown  losses.  At  the  same  time,  we  must
 appreciate  that  there  are  not  one  or  two
 but  as  many  as  39  public  sector  undertaki-
 ngs  which  have  shown  profit.  This  is  given
 in  the  statement  laid  on  the  Table  in  reply
 to  Starred  Question  No.  697  on  25th  March.
 Nothing  has  been  keat  secret.  The  amount
 of  investment,  the  public  sector  enterprises
 which  have  earned  profit,  those  which  have
 incurred  losses-all  the  information  is  given.
 Hindustan  Steel  incurred  a  loss  of  Rs.  38
 crores.  Of  course,  itis  a  staggering  figure.
 But  the  overall  loss  of  public  sector  under-
 takings  is  Rs.  35  crores  against  an  invest-
 ment  of  Rs.  3500  crores.  Some  of  the  public
 undertakings  are  yet  to  get  over  the
 gestation  period.  As  I  said,  while  every  step
 should  be  taken  to  improve  the  working  of
 the  public  sector  undertakings  incurring
 losses,  at  the  same  time  we  cannot  condemn
 the  public  undertakings  outright.

 The  other  point  is  regarding  controls
 and  licences,  ‘to  which  Mr.  Patodia  will
 naturally  object.
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 In  spite  of  the  various  evils  that  go
 with  controls  and  licences  we  cannot  do
 away  with  them  because  we  have  to  go
 by  the  Industrial  Policy.  What  does  the
 Industrial  Policy  Resolution  say  ?  It
 say;  that  we  have  to  establish  a  socialist
 pattern  of  economy  in  this  .country.  That
 is  incorporated  in  the  Industrial  Policy
 Resolution  of  956  itself.  I  have  only  to
 refer  to  paragraph  (4)  of  the  Industrial
 Policy  Resolution.

 SHRI  S.  KANDAPPAN  (Mettur):  That
 is  obsolete.

 SHRI  LILADHAR  KOTOKI:  I  will
 go  a  step  further  and  say  that  this  policy
 resolution  should  be  modified  to  say  that
 the  goal  is  democratic  socialism.  That
 is  what  it  should  be.

 My  complaint  is-that  is  another
 complaint  that  I  have-that  the  speed  with
 which  this  Industrial  Policy  Resolution
 should  have  been  implemented  has  not
 been  there.  Had  it  been  there,  much  of
 the  ills  we  suffer  today  and  all  these
 complaints  of  disparities  ctc  ,  would  not
 have  been  there.  Therefore,  ]  urge  upon
 the  Ministry  and  the  Govcroment  to  be
 true  to  the  Industrial  Policy  Resolution,
 true  to  the  ideal  that  we  have  set  before
 ourselves  and  take  such  measures  as
 expeditiously  as  possible.

 In  this  connection.  I  refer  to  the  Ninth
 Report  of  the  Estimates  Committee  on
 Industrial  licensing.  Here  they  have  sugg-
 ested  that  the  Industries  Commission  should
 be  set  up  to  go  thoroughly  into  the  matter
 of  the  implementation  of  the  Industrial
 Policy  Resolution  and  the  Industries
 Development  and  Regulation  Act.  I  do
 not  want  to  offer  any  comments  about  the
 set-up  of  the  Commission,  but  I  would
 endorse  the  idea  that  it  is  time  that  the
 whole  matter  is  looked  into  thoroughly
 and  appropriate  action  taken  after  proper
 examination  by  an  expert  body  so  that
 we  can  place  before  the  country  that
 we  have  done  what  we  have  promised
 unto  ourselves  under  that  policy  rcsolu-
 tion.

 Regarding  the  role  of  this  Ministry
 after  re-constitution,  although  it  deals

 directly  with  a  certain  number  of  publi¢
 undertakings  the  rest  of  the  public  enter-
 prises  are  with  other  Méinistries.  But  -the
 overall  policy  of  Industries  or  Industrial
 development  in  this  country  is  the  concern
 of  this’  Ministry.  Secondly,  large-scale,
 small-scale  and  even  rural  and  cottage
 industries  have  also  come  within  the  ambit
 of  this  Ministry.  It  has  to  coordinate  the
 overall  development  of  industries  in  this
 country  both  in  the  public  sector  dnd:
 also  in  the  private  sector.  If  this  could
 have  been  worked  out  well  then  there
 would  not  have  been  any  complaint  from
 the  private  sector--I  mean  _  legitimate
 complaints  because  there  will  always  be
 complaints  as  the  ideas  are  diametrically
 opposite.  We  in  this  country  are  making
 an  experiment  with  novel  ideas  of  mixed
 economy  and  mixed  society.  Therefore,
 we  will  have'to  live  with  it  and  we  must  face
 all  obstacles  so  that  we  achieve  our  goal
 in  spite  of  these  difficulties.

 The  Industrial  Policy  Resolution  has
 emphasised  the  question  cf  removal  éf
 regional  disparity  in  economic  development.  *
 For  that,  Sir,  dispersal  of  industries  is  a
 must.  That  also  fits  in  with  the  Industrial
 Policy  Resolution  and  that  also  fits  in’
 with  the  idea  of  socialist  pattern  of  society
 or  socialism.

 SHRI  UMANATH  (Pudukkottai)  ;  Not.
 with  reality.

 SHRI
 hon.  fricnd  may  hold  his  patience.
 coming  to  that  point  itself  now.

 LILADHAR  KOTOKI  :  My
 I  am

 We  have  seen  in  this  House  and  also
 in  the  various  State  legislatures  the
 widespread  complaint  that  this  task  of
 removal  of  disparities  has  not  been  fulfilled.
 I  do  not  deny  that  there  has  been  dispersal
 of  industry  in  many  sectors,  but  the  urge
 of  the  people  is  such,  and  the  population
 is  increasing  at  such  a  fast  rate  and.  edu-.
 cation  has  spread  so  enormously  and  there
 is  sO  much  unemployment  particularly
 among  the  educated  sections  and  more
 particularly  among  the  technical  and
 engineering  personnel  that  there  is  need
 for  greater  dispersa)  of  industries.
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 Then,  there  are  regional  considerations
 which  have  led  to  political  complications
 as  well.  Therefore,  all  this  warrants  that
 more  speedy  action  should  be  taken  in
 the  matter  of  dispersal  of  industries  in
 various  parts  of  the  country.

 I  would  not  mention  any  particular
 place  because  these  things  are  all  before
 Government,  and  the  Planning  Commission
 has  got  its  own  unit  and  the  State  also
 have  been  having  there  dialogues  with  the
 Planoing  Commission  and  the  Department
 of  Industry  regarding  these  projects.
 Therefore,  I  would  submit  that  this  aspect
 should  be  given  topmost  attention  by
 Government  and  particularly  this  Ministry.
 Otherwise,  there  will  be  no  end  to  the
 complaints  from  the  various  States.

 Now,  I  come  to  the  question  of  the
 utilisation  of  the  idle  capacity  in  the
 public  sector  industries.  Shri  D.  N.  Patodia
 complained  that  in  certain  industries
 there  was  large  idle  capacity.  We  know
 that.  But  then  what  is  the  solution  ?
 Today,  this  competition  with  the  private
 sector  is  there.  But  there  is  room  for  the
 public  sector  and  the  various  Government
 departments  to  take  more  and  more  items
 from  the  public  sector  industries.  For
 instance,  we  have  the  Irrigation  and  Power
 Ministry  which  requires  a  number  of
 generators  and  machinery  for  irrigation
 projects,  etc.  These  things  are  being
 manufactured  in  our  country  and  can  be
 maoufactured  more  and  morc  by  utilising
 the  idle  capacity  or  by  diversifying  the
 heavy  engineering  industry  and  the
 heavy  electricals  unit.  If  we  could  coordi-
 nate  these  things  in  the  Fourth  Plan,
 it  would  be  possible  to  utilise  the  idle
 capacity,  and  the  present  loss  would  not
 be  there.  But  the  difficulty  with  the
 sister  Ministries  is  that  they  do  not  have
 enough  funds.  Even  though  they  may  have
 the  schemes  ready,  the  Planning  Comm-
 ission  or  the  Finance  Ministry  does  not
 give  sanction  to  the  schemes,  and,  therefore
 the  full  capacity  of  the  public  sector
 undertakings  cannot  be  utilised.  I  fail  to
 understand  this  very  difficult  situation.
 [  would  appeal  to  Government  and
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 particularly  to  the  Prime  Minister  who
 is  not  only  the  head  of  the  government
 but  the  Chairman  of  the  Planning  Comm-
 ission  to  find  some  way  out  and  make
 adequate  provision  so  that  these  public
 enterprises  can  serve  the  best  interest  of
 the  country,  for  which  purpose  they  have
 been  set  up.

 In  conclusion,  I  would  like  to  draw  the
 attention  of  the  Ministry  to  three  schemes
 that  are  pending  finalisation  so  far  as
 Assam  is  concerned  ;  one  is  the  pulp  and
 paper  factory;  the  other  is  the  cement
 factory  at  Bokajan.  The  third  is  the  petro-
 chemical  complex  at  Gauhati,  which  directly
 does  not  come  witbin  the  purview  of  this
 Ministry.  But  in  the  context  of  the  things
 that  I  have  tried  to  highlight,  this  Ministry
 also  has  something  to  do  with  it  and
 it  can  do  something  to  see  that  these  three
 units  come  up  this  year  and  we  get  the
 benefit  of  these  projects  in  the  course  of
 the  Fourth  Plan  itself.  With  these  words,
 I  support  the  Demands  of  this  Ministry,

 MR.  CHAIRMAN  :  Hon.
 may  now  move  their  cut  motions.

 Members

 SHRI  P.  VISWAMBHARAN  (Trivandrum):
 beg  to  move  :

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re.  I/-.”

 [Failure  to  eliminate  regional  imbalan-
 ces  in  industrial  development.  (13).

 SHRI  K.  RAMANI  (Coimbatore)  :  I
 beg  to  move  :

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs  be
 reduced  to  Re.  I/-.”

 [Implementation  of  the  Mudaliar
 Committee  recommendations  on  foreign
 collaboration  in  967  and  its  reactionary
 effect  on  Our  economy.  (I7)).

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,
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 Internal  Trade  and  Company  Affairs  be
 reduced  to  Re.  je"

 [Closure  of  Industrial  Estates  in
 different  States  for  want  of  adequate  assi-
 stance  from  the  Government.  (I8)].

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs  be
 reduced  to  Re.  I/-.”

 {Growing  unutilised  capacity  in  various
 industries.  (19).

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re.  I/-.”

 [Permission  granted  to  foreign  compa-
 nies  in  Sectors  where  Indian  companies
 are  already  operating.  (20)).

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs  be
 teduced  to  Re.  af."

 (Failure  to  take  steps  to  halt  the
 tendency  towards  concentration  of  capital
 in  the  country.  (21)).

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re.  Af

 [Failure  to  take  expeditious  steps  to
 prevent  closure  of  Textile  Mills  and  Eng-
 incering  Units.  (22)].

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re,  Ae”

 [Failure  to  take  action  on  Monopoly
 Commission’s  Report.  (23),

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company)  Affairs  be
 reduced  to  Re.  i>."
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 [Failure  to  take  action  on  Hasan
 Commission’s  Report.  (24)].

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Devclopment  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  I/-.”

 [Liberalisation  of  licensing  policy  in
 966  which  helped  the  Morapoly  Houses
 like  Tata  and  Birla  getting  more  licences.
 ((25)).  ’

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced
 to  Re.  I/-.”

 [Permitting  foreign  collaborators  to
 have  majority  control  over  certain  key
 industries.  (26)).

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced
 to  Re.  I/-.”

 [Development  of  monopoly  by  giving
 credit  facilities  through  Government  finan-
 cial  organisations  to  the  big  business  hou-
 ses.  (27)].

 SHRI  K.  RAMANI  :  I  beg  to  move  :

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs  be
 reduced  by  Rs.  100/-.”

 [Delay  in  investigation  into  the  funds
 paid  by  C.AC.O.  to  political  parties
 supporting  the  decontrol  of  cement.  (28)].

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs  be
 reduced  by  Rs.  100/-.”"

 [Close  links  between  the  Government
 Officials  and  the  big  business  houses.  (29)}.

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs  be
 reduced  by  Rs.  100/-.”"



 49l  89.6.  (Min,  Ind.  Dev

 [  Shri  K,  Ramani  ]

 [Failure  to  bring  legislation  banning
 companies  donation  to  political  parties
 despite  assurance  in  Parliament.  (30)].

 SHRI  P.  VISWAMBHARAN:  I  beg
 to  move  :

 “That  the  demand  under  the
 Industries  be  reduced  to  Re.  Aj”

 head

 {Failure  to  curb  the  prowth  of  mono-
 Polies  in  the  industrial  sector.  ceaD)

 SHRI  K.  RAMANI  :  I  beg  to  move  :

 eo
 the  demand  under  the  head

 Indtstries  be  reduced  to  Re.  I/-.”

 [Non-implementation  of  the  Industria!
 Policy  resolution  of  956  in  its  real  spirit.
 Ol).

 “That  the  demand  under  the  head
 Industries  be  reduced  to  Re.  Ve”

 fUneven  development  of  industries
 Yeading  to  economic  backwardness  in

 -evttain  States.  (33)

 .“That  the  demand  under  the  head
 Industries  be  reduced  to  Re.  I/-.””

 =  [Lack  of  funds  for  payment  by  National
 .  Small  Industries  Corporation  for  the

 d&velopment  of  srnall  scale  industry.  G4).

 “That  the  demand  under  the  head
 industries  be  reduced  by  Rs.  100/-""

 AFaHare  to  give  proper  protection  to
 small  scale  engineering  Units  in  Coimbatore

 District,  (35)]

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs  i00/-.”

 [Failure  to  give  help  to  small  scale
 industries  under  Tamilnadu  Government  to
 continue  production  without  stoppage.
 (36)].

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100/-.”
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 [Failure  to  use  the  service  of  National
 Productivity  Council  where  the  private
 company  managements  arbitrarily  fix  up
 workload  for  intensified  exploitation  of  the
 workers  G7).

 “That  the  demand  under  the  head
 Industries  be.reduced  by  Rs_  100/-.""

 [Rise  in  price  of  cement  after  decontrol.
 (38)

 “That  the  demand  under  the  head.
 Industries  be  reduced  by  Rs.  100/-.

 [Failure  to  curb  the  price  tise  of  toba-
 cco  products  1653) a

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100/-.”

 {Grip  of  three  big  companies  over  the
 manufacturing  of  cigarettes  in  India.  (40)].

 SHRI  P.  VISWAMBHARAN
 to  move  :

 :  I  beg

 “That  the  demand  under  the
 salt  be  reduced  to  Re  Af”

 head

 {Failure  to  abolish  salt  tax  (4I)].

 SHRI  K.  RAMANTI:  I  beg  to  move  :

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Development,  Internal  Trade
 and  Company  Affairs  be  reduced  by  Rs.
 100/-.”"

 [Failure  to  take  action  against  comp-
 anies  violating  the  Company  Law.  (42).

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industii2]  Development,  Internal  Trade
 and  Company  Affairs  be  reduced  by  Rs
 100/-."

 [Growing  corruption  and  wasteful
 expenditure  in  Khadi  and  Village  Industries
 Commission.  (43)].

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Mini-
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 stry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced
 by  Rs.  100/-.”

 [Failure  to  appoint  special  commission
 of  enquiry  into  the  affairs  of  the  Birla
 Companies  despite  repeated  demands.  (44)].

 SHRI  P.  VISWAMBHARAN  :  |  beg
 to  move  :

 “That  the  demand  under  the  head
 Capital  Outlay  of  the  Ministry  of  Indus—
 trial  Development,  Internal  Trade  and
 Company  Affairs  be  reduced  by  Rs.  100/-."

 [Need  to  establish  the  Precision  Inst-
 rument  Factory  at  Palghat  in  Kerala.  (45)

 SHRI  K.  RAMANI  :  I  beg  to  move  :

 “That  the  demand  under  the  head
 Capital  Outlay  of  the  Ministry  of  Industrial
 Development,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100”.

 [Need  to  increase  X-Ray  film  produ-
 ction  in  Hindustan  Photo  Film  Masufact-
 uring  Company  at  Nilgiris.  (48)

 SHRI  S.  M.  BANERJEE:  I  beg  to  move;

 “That  the  demand  usder  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 by  Rs.  100/-."

 [Failure  of  the  Government  to  take
 over  Cooper  Allen  &  Co.,  Ltd.  Kanpur
 (49)].

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 by  Rs.  100/-.”

 [Need  to  set  up  a  commission  to  enqu-
 ire  into  the  malpractices  done  by  various
 business  houses.  (50).

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduged
 by  Rs.  100/-."
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 [Faiture  of  the  Governzent  to  ban
 donation  to  political  parties  by  industrial
 houses,  Gn

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs  be
 reduced  by  Rs.  100/-.""

 [Need  to  nationalise  British  India
 Corporation,  (52)]

 SHRI  RAMAVATAR  SHASTRI
 (Patna)  :  I  beg  to  move  :

 “That  the  demand  under  the  head
 Ministry  of  Industria!  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re.  i/-.”

 [Need  to  industrialise  the  area  lying
 bet  .cen  Patna  and  Varanas’,  (53)!

 “That  the  demand  under  the  Bead
 Ministry  of  Industrial  Development,  Jnter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re.  i./-"

 {Failure  to  expand  public  sector  indus-
 tries  (64).

 “Fhet  the  demend  under  the  head
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs  be
 reduced  to  Re.  I/-.”

 {Failese  ian  bringing  about  alt-round
 industrial  development  in  the  couatry.:  Cot

 Miniutry  of  Redustrait  Development,  Internal
 Trade  and  Company  Affairs’  be  reduced
 to  Re.  I/*.”

 [Failure  to  make  the  coiintry  self-dep-
 endent  ia  the  field  of  industries,  (56)]

 “That  the  demand  under  the  head
 Ministry  of  Idostrial  Development,
 Internal  Trade  and  Company  Affairs  be
 reduced’  to  Re.  I/--.”

 [Need  to  accelerate  the  pace  of  deve-
 lopment  of  basic  industri:  ,  67]
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 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re.  I/-.”

 [Failure  to
 (58)).

 industrialise  North  Bihar

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced
 to:  Re.  I}-.”

 [Slow  industrial  development  of  the
 country.  (69)1.

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs  be
 reduced  to  Re.  aj-.

 [Failure  to  curb  monopoly  in  industries.
 (60)].

 -“That  the  demand  under,  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re.  I/-.*

 [Failure  to  do  away  with  the  policy  of
 donations  being  given  by  companies’  to
 political  parties,  9)

 “That  the
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re.  If-.*

 »,-{[Failore  to  imp!  ther
 dations  of  Hazari  Committee
 monopoly  in  the  country.  (62)).

 to  curb

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re.  Ape

 वि  [Need  to  curb  monopoly  in  Trade.  (63)].

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re.  I/-.”
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 [Failure  to  pay  special  attention  to  the
 development,  of  Internal  Trade.  (64)].

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to  Re.  I/-.”

 .[Giving  loans  to  the  undesirable  persons
 and  conipanies  in  the  name  of  setting  up
 small  scale  industries.  -(65)].

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Inter-
 nal  Trade  and  Company  Affairs  be  reduced
 to’  Re,  I/-.”

 [Failure  to  lay  down  a  definite  policy
 regarding  profit  of  industrialists.  (66)}.

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,
 Internal  Trade  and  Company  Affairs  be
 reduced  to  Re.  ap

 [Failure  to  protect  small  industries
 from  competition  from  big  industries.  (67)].

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  Af”

 [Allowing  industrialists  to  loot  people  in
 the  name  of  profit  (68).

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  Ape”

 big  indu- [Failure  to  nationalise
 stries  (69)].

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Interna)
 Trade  and  Company  Affairs  be  reduced  to
 Re.  fe

 [Failure-to  nationalise  basic  industries
 (70)).

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Intesne!
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 Trade  and  Company  Affairs  be  reduced
 to  Re,  I/-.”

 [Failure  to  nationalise  foreign  industries.
 (7I))

 SHRI  LOBO  PRABHU  (Udipi)  :  I
 beg  to  move:

 “That  the  demand  under  the  head
 Capital  Outlay  of  the  Ministry  of  Industrial
 Development,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100/-.””

 [Failure  of  the  National  Small  Scale
 Industries  Corporation  for  not  maintaining
 proper  accounts  particularly  for  ascertaining
 idle  time,  limit  of  stores,  qa

 “That  the  demand  under  the  head
 Capital  Outlay  of  the  Industrial  Develop.
 ment,  Internal  Trade  and  Company  Affairs
 be  reduced  by  Rs.  100/-.”

 [Failure  to  targets,  rising  cost  of  produ-
 ction,  growing  idle  capacity,  reduction  of
 labour  efficiency  of  Hindustan  Machine  Tools
 Ltd.  (78)]

 “That  the  demand  under  the  head  Capi-
 tal  Outlay  of  the  Industrial  Development,
 Internal  Trade  and  Company  Affairs  be
 reduced  by  Rs,  100/-.”

 [Failure  of  schemes  for  educated  un-
 employed,  the  National  Federation  of
 Industrial  Cooperatives,  National  Producti-
 vity  Council,  Cement  Corporation  of  India,
 Instrumentation  Ltd.,  and  Paper  Corporation.
 (79)]

 SHRI  RAMAVATAR  SHASTRI  :  I
 beg  to  move  :

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100/-."”

 [Failure  to  restart  Hindustan  Vehicles
 'td.,  Phulwari  Shariff  (Bihar)  (80)].

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  00/-.”’

 [Need  to  grant  financial  assistance  to
 Bihar  Cotton  Mills,  Phulwari  Shariff  for  its
 expansion.  (1D)
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 “That  the  demand  under  the  edd
 Industries  be  reduced  by  Rs,  100/-."

 [Failure  to  take  over  and  restart  Gaya
 Cotton  Mills.  (82)]

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  I00/-.""

 [Need  to  set  up  a  Railway  wagons
 manufacturing  factory  in  Biher.  (83)

 “That  the  demand  under  the  head Industries  be  reduced  by  Rs.  100/-.”

 (Failure  to  realise  the  ‘arrears  of  loans
 from  companies  in  Bihar.  (84)}

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs  100/-.”

 [Failure  to  pay  adequate  attention  to
 develop  Mica  Industry  in  Bihar.  (85)]

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs,  100/-."

 {Need  to  set  up  a  Cement  Factory  in
 Karvi-Manikpur  area  in  Banda  District  in
 U.P.  (86)

 “That  the  demand  under  the  head
 industries  be  reduced  by  Rs.  100/-.”

 [Failure  to  set  up  industries  runn‘ng
 with  atomic  energy  in  Markundi  Karvi-
 Manikpur  area  of  Banda  District  of  U  P.
 (87)

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100/-.”

 {Need  to  set  up  a  glass  factory  in  Bars
 garh  area  of  Banda  District  of  U.P.  (88)]

 “That  the  demand  under  the:  head
 Industries  be  reduced  by  Rs.  100)-.”"

 [Need  to  set  up  an  aluminium  factory
 in  Manikpur  area  in  Banda  District  of  U.P.
 (89)]

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100./-."
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 (Need  to  set  up  a  paper  factory  to  manu-
 facture  paper  from  bamboo  in  Karyi:Manik-
 pur  area  of  Banda  District  of  U.P.  90)

 “That  the  demand  under  the  head
 Industries  be  redyced  by  Rs.  100/-."

 है  कप
 to  set  up  a  gravel  making  industry

 in  ja  District,  @D)

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  I00/-.”

 {Need  to  pay  attention  towards  the
 development  of  Copper  Industry  in  ग
 935)

 “That  the  demand  uyoder  the  head
 Industries  be  reduced  by  Rs.  ‘100/-.""

 [Failure  to  set  up  basic  indusizics  ia
 the.  public  sector.  (93)]

 “That  the  demand  under  the  head  In-
 dustries  be  reduced  by  Rs.  100/-."

 {Lack  of  well  planned  scheme  im  regard
 to  the  development  of  Small  Scale  Industries.
 94)

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Development,  Internal  Trade
 and  Company  Affairs  be  reduced  by
 Rs.  100/-."

 (Failure  to  reduca  the  establishment
 expenses  of  the  Economic  Advisor  to  the
 Government  of  {ndia.  (95)]

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Devel  t,  Internal  Trade
 and  Company  Affairs  be  reduced  by
 Rs.  100/-."

 [Failure  to  end  the  corruption  in  the
 Office  of  the  Registrar  of  Joint  Stock
 Companies.  (96)]

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Development,  Internal  Trade
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 and  Company  Affairs  be  reduced  by
 Rs.  100/-."

 [Failure  to  introduce  decimal  system  of
 weights  and  measures  throughout  the  coun-
 try.  en)

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 pf  Industrial  Development,  Internal  Trade
 and  Company  Affairs  be  reduced  by
 Rs.  100/-.""

 {Failure  to  check  the  wasteful  expendi-
 ture  being  incurred  in  the  name  of  develop-
 ment  of  Khadi  Gramodyog.  98)

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Development,  Internal  Trade

 च्वाइस  Company  Affairs  be  reduced  by
 Rs,  100/-.”"

 [Corruption  in  Khadi  and  Gramodyog
 Bhavan.  (99)]

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Development,  Internal  Trade
 and  Company  Affais  be  reduced  by
 Rs.  100/-."

 [Futility  of  Khadi  Gramodyog  Commi-
 ssion.  (100)}

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Development,  Internal  Trade
 and  Company  Affairs  be  reduced  by
 Rs.  ‘10ef

 {Failure  to  check  corruption  in  Khadi
 Gramodyog  Sangh  in  Bihar.  (0I)]

 SHRI  BHOGENDRA  JHA  (Madhu-
 bani)  :  I  beg  to  move  :

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  I/-.”

 [Failure  to  speed  up  the  pace  of  heavy
 industries  in  the  public  sector.  (104),
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 “That  the  deman*  «nder  the  head
 Ministry  of  Industria!  ee  velopment,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  aye

 {Failure  to  give  effective  help  and  en-
 couragement  to  persons  of  middle  and  lower
 income  groups  to  start  On  a  co-operative
 basis,  small  and  medium  scale  industries.
 (105))

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  I/-.”

 [Failure  to  institute  enquiry  into  the
 allegations  against  the  Birla  group  of  facto-
 ties.  (106))

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  znd  Company  Affairs  be  reduced  to
 Re,  I/-.”

 [Failure  to  free  the  public  sector  under-
 takings  from  the  overt  and  covert  influence
 and  grip  of  private  monopolies.  (107)

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Develop:nent,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  ae”

 [Failure  to  take  over  and  rehabilitate
 the  Ashoka  Paper  Mills  Ltd.,  Darbhanga,
 Bihar.  (108)]

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  Ae

 [Attempts  to  permit  the  shifting  of  the
 Ashoka  Paper  Mills  Ltd.  to  Assam.  (109))

 SHRI  BHOGENDRA  JHA  :  I  beg  to
 move  :

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100/-."

 [Failure  to  industrialise  North  Bihar.
 QU]

 SHRI  RAM  SINGH  AYARWAL
 (Sagar)  :  I  beg  to  move  :

 “That  the  demand  under  the  bead
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  Ape

 [Failure  to  determine  a  definite  policy  to
 lay  down  profits  by  industrialists  and  to
 look  into  this  aspect  properly.  (16))

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced:  to
 Re.  Aj-"  ‘

 {Failure  to  save  small  industries  from
 competition  from  big  industries.  aint

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  I/-.”

 [Failure  to  amend  licensing  policy,
 (118)]

 “That  the  demand  under  the  head
 Ministry  of  Industria!  Developme  not,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  I/-.”

 [Failure  to  further  accelerate  industrial
 Development.  (119)]

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100/-.”

 [Failure  to  pay  special  attention  to
 Madhya  Pradesh  to  bring  it  at  par  with
 National  Industrial  Development  ratio.(20)]

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs,  100/-.""

 [Failure  to  set  up  industries  to  manu-
 facture  plywood,  hardwood  and  woodep
 components  in  Sagar  District  of  Madhya
 Pradesh.  (2p
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 “That  the  demand  under  the  head
 Industries  be  reduced  to  Re.  Aj.”

 {Failure  to  bring  about  balanced  deve-
 lopment  of  industries  as  a  result  of  which
 Madhya  Pradesh  has  remained  economically
 backward.  (122))

 “That  the  demand  under  the  head
 Industries  be  reduced  to  Re.  fe?”

 [Failure  to  develop  small  and  cottage
 industries.  (123)

 “That  the  demand  under  the  head
 Industries  be  reduced  to  Re.  I/-.”

 {Failure  to  pay  attention  towards
 Adivasi  and  backward  areas  of  Madhya
 Pradesh  in  regard  to  industrial  development.
 (124),

 “That  the  demand  under  the  head
 Industries  be  reduced  to  Re.  I/-.”

 [Failure  to  set  up  or  help  setting  up
 another  industry  to  remove  monopoly  of
 Bidi  industry  and  to  encourage  competition
 in  this  field.  (125)]

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100/-.”

 [Failure  to  conduct  an  enquiry  to  indus-
 trices  engaged  in  manufacturing  tobacco-
 products.  (126)]

 “That  the  demand  ander  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Development,  Internal  Trade
 and  Company  Affairs  be  reduced  by
 Rs.  100/-.”

 [Failure  to  set  up  a  special  commission
 to  go  into  the  affairs  of  Birla  concerns.
 (127)

 “That  the  demand  under  the  head
 Capital  Outlay  of  the  Ministry  of  Indus-
 trial  Development,  Internal  Trade  and
 Company  Affairs  be  reduced  by  Rs.  100/-.""
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 [Failure  to  set  up  a  cement  factory  and
 small  scale  industries  in  Bundelkhand  area
 of  Madhya  Pradesh.  (128)]}

 “That  the  demand  under  the  head
 Capital  Outlay  of  the  Ministry  of  Industrial
 Development,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100/-.””

 [Failure  to  set  up  industries  in  Chhatis-
 garh  area  of  Madhya  Pradesh  to  exploit
 mineral  wealth  available  there.  (129)

 SHRI  SHINKRE  (Panjim)  I  beg  to
 move  :

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  aj”

 {Failure  to  make  proper  study  of  indus-
 trial  potentialities  of  Goa  and  prepare  a
 comprehensive  plan  for  the  industrial  deve-
 lopment  of  Goa.  (130))

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  i/-.”

 [Need  to  nominate  a  commission  to  study
 the  difficulties  which  are  hampering  the
 growth  of  industries  in  Goa  and  suggest
 the  ways  and  means  to  make  proper  use  of
 industrial  potentialities  of  that  territory.
 (131)

 SHRI  RAMAVATAR  SHASTRI  :  I
 beg  to  move  :

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100/-."”

 [Failure  to  remove  the  shortage  of  tyres
 and  tubes  in  the  country.  (I36)]

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Iaternal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100/-.""
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 (Failure  to  reduce  the  price  of  tyres  and
 tubes.  (137))

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100/-."

 [Failure  to  set  up  adequate  number  of
 newsprint  factory  to  meet  the  shortage  of
 newsprint.  (138)),

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100./-”"

 {Failure  to  implement  the  policy  of  the
 industrialisation  of  villages.  (139)

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs,  100/-.”

 [Encouraging  corruption  in  the  issue  of
 licences.  (140)

 SHRI  SHINKRE  :  I  beg  to  move  :

 “That  the  demand  under  the  head
 Industries  be  reduced  to  Re.  Ape

 (Failure  to  instal  heavy  industries  in
 public  sector  in  Goa.  (4)

 “That  the  demand  under  the  head
 Industries  be  reduced  to  Re.  I/.”

 [Failure  to  instal  small  car  and  scooters
 plants  in  Goa.  (142)}

 SHRI  LOBO  PRABHU  :  I  beg  to
 Move  :

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100/-."

 [Failure  to  avoid  excessive  purchases  of
 Stores  as  found  by  the  Commercial  Audit
 report  in  most  State  enterprises  (143)],
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 SHRI  RAMAVATAR  SHASTRI  :  I
 beg  to  move  :

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Development,  Internal  Trade
 and  Company  Affairs  be  reduced  by-
 by  Rs.  100,""

 [Failure  to  look  into  the  corruption  in
 the  Bihar  Khadi  Gramodyog  Sangha.  (144)

 SHRI  LOBO  PRABHU  :  I  beg  to
 move  :

 “That  the  demand  under  the  Head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Development,  Internal  Trade
 and  Company  Affairs  be  reduced  by
 Rs.  100/-.”

 [Failure  to  reduce  high  prices  by  an
 equivalent  cut  every  year  in  the  same
 percentage  as  the  increase  in  prices  applied
 to  profits  and  bonus  for  the  benefit  of
 prices  in  super  markets  and  co-operative
 institutions.  (145)

 “That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the,
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100/--.""

 [Failure  to  reduce  idle  capacity  by
 deepening  and  extending  the  schemes  of
 Tax  Certificates  to  all  industries,  which,
 have  an  aggregate  idle  capacity  of  30  per
 cent.  and  more.  (146)]  |

 SHRI  SHIVA  CHANDRA  JHA  (Madhu-
 bani):  I  beg  to  move  :

 “That  the  demand  under  the  head~
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  I/-.”

 {Failure  to  speed  up  the  industrialization
 of  Bihar.  (I47))

 “That:  the  demand  under  the  head
 Ministry.  of  Industrial  Development,  Jnterpa}
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 Trade  and  Company  Affairs  be  reduced  to
 Re.  ae

 [Faltare  to  take  any  fundamental  step
 for  industrializing  North  Bihar.  (148)

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  Aj"

 {Failare  to  curb  the  concentration
 process  going  on  in  the  industrial  sector  of
 the  economy.  (1499),

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Frade  and  Company  Affairs  be  reduced  to
 Re  Ae

 {Failure  to  control  the  monopolies  in
 the  country.  (150)}

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  Ae”

 [Failure  to  make  fundamental  changes
 in  the  licensing  policy  of  the  Government.
 (151)

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Interaal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  ae

 [Faiure  to  stop  the  cornering  of  the
 licensing  permits  in  the  hands  of  a  few
 business  houses.  (152)]

 “Fhat  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100/-."”

 [Faitture  to  take  over  and  run  Asoka
 Paper  Mill,  Darbhanga.  (153)

 “That  the  demand  under  the  head
 Trdustries  be  reduced  by  Rs.  100/-."

 APRIL  2,  t969  Int,  Trade  &  Co.  Affairs)  208

 [Failure  to  set  up  any  heavy  industry
 in  North  Bihar.  (154)]

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100/-."”

 [Failure  to  set  up  a  Canning  Factory  in
 North  Bihar.  (155)

 SHRI  BHOGENDRA  JHA  (Jainagar)  :
 I  beg  to  move  :

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internat
 Trade  and  Company  Affairs  be  reduced  to
 Re.  I/-."

 [Failure  to  break  the  monopoly  of  75
 families  mentioned  by  Mahalanabis  Commi-
 ssion.  (156)]

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  to
 Re.  I/-.”

 [Failure  to  manufacture  small  cars.
 (157)

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Tradé  and  Company  Affairs  be  reduced  to
 Re.  Yet

 [Failure  to  remove  extreme  industrial
 backwardness  of  Eastern  U.  P.  and  North
 Bihar.  (158))

 SHRI  OM  PRAKASH  TYAGI  (Morada-
 bad)  :  I  beg  to  move

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100/-.""

 [Failure  to  5९६  up  Central  Industries  in
 equal  proportion  in  all  the  States.  159]

 “That  the  demand  under  the  head
 Ministry  of  Industria!  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100/-."
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 [Failure  to  decentralise  the  industrial
 undertakings.  (160)]

 That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100-.""

 [Failure  in  industrial  development  of
 rural  areas  (161)1

 That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100-.""

 [Failure  to  make  the  central  industries
 Profitable  units.  (162)

 *  That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100-."""

 (Failure  to  utilise  the  full  capacity  of
 the  industries.  (163)]

 re  That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  i00-.”

 [Failure  to  check  misuse  of  funds  in  the
 industries.  (164),

 oe  That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100-.”"

 (Failure  to  rehabilitate  the  sick  cotton
 mills.  (165)

 “That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100-.”

 (Failure  to  end  monopoly  in  the  field
 of  industry.  (166)]

 “That  the  demand  under  the  head
 Miaistry  of  Industrial  Development,  Internal
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 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100-.""

 (Failure  to  check  corruption  prevailing
 in  the  matter  of  issuing  industrial  licences.
 (167)}

 “  That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100-."

 [Failure  to  reduce  the  prices  and  im-
 prove  the  quality  of  the  goods.  (i68)]

 “«  That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100-.”"

 [Failure  to  set  up  scooter  industry  in
 accordance  with  the  demand  for  scooters.
 (1691

 *  That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  redaced  by
 Rs.  100-.”

 [Failure  to  make  any  progress  or  become
 self-reliant  in  regard  to  scientific  know-how
 in  relation  to  industries.  (170)

 ce  That  the  demand  under  the  head
 Ministry  of  Industrial  Development,  Internal
 Trade  and  Company  Affairs  be  reduced  by
 Rs.  100-.""

 [Failure  to  stop  the  Departmental
 expenditure  being  incurred  in  England.
 (t7!)]

 ««  That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100-."”

 [Failure  to  give  protection  to  the  small
 scale  industries.  (172)

 “©  That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100-2,

 {Failure  to  make  provision  for  proper
 training  for  the  development  of  small  scale
 industries.  (173))



 4  है  i’  0.6.  (Min.  Ind.  Dev.

 {  Shri  Omprakash  Tyagi  ]
 Ts  That  the  demand  under  the  head

 Industries  be  reduced  by  Rs.  100-.”

 [Failure  to  make  the  small  industries
 the  basis  of  Indian  economy.  (174)

 *  That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100-.””

 (Failure  to  engage  the  people  in  the
 construction  work  through  small  industries
 as  in  Japan.  (175),

 *  That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  N0-.”

 [Failure  to  give  adequate  financial
 assistance  to  small  ind-tstries,  (176)

 .“  That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100-."",

 (Failure  to  protect  small  industries
 against  competition  from  bigger  industries.
 (77)

 “©  That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100-.""

 [Failure  to  check  corruption  prevailing
 in  Khadi  Gramodoyog  Sangha.  (178))

 *  That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100-.""

 [Failure  to  check  irregularities  and
 bungling  in  Small  Industries  Corporation.
 179)

 “©  That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Development,  Internal  Trade
 and  Company  Affairs  be  reduced  by
 Rs.  100-.”"

 [Failure  to  check  -the  misuse  of  the
 photographs  of  great  men  and  leaders  and
 other  religious  symbols  as  trade.  symbols.
 (180))
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 ‘-  That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industrial  Development,  Internal  Trade
 and  Company  Affairs  be  reduced  by
 Rs.  100-.”"

 [Failure  to  check  the  use  of  naked
 photographs  of  women  as  trade  symbols
 (181)}

 a“  That  the  demand  under  the  head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Industria!  Development,  Internal  Trade
 and  Company  Affairs  be  reduced  by
 Rs.  100-."",

 (Failure  to  check  the  use  of  national
 symbols,  national  flag  and  the  name  of
 the  nation  as  a  trade  sytnbol,  (182)

 “That  the  demand  under  the  head  Capi-
 tal  Outlay  of  the  Ministry  of  Industrial
 Development,  Internal  Trade  and  Company
 Affairs  be  reduced  by  Rs.  100."

 [Disregard  to  manufacture  small  tractors
 suitable  to  India.  (183)  ]

 “That  the  demand  under  the  head  Capital
 Outlay  of  the  Ministry  of  Industrial  Deve-
 lopment,  Internal  Trace  and  Company
 Affairs  be  reduced  by  Rs.  100."

 {  Failure  to  make  India  self-reliant  in
 regard  to  agricultural  implements.  (184),  ]

 MR.  CHAIRMAN  :  The  cut  motions
 are  also  before  the  House.

 क्रो  बेशी  शंकर  शर्मा  (बांका)  :  सभापति
 महोदय,  औद्योगिक  विकास  एवं  आन्तरिक
 व्यापार  मंत्रालय  के  प्ननुदानों  की  मांगों  का

 आमूल  चूल  विरोध  करते  हुए  मैं  आशा
 करता  ह्  कि  मेरे  उप  ओर के  मित्र  भी  मेरा
 इस  विरोध  में  साथ  देंगे।  क्‍योंकि  यह  बह
 मंत्रालय  है  जिस  के  कार शा  वे  और  उनकी  सर-
 कार  आज  सब  तरह  से  बदनाम  है  |  यह  वही
 मंत्रालय  है  जिस  के  कारण  देह  में  भ्रष्टाचार,
 अनाचार,  बेईमानी  श्र  शैतानी  का  बोलबाला
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 है  ।  यह  वही  मंत्रालय  है  जिस  के  कारण  आज
 देश  में  गरीब  और  अधिक  गरीब  हैं  और  अमीर
 और  अधिक  अमीर  होते  जा  रहे  हैं  मौर  यही
 वही  मन्त्र लय  है  जिस  के  कारण  आप  की
 पार्टी  में  भी,  राज  तांडव  नृत्य  हो  रहा  है  |
 इसलिये  कम  से  कम  अपने  स्वार्थ  के  हित  में
 मुझे  आशा  है  आप  मेरे  इस  विरोध  में  साथ
 देगे

 सभापति  महोदय,  औद्योगिक  विकास  मंत्रा-
 लय  के उद दयो  के  बारे  पे  मैं  भाप  के  सामने
 1968-69  की  रिपोर्ट  से  कुछ  अंश  पेश  करना

 चाहता  हु  1  आरम्म  में  ही  कहा  गया  है:

 **The  Department  of  Industrial  Develop-
 ment  is  responsible  for  the  active  pro-
 motion  of  industrialisation  of  the
 country  by  encouraging  the  orderly
 development  of  large  and  small  scale
 industries  both  in  the  private  sector  and
 the  public  sectors.  It  formulates  the
 general  industrial  policy.  seeks  to  pro-
 mote  productivity  in  the  industry  and
 encourages  development  of  industrial
 co-operatives.  This  Department  is  res-
 ponsible  for  planning,  development  and
 control  and  assistance  to  all  industries.’

 सभापति  महोदय.  क्‍या  यह  मंत्रालय  अपनी
 इन  घोषित  नीतियों  में  सफल  हुमा  है  ?  सफल
 होना  तो  दूर  रहा,  इस  ने  देश  के  ओद्योगिक
 विकास  में  उल्टे  रोड़े  कटवाये  हैं,  और  जैसा
 मेरे  मित्र  श्री  पटोदिया  जी  ने  कहा  है  इस  मात्रा-
 लय  का  नाम  औद्योगिक  विकास  मंत्रालय  नहीं
 रख  कर  डसे  प्रौद्योगिक  विकास  में  रोड़े
 अटकाने  वाला  मंत्रालय  रखा  जाय  तो  कोई
 अतिशयोक्ति  नही  होगी  t  मैं  उन  के  इस  कथन
 स  पूर्णतया  सहमत  हु  ।  क्‍योंकि  इस  मंत्रालय
 के  द्वारा  जो  नियंत्रण  और  कट् रोल्स  आये
 दिन  लगाये  जा  रहे  हैं  उससे  आज  देश  के  व्यापार
 की  स्थिति  के  बिगड़ने  के  साथ  साथ  लोगों
 में  घोर  असन्तोष  और  निराशा  को  भावना
 पैदा  होती  जा  रही  है  t
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 आज  हम  देख  रहे  हैं  कि  देत  दिन  की
 आवश्यकता  की  चीजों  के  लिये  करोड़ों  के
 कारण  हमें  लाइन  में  खड़े  रहना  पड़ता  2,
 उस  भिक्षुक  की  तरह  जो  भिक्षा  के  लिए  घन्टों
 लाईन  में  खड़ा  रहता  है  ।  मुझे  मेरे  एक  मित्र
 की  बात  याद  आती  है  जब  उसने  कहा  था
 कि  मै  परमात्मा  से  प्रार्थना  करता  हु  कि
 मेरे  तीन  लडके  तो  हैं  वह  चौथा  और  मुझे  दे
 जब  मेंने  पूछा  कि  आज  परिवार  नियोजन
 के  युग  में  तुम्हारी  यह  प्रार्थना  क्या  बेतुकी
 नहीं है ?  तो  उस  ने  कहा  था  क्रि  मैं  नौकरी
 करने  वाला  आदमी  हू,  एक  लड़का  दूध  लेने
 जाता  है,  दूसरा  राशन  के  लिये  जाता  है,
 तीसरे  को  किरोसिन  के  लिये  भेनता है  और
 चौथा  मुझे  प्रौढ़  चाहिये  था  कि  प्रगर  धर
 में  कोई  और  काम  हो  जाय  तो  वह  मुझे
 उसमें  सहायता  कर  सके  ।

 5.8  brs.

 (MR.  DEPUTY-SPEAKER  in  the  Chair]

 उपाध्यक्ष  महोदय,  इस  मंत्रालय  के  ऊपर
 हमारे  देश  के  सम्पूर्ण  औद्योगिक  विकास  की
 जिम्मेदारी  है  ।  पब्लिक  सेक्टर  में  जितने  उद्योग
 हैं  उन  में  से  कुछ  दूसरे  मंत्रालयों  के  अधीन
 अवश्य  हैं  लेकिन  फिर  भी  उनको  टेक्नीकल
 गाइ्ढेंस  देने  की  जिम्मेदारी  इसी  मंत्रालय  की
 है  t  प्राइवेट  सेक्स  में  भी  जितने  कारखाने  हैं
 आज  उन  को  सलाह  देने  की  जिम्मेदारी  भी
 इस  पर  है  गांवों  के  भ्रौद्योगीकरण  की  जिम्मे-
 दारी  मी  इसी  के  ऊपर  है।

 उपाध्यक्ष  महोदय,  मै  पब्लिक  सेक्टर  और
 प्राइवेट  सेक्टर  के  सम्बन्ध  में  बोलने  के  पहले
 कुछ  रूरल  इस्डस्ट्रियेलाइजेशन  के  सम्बन्ध  में
 बोलना  चाहूँगा ।  आज  देश  की  82  प्रतिशत
 जनता  गांवों  में  रहती  ह ैऔर  यह्  आवश्यक
 था  कि  सबसे  पहले  हमारी  सरकार  और  हमारा
 यह  मंत्रालय  गावं  के  औद्योगिक  5कास  की  ओर
 ध्यान  देता  ।  कहा  तो  यह  जाता  है  कि  मा रत बच
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 [  श्री  वेणी  शंकर  शर्मा  ]

 एक  कृषि  प्रधान  देश  2  लेकिन  कृषि  की
 अवहेलना  हमने  की  है  ।  उसकी  तरफ  हमने
 पूरा  ध्यान  नहीं  दिया  है  किन्तु  कृषि  के  सम्बन्ध
 में  न  यह  बोलने  का  अवसर  है  और  न  अभी
 मैं  इस  विषय  में  कुछ  कहना  ही  चाहता  हूँ  t

 कृषि  के  साथ  साथ  दूसरे  नम्बर  पर  शाति  है
 छोटे  “छोटे  लघु  उद्योग  |  जब  हमारे  पूज्य  महात्माजी
 ने  चर्खे  और  हाथकर्चे  का  सुदेश  भारत  को
 दिया  था,  तो  उनका  उद्देश्य  केवल  चर्खे  से
 सूत  निकालने  का  ही  नहीं  था।  आज  हमारे
 मित्र  जो  उस  ओर  बंठे  हैं  और  जो  महात्मा  जी
 के  नाम  पर  आये  दिन  शपथ  खाते  रहते  है
 तथा  उनके  नाम  की  कमाई  खाते  हैं,  आज
 उन  के  सन्देश  को  भूलते  रहे  है।  राज  हम
 उनकी  जन्म  शताब्दी  मना  रहे  हैं  लेकिन
 उन्होंने  गांवों  की  दशा  सुधारने  के  लिए  जो
 योजना  बनाई  थी,  हम  उसको  भूल  गये  ?  आज
 हम  उसका  जरा  भी  ख्याल  तक  नहीं  कर  रहे
 हैं

 उपाध्यक्ष  महोदय,  जब  महात्मा  जी  ने
 स्वयं  चर्खा  चलाना  शुरू  किया  तो  उनका  समय
 बहुत  मूल्य  था  ।  किन्तु  उस  चर्खे  के  भीतर
 उनका  एक  बहुत  बड़ा  सन्देश  था  और  वह
 यह  था  कि  हमारे  देश  की  जता  बेकार  है,
 उसको  कुछ  काम  चाहिए  1  अपने  बेकारी  के  क्षणों
 में  अगर  वह  चार  आने  और  आठ  आने,  उस
 वक्त  यह  रकम  बहुत  काफी  थी,  कमा  लेता  है,
 तो  उससे  उसको  बहुत  सहारा  होगा  ।

 आज  हम  बेलगाड़ी  के  युग  से  बहुत  आगे
 बढ़  गये  है  और  हम  कम  से  कम,  वकील  प०
 जवाहरलाल  जी  के,  साइकिल  के  युग  में  भा
 गये  है  ।  इसलिए  चर्खे  के  स्थान  पर  अगर  हम
 अम्बर  चर्खे  या  बिजली  से  चलने  वाले  कुछ
 स्पीसीस  या  पावरलूम्स  को  अपनाने  तो  महात्मा
 जी  की  आत्मा  को  कोई  कष्ट  नहीं  होगा  ny
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 उपाध्यक्ष  महोदय,  गांवों  में  अब  बहुत
 जगह  बिजली  झा  गई  है  और  कल  हमारे  मान-
 नीय  सिंचाई  विद्युत  मन्त्री  ने  कहा  था  कि
 उनकी  यह  धारणा  है  कि  कुछ  ही  वर्षों  में  वे
 मारतवषं  के  प्रत्येक  गांव  में  बिजली  पहुंचा  देगें  ।
 लेकिन  गांवों  में  जो  अमी  मी  बिजली  दी  जा
 रही  है,  क्‍या  उनका  पूरा  उपयोग  हो  रहा  है|
 छोटे  छोटे  नये  उद्योग  आरम्भ  करने  की  दिना.
 में  सरकार  कुछ  नहीं  कर  रही  है  लेकिन  उल्टे
 जो  लोग  स्वयं  अपने  छोटे  मोटे  उद्योग  आराम

 'कर  रहे  है,  उनकी  राह  में  वह  रोड़े  अटका
 रही  है।  मैं  बिहार  की  ऐक  बात  कहना  चाहता
 हुं।  बिहार  में  ग्रीन  रेवोलूशन  के  बाद  खेतों  में

 कुछ  पैदावार  अच्छी  हुई  ओर  बाद  में  लोगों
 ने  छोटे  छोटे  हा कलरस  लगाए,  जिनमें  घान
 को  कूट  कर  चावल  निकाला  जाता  है,  गेहूं  को
 पीसकर  आटा  बनाया  जाता  है  और  सरसों  को
 पेर  कर  तेल  निकाला  जाता  है।  उन  छोटी
 छोटी  आटा  चिड़ियों  और  हालतें  के  साथ  हमारे
 इस  मंत्रालय  ने  जो  विमाता  का  व्यवहार  किया
 है,  उसके  लिये  मै  इस  सरकार  की  जितनी
 भी  भर्त्सना  करू  थोड़ी  है।  आज  बिहार  के
 लोग  गरीब  हैं,  वें  कुछ  ऊपर  उठना  चाहते
 है,  सरकार  का  सहारा  उनको  चाहिए  लेकिन
 सरकार  उनको  सहारा  देने  के  बदले  में  उनकी
 कमर  तोड़  रहो  है  ।  आज  इन  छोटे  छोटे  हालत
 और  आटा  चक्कियों  पर  नियन्त्रण  हो  रहा  है  1
 मैं  आपके  सामने  इस  संदर्भ में  देवघर  अचल
 से  मेरे  पास  ऐक  पत्र  आया  है,  उसके  कुछ  अंश

 पढ़  कर  सुनाना  चाहता  हूँ  1  यह  पत्र  बिहार
 आटा  चक्की  शव  राइस  हालत  एसोसियेशन  के
 मन्त्री  की  तरफ  से  भाया  है  वे  लिखते  हैं  —

 _*'अननोत्पादन  के  बाद  उसे  खाने  लायक
 बनाने  के  लिए  छोटी  छोटी  हालत  मशीनें
 और  चक्कियां  जिले  में  प्राय  :  सयंत्र  है
 और  यहां  उन्होंने  कुटीर  उद्योग  का  रूप
 पा  लिया  है।  विगत  कई  दर्शकों  से  किसान

 एवं  उपभोक्ता  दोनों  ही  समाजों  के  अन्न
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 की  घटाई  ,  कुटाई  एवं  पिसाई  सस्ती  दर
 में  कर  सुदूर  ग्रामों  तक  हम  उनकी  सेवा
 समान  रूप  से  करते  आ  रहै  है।  इस  प्रकार
 हमारे  हजारों  परिवारों  का  भरण  पोषण
 भी  क्सी  बरकार  हो  जाता  है  ।  ”  फिर  वे
 भागे  लिखते  है  te

 “मार्च  1968  में  घोषित  सजीली  की  नगरी
 दरों  में  इस  बार  एक  विशेष  अधिभार
 (Fixed  charge-lev,)  ater  गया  है  जो
 अनुमानत  :  दस  रुपये  प्रति  हार्स  पावर
 प्रतिमाह  है  t  am

 उपाध्यक्ष  महोदय  यह  फ्क्स्ड  चार्ज  लेवी
 लग  जाने  से  करीब  करोब  एक  मशीन  पर  200
 रुपये  प्रतिमाह  का  अधिक  खर्चें  बढ  जाता  है
 अब  आप  यह  बताइए  कि  जो  छोटे  छोटे  इंजन
 ओर  छोटी  मशीने  लगाकर  दो  सो,  तीन  सौ
 या  चार  सौ  रुपये  पैदा  कर  सकते  है  या  करते  है,
 वे  किस  प्रकार  इतने  बड़े  अधिभार  को  वहन
 कर  सकते  हैं।  परिणाम  यह  हो  रहा  है  कि
 जिहार  में  सब  जगह  ये  झप्पाटा  चक्कियां  और
 हालतें  सब  बन्द  होते  जा  रहे है।

 लोगों  की  कुछ  आदत  ऐसी  बदल  गई  है
 कि  पहले  तो  वे  घरों  में  टंकी  में  चावल  कूट
 लिया  करते  थे  लेकिन  अब  मिलों  में  जाना
 पड़ता  है  |  उनको  अपने  धान  को  कम  दाम
 पर  बेचना  पड़ता  है  और  चावल  को  अधिक
 दामों  पर  लेना  पड़ता  है।  उपाध्यक्ष  महोदय,
 यह  सरकार  की  ऐसी  नीति  है  जिसको  लोग
 इन  दि  मैनेजर  पालिसी  कहते  है,  हां  उन्हें
 बचत  करनी  चाहिए  वहां  तोड़े  बचत  नहीं
 करते  है  और  जहां  बचत  की  कोई  जरूरत
 नहीं  है,  उस  और  अपने  आप  दौड़ते  है।  बड़ी
 बड़ी  फैक्टरियों  में  जो  बिजली  दी  जाती  है
 वह,  बहुत  कम  दर  पर  दी  जाती  है।  लेकिन
 इन  छोटे  छोटे  कुटीर  उद्योगों  के लिये  आवश्यक
 बिजली  पर  अधिभार  बढ़ाया  जाता  है  |

 दूसरा  उदाहरण  मैं  पावरलूम्स  का  दूगा।
 राज  हमारे  देश  में  पावरलूम्स  पर  काफी  अच्छा
 कपड़ा  बनाया  जाता  है।  अभी  मेरे  पास  पानी-
 पत  से  मेरे  एक  मित्र  आए  हैं।  उन्होंने  मुझे
 कुछ  कपड़ा  दिखाया  है  ।  आज  जो  कपड़ा  पावर-
 लम्स  पर  बनता  है  वह  बड़ा  अच्छा  बनता  है।
 उनका  विदेशों  में  निर्यात  होता  है।  अमरीका
 में  इसका  बड़ा  अच्छा  मार्केट  है  किन्तु  इनका
 जो  उत्पादन  पर  खर्च  हो  रहा  है  वह  बहुत
 ज्यादा  है  और  अभी  जो  नीति  अपनाई  जा
 रही  है,  उससे  यह  उत्पादन  खर्च  और  काफी
 बढ  जाएगा  t  पहले  जहां  पावरलूम  पर  25
 रुपये  प्रति  पावश्लूम  के  हिसाब  से  चार्ज
 लिया  जाता  था,  आज  वह  बढ़ाकर  WS  पर
 सेन्ट  एडवलोरम  की  दर  से  कर  दिया  गया  है  ।
 मुझ  से  कहा  गया  है  कि  जहां  00  रुपये  एक
 चार  यूनिट  वाले  पावरलूम  की  देने  पड़ते  थे,
 वहां  अब  करीब  करीब  50  या  60  हजार
 रुपये  देने  पढ़ेंगे”  |  अब  बताइए  यह  छोटा  सा
 उद्योग  इतने  अधिक  भार  को  कैसे  वहन  कर
 सकता  है  t  नतीजा  बह  होगा  ओर  हो  रहा
 है  कि  जितने  पावरलूम्स  हैं,  वे  बन्द  होते  जा

 रहे  हैं।  पिलखवा,  पानीपत  कौर  दूसरी  जगह
 जितने  भी  पावरलुम्स  है  करीब  करोड़  बन्द
 होते  जा  रहे  है।  मैंने  सुना  है  कि  वित्त  मन्त्री-
 लय  को  उन्होंने  एक  ज्ञापन  भी  पेश  किया  है,

 जिसमें  उन्होंने  प्राथंना  की  है  कि  कम  से  कम
 उन  पर  से  यह  डयूटी  हटा  दी  जाए।

 उपाध्यक्ष  महोदय,  अब  मैं  बो  चार  बातें
 पब्लिक  सेक्टर  के  सम्बन्ध  में  कहना  चाहूँगा  t
 पब्लिक  सेक्टर  के  बारे  में,  जहां  तक  मेरा  और
 मेरी  पार्टी  का  सम्बन्ध  है,  हम  किसी  इज्म  के

 पिछलग्गू  नहीं  हैं।  हम  राष्ट्रवादी  है  -कौर  हम
 उस  सिद्धान्त  को  मानते  हैं  जिसमें  राष्ट्र  का

 हित  हो  चाहे  वह  पब्लिक  सेक्टर  द्वारा  हो
 और  चाहे  प्राइवेट  सेक्टर  द्वारा  हो  1  लेकिन
 आज  पब्लिक  सेक्टर  के  नाम  पर  देश  में  जितनी
 बरबाद दी  हो  रही  है,  देश  का  जितना  बड़ा  लुक-
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 सान  हो  रहा  है,  उप  पर  सभी  विचारवान
 पुरुषों  को  विचार  करने  की  आवश्यकता  है
 ख.स  कर  इस  सदन  के  सदस्यों  को  जिनके
 ऊपर  सारे  देश  की  जिम्मेदारी  है।  राज  विदेशों
 से  कर्जा  लेकर  और  तकनीकी  सहायता  लेकर
 हमने  बितने  बढ़े  बड़े  कारखाने  लगाए  है,  उनमें
 घाटा  हो  रहा  है।  शमी  आपने  सुना,  हमारे
 एक  मित्र  कह  रहे  थे  कि  कुछ  कारखानों  में
 घाटा  है,  कुछ  में  लाम  है।  लेकिन
 अभी  जो  हमें  एक  मेमोरेंडम  पब्लिक  सेक्टर
 का  मिला  है,  उसमें  यह  कहा  गया  है  कि
 969  की  जनवरी  तक  जहां  हमने  3500
 करोड़  रुपये  का  इन्वेस्टमेंट  किया  है,  वहां  हमको
 करीब  करीब  35  करोड़  रुपये  का  नुकसान
 हो  रहा  है  t  उपाध्यक्ष  महोदय,  यह  देश  गरीब
 है  और  इस  प्रकार  इतना  बड़ा  नुकसान  कैसे
 बर्दाश्त  कर  सकता  है,  यह  मेरी  समझ  के
 बाहर  है।

 उपाध्यक्ष  महोदय,  अखिर  क्‍यों  इन  पब्लिक
 सेक्टर  के  कारखानों  में  इतना  बड़ा  नुकसान  हो
 रहा  है  लेकिन  फिर  भी  मैं  कहूँगा  कि  इन  में

 नुकसान  होने  के  कुछ  कारण  ऐसे  भी  हैं  जिनकी
 ओर  सरकार  चयन  नहीं  देती  हैं।  यह  सरकार
 ऐसे  लोगों  को  उन  कारखानों  के  संचालन  का
 मार  देती  है  जो  यह  भी  नहीं  जानते  कि
 कारखाना  किस  चिड़िया  का  नाम  है।  उदा-
 हरण  स्वरूप  मैं  श्री  केशव देव  मालवीय  जे।  का
 नाम  पेश  करता  हूं  ।  वह  एक  हारे  हुए  राज-
 नैतिक  व्यक्ति  हैं  ओर  उन्हें  व्यापार  में  कमी  कोई
 अनुमव  नहीं  था।  फिर  भी  उन्हें  पेंशन  में  रांची
 हैवी  इंजीनियरिंग  के  ऊपर  बैठा  दिया  गया ।
 वहां  की  दशा  क्‍या  है?  हमारे  उस  हैवी
 इंजीनियरिंग,  रांची  के  कारखाने  में  आवश्यकता
 से  अधिक  लोग  है  ।  आदमी  जरूरत  से  ज्यादा
 रख  लिये  गये  लेकिन  काम  कोई  करता  है  या
 नहीं  इसे  देखने  वाला  कोई  नहीं  ny  खोज  अच्छी
 बनती  है  या  नहीं  उसे  प्म्मालने  वाला  कोई  नहीं  है
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 लेकिन  चूकि  वहां  एक  संचालक  चाहिए  इस-
 लिए  संचालक  के  नाम  से  आप  एक  मूर्ती  को
 वहां  बेठा  देते  हैं  -  इसके  अलावा  आप  कुछ
 जगहों  पर  अब  ए०  एस०  के  अनुभवहीन  तथा
 अनुमवशुन्य  जवानों  को  भेजते  हैं  उन्हें  व्यापार
 की  कोई  जानकारी  नहीं  होती  मैं  आपके
 माध्यम  से  माननीय  मन्त्री  को  सलाह  दूगा
 कि  कम  से  कम  इन  पब्लिक  सेक्टरों  के  व्यापक-
 रिक  प्रतिष्ठानों  में  गे  ऐसे  अ्रनुभवी  व्यापारियों
 को  लगें  जोकि  उस  विषय  के  माहिर  हों  जो
 कि  उस  पेशे  का  सचालने  करने  वाले  हों।
 यदि  वह  राजी  से  इस  काम  के  लिए  आगे  नहीं
 आते  हैंतो  मैं  कहूंगा  कि  सरत हार  कोई  ऐसा
 कानून  बनाये  जिससे  हम  जबरदस्ती  उन्हें  वहां
 ले  जाकर  बेठा  मक्के  ,  मेरा  ऐसा  विश्वास  है
 कि  कोर्ट  टाटा  या  कोई  बिडला  यदि  हिन्दुस्तान
 स्टील  के  कारखाने  को  सम्मान  लेता  है  तो
 कम  से  कम  आज  उन  कारखानों  की  जो  दहला  है
 उसे  बह  नहीं  होने  देगा  ।  लेकिन  आज  की  स्थिति
 में  टाटा  और  बिडला  उन  कारखानों  को  सभा-
 लने  के  लिए  आ  नहीं  सकते  हैं।  इस  सिलसिले
 में  मै'  एक  छोटा  सा  उद  हरीश  दू  गा।  चाणक्य
 हमारे  यहां  . एक  बहुत  बड़े  राजनीतिज्ञ  हो  चुके
 हैं  ओर  चांशकक्‍्य  आज  भी  हमारी  राजनीति  के
 आदर  है|  चारा वय  ने  चन्द्रगुप्त  के  द्वारा
 निष्कंटक  राज्य  करने  के  लिए  यह  निश्चय
 किया  था  कि  जब  तक  राक्षस  उसका  मन्त्री
 न  बन  जाये  तब  तक  उस  का  राज्य  निष्कंटक
 महीं  हो  सकता।  राक्षस  किसी  भी  हालत  में
 चन्द्रगुप्त  का  मन्त्री  बनने  और  उसकी  सेवा
 करने  के  लिये  तैयार  नहीं  होना  चाहता  था
 क्योंकि  वह  ननन्द  का  बहुत  बड़ा  वक्त  था।

 चन्द्रगुप्त  ने  चन्द्र  की  हत्या  की  थी,  राक्षस  उन
 का  प्रधान  मंत्री  था  और  चुकी  वह  बड़ा  स्वामी-
 भक्त  था  इसलिए  वह  नहीं  चाहता  था  कि  अपने
 मालिकों  के  हत्यारों  की  वह  सेवा  करे  ।  लेकिन
 चाणक्य  ने  अपनी  कूटनीति  के  बल  से  राक्षस
 को  मजबूर  किया।  इतिहास  बतलाता  है  कि
 किस  प्रकार  राक्षस  के  चन्द्रगुप्त  का  प्रधान  मन्त्री
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 बनने  से  चन्द्रगुप्त  का  साम्राज्य  निष्कंटक  हो
 गया  ।  इसलिए  मैं  मन्त्री  महोदय  से  प्रार्थना
 करू गा  कि  कम  से  कम  आप  ऐसे  लोगों  को  उन
 कारखानों  के  संचालन  का  भार  दें  जिन्हें  कि
 कारखाने  चलाने  का  अनुभव  हो  न  कि  इस
 तरह  के  अनुभवहीन  व  विवेकशून्य  लोगों  को  वहां

 पर  बेठा.  दिया  जाये  t

 उपाध्यक्ष  महोदय,  श्री  मैं  आपका  ध्यान
 इस  मन्त्रालय  की  सन्‌  968-69  की  रिपोर्ट
 की  ओर  आकर्षित  करता  हूँ  |  पेज  7  पर  मन्त्री
 जी  फ़रमाते  हैं  :

 “The  progress  of  all  industries,  and
 Particularly  of  those  affected  by  re-
 cession,  was  constantly  kept  under
 review  with  a  view  to  taking  such
 steps  as  might  contribute  to  help  re-
 covery.  At  the  policy  level,  the  Govern-
 ment  took  several  steps  to  counteract
 the  recessionary  trends  in  the  indus-
 trial  sector.  Important  among  these
 were  (a)  advance  placement  of  orders
 on  private  firms  by  the  public  sector,
 particularly  by  the  Railways;  (b)  sele-
 ctive  credit  measures  for  reviving
 home  demand,  especially  for  engineer-
 ing  products;  (c)  relaxation  of  cont-
 rols  on  industry  and  (d)  renewed
 emphasis  on  export  promotion  as  a
 means  of  offsetting  the  slackness  in
 domestic  sales  of  industrial  goods.”

 इस  समय  हमारे  माई  श्री  रण घी  मसीह
 यहां  नहों  हैं  वरना  उन  के  यहां  यह  कहावत
 बहुत  प्रसिद्ध  है  :

 “देवी  सियानी  तो  हो  लेकिन  खत्म  मरने
 के  बाद”  t

 आप  इन  कन्ट्रोल  को  हटाने  की  बात  तो
 करते  हैं  लेकिन  मेरी  समय  में  नहीं  आता  कि
 यह  बुद्धि  पहले  उन  को  क्यों  नहीं  झाई  ?  हमारे
 माननीय  उप  प्रधान  मन्त्री  और  वित्त  मन्त्री  री
 मोरारजी  माई  देसाई  ने  मी  जब  27  मार्च
 को  वे  दिल्‍ली  में  एक  गोष्ठी  का  उद्घाटन  कर
 रहे  थे  तो  कहा  था  :
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 “The  Government  could  not  claim
 that  it  was  exercising  controls  over
 industry  and  trade  prudently.  We
 have  to  be  constantly  aware  of  the
 shortcomings  in  the  working  of  these
 controls.”

 फिर  आगे  चलकर  बह  कहतें  हैं  :

 “Some  controls  were  necessary,  for,
 through  these  the  Government  could
 check  the  concentration  of  economic
 power  in  afew  hands.  Controls  were
 not  for  restriction  but  development
 and  advancement  of  the  economy.”

 उपाध्यक्ष  महोदय,  मैं  मन्त्री  महोदय  से
 प्रिया  चाहता  हैं  कि  क्‍या  इन  कन्ट्रोल ों  के  रहते
 जो  एकोनामिक  पावर  का  कॉन्ट्रेक्शन  कुछ  हाथों
 मेंह  रहा  है  वह  रुका  है  ?  आज  कन्ट्रोल ों  के
 कारण  ही  हम  देखते  हैं  कि  देश  में  कुछ  लोगों
 के  पास,  घन  का  केन्द्रीयकरण  हो  रहा  है  इस-
 लिए  आज  यह  कहते  हैं  कि  हमें  कन्ट्रोल ों  को
 लगाने  के  लिए,  कन्‍्ट्रोलों  को  रखने  के  लिए
 एक  अक़ल मन्दी  से  काम  करना  पड़ेगा।  मैं  करता
 चाहता  हूं  कि आज  तक  उनकी  अक़ल मन्दी  कहां
 चली  गई  थी  ?  आज  तक  उन्होंने  अक़ल मन्दी
 से  काम  क्‍यों  नहीं  किया  ?  लेकिन  मेरा  तो  कहना
 है  कि  बेर  ध्रुपद  दुरुस्त  शायद  जब  भी  उन्हें
 सुबुद्धि  आ  जाये  वे  कन्‍्ट्रोलों  को  हटा  दें  और
 यदि  वह  ऐसा  करेंगे  तो  देश  और  सम्पूर्ण
 समाज  का  बहुत  बडा  -कल् यारा  होगा  t

 अब  मैं  केवल  दो  शब्द  प्राइगैट  सेक्टर  के
 सम्बन्ध  में  कहना  चाहुंगा।  प्राइवेट  सेक्टर  की
 गाई डॉस  की  जिम्मेदारी  भी  इपी  मन्त्रालय  के  ऊपर

 है  वह  फले,  फूले,  उसका  काम  अच्छे  तरीके
 से  चले  किन्तु  आज  प्राइवेट  सेक्टर  के  उद्योगों
 की  क्या  अवस्था  हो  रही  है  ?  हमारे  यहां  देश
 में  प्राइवेट  सेक्टर  के  चार  उद्योग  प्रवान  हैं,
 कौन,  जूट,  शुगर  भ्र ौर  टी  लेकिन  आज  यह
 चारों  उद्योग  रुग्ण  से  रुग्णालय  जोते  जा  रहे
 हैं  ।  कोटा  को  कहा  जाता  है  कि  वो  बीमार  है,
 हमारी  जुट  इन्डस्ट्री  को  सन्निपात  हो  रहा  है,
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 चीनी  को  जुकाम  हो  रहा  है  और  चाय  के
 बागानों  में  कीडा  लग  रहा  है  ।  आज  ऐसी
 अवस्था  क्‍यों  है  ?  इन  प्राइवेट  सेक्टर  के  हमारे
 उद्योगों  में  करोडों  व  अरबों  रुपये  की  सम्पत्ति
 लगी  हुई  है  ।  आज  वह  सम्पत्ति  एक  तरीके
 से  कोयला  होती  जा  रही  हैं।  चोरी  के  उद्योगों

 में  करीब  करीब  2624  करोड  रुपये  की  सम्पत्ति
 लगी  हुई  है।  उस  के  मीतर  और  उसके  ऊपर
 2  करोड  लोग  के  करीब  निमार  रहते  हैं।  इसी
 तरीके  से  जट,  कौन  और  टी  की  हालत  है  t

 हमारे  यहां  परिश्रमी  बंगाल  में  इंजीनियरिंग
 बीस  के  छोटे  छोटे  ष्ग्हुत  से  कारखाने  हैं  लेकिन
 आज  उन  छोटे  छोटे  कारखानों  के  पास  काम
 नहीं  है  ।  आज  उनके  पास  प्राइस  नहीं  हैं  वे
 कारखाने  रेलवे  ओर  सरकार  के  भाडे  पर
 ज्यादातर  निर्भर  करते  थे  -  नतीजा  यह  हो
 रहा  है  कि  आज  मजदूरों  में  असन्तोष  है,  कार-
 खानों  के  मालिकों  में  असन्तोष  है  ।  कारखानों
 के  मालिकान  अपने  अपने  कारखाने  बन्द  करना
 चाहते  हैं  तो  मजदूर  उनका  घेराव  करते  हैं
 यहां  मैं  स्पष्ट  कर  देना  चाहता  हूं  कि  मैं  घेराव ों
 का  पक्षपाती  नहीं  हूँ।  मैं  घेरावों  को  एक  अनु-
 चित  एवं  अमानुषिक  कार्य  समझता  हूँ  ।  लेकिन
 आखिर  उन  बेचारे  मजदूरों  को  भी  तो  जीने
 का  हक  है  और  उन्हें  इस  के  लिए  काम
 चाहिए।  मुद्रित  तो  यह  है  कि  बेचारे  कार-
 खानों  के  मालिकान  मजदूरों  को  काम  दें  भी
 तो  कहां  से  दें  ?  उन  के  पास  काम  ही  नहीं
 है।  उसके  लिए  हमारी  सरकार  जिम्मेदार  है।
 मैं  मन्त्री  जी  से  प्राथंना  करूगा  कि  पश्चिमी
 बंगाल  में  हमारे  जितने  इंजीनियरिंग  के  कार-
 खाने  हैं  उनके  लिए  कुछ  व्यवस्था  की  जाये
 ताकि  उन  को  पूरा  काम  मिले  |  उन  के  पास

 पूरे  आवास  रहें  जिससे  मालिक  प्रौर  मजदूर
 दोनों  खुश  हो  -सकें  ny
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 आज  हमारे  पश्चिमी  बंगाल  की  इनकम-
 टेक्स  की  आमदनी  भी  कम  होती  जा  रहो  है।
 इसका  कारण  यह  है  कि  कारखानों  में  पूरा
 काम  नहीं  होता  है  और  कारखानों  में  लाम

 नहीं  होता  है।  जब  काम  नहीं  होगा  तो  लाभ

 कहां  से  होगा  ?  फलस्वरूप  वहां  नुकसान  होता
 जा  रहा  है।  इसलिए  वित्तमन्त्री  जी  को  जो
 कोष  खाली  होता  जा  रहा  है  ।  उसको  खाली
 न  होने  देने  की  चिन्ता  होनी  चाहिए।  अगर
 कारखानों  को  पूरा  काम  मिलेगा,  तो  मिल-
 मालिकों  और  मजदूरों  को  मी  सन्तोष  होगा
 कौर  इस  तरह  से  किसानों  और  मजदूरों  को
 रोजी  मिलेगी  ब्रोकर  देश  में  खुशहाली  आयेगी

 अन्त  में  मैं  लघु,  गृह  और  कुटीर  उद्योगों
 के  सम्बन्ध  में  एक  बात  कहना  चाहता  हूं।
 अभी  भी  हमारे  देश  में  लघु  ओर  कुटीर  उद्योगों
 को  चलाने  की  बहुत  गुंजाइश  है  -  बिजली  के
 अधिक  उत्पादन  के  कारण  इस  काम  में  बड़ी
 आसानी  हो  सकती  है।  आज  गांवों  में  हमारे
 लोग  अधिक  बसते  हैं  t  वे  हमेशा  बड़े  बड़े
 कारखानों  की  तरफ  दौड़ते  हैं  मजदूरी  करने
 के  लिये  7  लेकिन  भारतवर्ष  की  परम्परा  के  मनु-
 सार  कोई  भी  आदमी  चाहे  वह  गरीब  मजदूर
 हो  या  किसान  हो,  किसी  दूसरे  की  नौकरी  नहीं
 करना  चाहता  है।  वह  अपने  पेरों  पर  स्वयं
 खड़ा  होना  चाहता  है।  इसलिये  सरकार  सेल्फ
 एम्प्लायमेंट  के  आधार  पर  उनको  छोटे  छोटे
 क  रखाने  ओर  लघु  उद्योग  चलाने  में  मदद  करें।

 श्री  नाथू  राम  झ्हिर्वार  (  टीकमगढ़  )  :
 उपाध्यक्ष  महोदय,  जो  उद्योग  मंत्रालय  की
 मांगे  प्रस्तुत  हैं  मै  उन  का  समर्थन  करने  के  लिये
 खड़ा  ओप्रा  हूँ।  आज  हमारे  देश  को  स्वतन्त्रता
 प्राप्त  किये  बीस  वर्ष  हो  गये  और  यह  बहा  जाता
 है  कि  हमारे  देश  का  बिल्कुल  विकास  नहीं  हुआ
 है  ।  लेकिन  यदि  हम  946  8  पूर्व  के  भारत  को
 देखें  और  947  के  बाद  देखें,  और  मालूम  करें
 कि  हमारे  देश  में  औद्योगिक  क्षेत्र  में  क्‍या  प्रयत्न
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 किया  गया  है,  तो  हमको  पता  चल  जाता  है
 कि  इस  दिक्षा  में  सन्तोषजनक  उन्नति  हुई  है  ।
 लेकिन  हम  ने  जितनो  बड़ी  धन  राशि  अपने  बड़े
 उद्योगों  में  लगा  रखी  है,  लेकिन  उस  से  हम
 जितनी  अपेक्षा  करते  थे,  उतना  लाम  हमें  नहीं
 मिल  पाया,  उस  से  हमें  काफी  घाटा  रहा  हैं  1
 उसमें  बहुत  सी  भड़चने  आई  हैं।  हमको  बहुत  सी
 मदीने  बाहर  से  मानी  पड़ीं  |  उन  में  से  कुछ
 मशीनें  हम  को  ऐसी  भी  मिली  हैं  जो  वास्तव
 में  हमारे  कारखाने  के  लिये  उपयुक्त  नहीं  है  tv
 ऐसी  खबर  है  कि  जो  हमारा  रांची  का  भारी
 इंजीनियरिंग  कारखाना  है  उस  के  लिये  जो
 मशीन  रूस  से  आई  हैं,  उन  से  काम  नहीं  लिया
 जा  रहा  है  क्योंकि  वह  काफी  पुरानी  हैं  और

 उपयुक्त  नहीं  हैं  ।  कहा  जाता  है  कि  वहां
 रिसेशन  है,  काम  नहीं  हुआ  है  और  मशीनें
 बेकार  पड़ी  हैं।  इसलिये  सरकार  को  इस  बात
 को  देखना  चाहिये  किस  कारखाने  के  लिये  कौन
 सी  मशीनें  उपयुक्त  हैं  ओर  हमको  कौन  सा
 माल  तथा  सामान  तैयार  करना  है  t

 आज  हमको  औद्योगिक  क्षेत्र  में  सत्तार  के
 दूसरे  देशों  से  मुकाबला.  करना  है।  हमारे  देश
 मे  जो  चीजे  उत्पन्न  होती  हैं  उन्हीं  से  हम
 अपने  देश  के  कारखानों  को  चलायें।  हमें  चाहिये
 कि  जो  बाहर  से  लाया  गया  घन  है  उस  को
 हम  कंसे  वापस  करें  और  उस  से  हम  विदेशी
 मुद्रा  केसे  कमाल  ny  हमारे  यहां  जो  माल  उत्पादित
 होगा  उम  से  हम  ऐसा  कर  सकते  है  ।

 राज  हमारे  देश  के  विषय  में  एक  बात
 की  बड़ी  गालों चना  की  जा  रही  है  t  हमारे
 ऑद्योगिक  क्षेत्र  में  दो  प्रकार  के  कारखाने  हैं  t
 एक  तो  राजकोट  क्षेत्र  में  और  दूमरे  व्यक्तिगत
 क्षेत्र  में  ।  राजकीय  क्षेत्र  में  जो  कारखाने  हैं
 यह  वास्तव  में  ऐसे  लोगों  के  हाथ  में  हैं  जिनको
 उन  का  अनुभव  नहीं  होता  ।  बहां  पर  आई
 ए  एस  आफिसर  रखे  जाते  हैं  जिनको  यह  पता
 नहीं  होता  कि  अमुक  उद्योग  के  लिये  किस
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 प्रकार  के  अनुभवी  आदमी  रक्खे  जायें  ।  सरकार
 से  मेरा  सुभाव  है  कि  पब्लिक  सेक्टर  के
 जितने  भी  कारखाने  हैं  उन  में  उमर  उद्योगों
 से  सम्बन्ध  रखने  वाले  और  उद्योगों  की  जान-
 कारी  रखने  वाले  लोगों  को  रखना  चाहिये,
 जिस  से  कि  उन  में  हमें  नुकसान  न  हो  ।

 एक  तरफ  हम  देखते  हैं  कि  पिछले  बीस
 वर्षों  में  जहां  हमने  देश  के  ओद्योगीकरणा  में,
 उद्योग  के  क्षेत्र  में  काफी  तरक्की  की  है,  हमको
 दूसरी  तरफ  बड़ा  भारी  घतक  पहुँचता  हे  जब
 हम  देखते  हैं  कि  एक  छोटे  से  कस्बे  या  छोटे  से
 दाहर  की  आबादी,  जो  पहले  4  लाख  थी,  आज
 वह  20  लाख  हो  गई  है  और  जिस  गांव  की
 आबादी  2,000  थी  बह  घट  कर  500  रह
 गई  है  ।  उसका  कारण  यह  है  कि  हमारे  यहां
 ग्रामीण  क्षत्र  में  पहले  जो  उद्योग  घन्टे  चलते
 थे,  जैसे  कपड़े  की  बुनाई  का  काम,  लोहारी
 का  काम,  या  दूसरे  लघु  शौर  कुटीर  उद्योग,  उन
 में  काम  करने  वाले  लोग  भाग  कर  शहरों  की
 तरफ  झा  रहे  हैं  और  वह  उद्योग  धन्धे  चौपट
 हो  *+हे  हैं।  शहरों  की  लालच  के  कारण  सारे
 उद्योगों  का  केन्द्रीकरण  होता  जा  रहा  है  और

 हात  के  धघन्वे  चौपट  हो  गये  हैं।  मेरी  समझ
 में  नहीं  आता  कि  इस  तरह  से  कैसे  काम
 चलेगा  ।  हमारे  देश  में  साढ़े  पांच  लाख  गांव
 हैं  और  शहरों  की  सख्या  बहुत  ही  कम  है  झगर
 सारी  की  सारी  सम्पत्ति  वहीं  इकट्ठी  कर  दो  जाये
 तो  सामाजिक  दृष्टि  से  ओर  सम्पत्ति  के  बटवारे
 की  दृष्टि  से  उचित  नहीं  है  ।  आज  हम  अपने
 गांवों  की  तरफ  क्‍यों  नहीं  देखते  हैं  ?  अगर
 हम  गांवों  की  प्रगति  को  पीछे  रखेंगे,  तो
 हमारा  देश  आगे  नहीं  बढ़ेगा  ।

 ऐसी  दिशा  में  मैं  आप  से  विनती  करना
 चाहता  हूं  कि  इस  ओर  ध्यान  दिया  जाये  4
 क्योंकि  अगर  हमारे  यहां  बड़े  बड़े  कारखाने
 केवल  दायरों  में  हो  खोले  गये  तो  उसका  परि--
 शाम  यह  होगा  कि  जो  शहरों  के  लड़के  इस् जी-
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 हियरिंग  या  दूसरे  मशीनी  काम  सीख  कर
 आते  हैं  उन  को  वहां  पर  नौकरियों  में  लगा
 लिया  जायेगा  और  हमारे  देहात  के  लडके  जो
 हाई  स्कूल  या  इंटरमीडिएट  तक  पढ़े  होते
 हैं  उन  को  कोई  नहीं  पूछेगा  i  वह
 लोग  राज  शहरों  में  मारे  मारे  फिरते
 हैं,  उन  को  कहीं  नौकरी  नहीं  मिलती  है।
 इस  लिये  अब  जो  मो  कारखाने  खोले  जायें  वह
 जिला  स्तर  पर  या  पिछड़े  क्षेत्रों  में  खोले
 जायें  जिस  में  कि  देहात  के  लोगों  को  काम  करने
 का  अवसर  मिल  सके,  उन्हें  तरवकी  करने  का
 अवसर  मिल  सके,  आगे  बढ़ने  का  अवसर  मिल
 सके  ।

 आज  हम  देखते  हैं  कि  हमारे  बहुत  से
 में  ऐसे  हैं  जो  बिल्कुल  पिछड़े  हुए  हैं।  उन
 की  तरफ  हमने  आज  तक  कोई  ध्यान  नहीं
 दिया  है  t  बुन्देलखण्ड  में  माताटीला  बांध  बनाया
 गया  32  करोड़  की  लागत  से  ।  वहां  बिजली
 बन  कर  कानपुर  और  बनारस  के  कारखाने
 लाती  है,  वह  दूसरे  शहरों  में  जाती  है,  लेकिन
 यहां  पर  उत्तर  प्रदेश  सरकार  द्वारा  टीकमगढ़
 जिले  के  तिवाड़ी  क्षेत्र  को  बिजली  नहीं  दी  जा  रही
 2  जिससे  लोग  सिंचाई  एवं  उद्योगों  में  उस  का
 उपयोग  कर  लेते  n  लेकिन  उन  को  बिजली  नहीं
 मिलती  ant  बिजली  मिल  जाये  टो  उस  से
 छोटे  उद्योग  धन्धे  मी  चल  सकते  हैं  ।  लेकिन
 इस  की  तरफ  ध्यान  नहीं  दिया  जाता।  मेरा
 निवेदन  है  कि  जितने  भी  हमारे  बिजली  के
 कारखाने  हैं  उन  से  सब  से  पहले  देहातों  को
 बिजली  दी  जाये  और  जो  छोटे  उद्योग  घन्टे  हैं
 उन  को  चलाया  जाये  v

 अभी  बहुत  से  लोगों  ने  सरकार  का  ध्यान
 अप  लाइन्शेसिंग  पालिसी  की  ओर  दिलाया  और
 इस  बात  की  सांग  की  कि  उस  पर  कन्ट्रोल
 हटाया  जाये  ताकि  हमें  लाइसेन्स  आसानी  से
 मिलने  लगे  ।  लेकिन  मैं  इस  का  विरोध  करता
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 हूं  ।  क्योंकि  हम  देखते  है  कि  जितने  बड़े  बड़े  पैसे
 वाले  लोग  हैं  वह  अपने  लड़कों  के  नाम  से  अपने

 कुटुम्बियों  के  नाम  से  और  दूसरे  लोगों  के
 नाम  से  लाइसेन्सी  ले  लेते  हैं।  अगर  कोई  ग्रुप  बना
 कर  लाइसेन्स  लेना  चाहे  तो  सरकार  को  पूरी
 तरह  से  जांच  कर  के  किसी  को  लाइसेन्स  देना
 चाहिये  |

 मै  सरकार  का  ध्यान  मध्य  प्रदेश  की  अपार
 दिलाना  चाहता  हूं  ।  मध्य  प्रदेश  हिन्दुस्तान  का
 सब  से  बड़ा  प्रदेश  होते  हुए  मी  औद्योगिक  क्षेत्र
 में  बहुत  पिछडा  हुआ  है।  हमारे  यहां  पर
 कपड़े  मिलें  हैं,  लेकिन  भोपाल  की  कपड़ा  मिल
 तीन  साल  से  तथा,  उज्जैन  की  कपड़ा  मिल
 और  इन्दौर  को  कपड़ा  मिल  बन्द  पड़ी  है।॥
 मध्य  प्रदेश  औद्योगिक  निगम  ने  एक  प्रार्थना-
 पत्र  केन्द्रीय  सरकार  के  पास  भेजा  कि  वहां  पर
 00  स्वचालित  करघे  लगाने  के  लाइसेन्स
 दिये  जियों  लेकिन  सरकार  ने  यह  उत्तर  दिया

 है  कि  केन्द्रीय  सरकार  की  ऐसी  नीति  नहीं
 है  कि  हम  दूसरे  लोगों  को  अधिक  लाइसेन्स  दें
 जब  हम  चाहते  हैं  कि  बिजली  से  चलने  वाले
 कारखाने  देहातों  में  हों  तो  क्या  उन  को  इजाजत
 नहीं  देनी  चाहिये।

 आज  मिलों  में  कया  हो  रहा  है  ?  आज

 कपडा  मिलों  में  आटोमेटाइजेशन  करने  के  लिये
 जो  मशीनें  लगा  दी  गई  हैं  उन  का  प्रभाव  यह
 हुआ  कि  जहां  सोलह  आदमी  काम  करते  थे  वहां
 अब  चार  आदमी  काम  करते  हैं  1  बारह
 आदमी  बेकार  हो  गये  हैं  ।  कपड़ा  मिलों  में

 हजारों  आदमी  काम  करते  थे,  आज  वह  बेकार
 हो  रहे  हैं  ।  मैं  देश  में  यह  चीज  उचित  नहीं
 समझता  हूँ  माज  सरकार  को  बिजली  से  नये
 स्वचालित  करे  लगाने  को  मंजूरी  देनी
 चाहिये  ।  ताकि  मध्यप्रदेश  के  इन  लोगों  को  रोजी
 मिले  ।  आज  जो  लोग  इस  की  जानकारी  और

 प्रभुत्व  रखते  हैं  उन  को  प्रदेश  की  सरकार  कर्ज
 देगे  के  लिये  तैयार  है।
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 में  यह  भी  प्रार्थना  करना  चाहता  हूं  कि
 मध्य  प्रदेश  से  जो  दो  तीन  मोमेंट  फैक्ट्रियां
 खोलने  का  प्रस्ताव  आया  है,  उस  के  लिये  उद्योग
 मन्त्री  अपनी  मंजूरी  दें।

 अपने  देश  में  आज  खेती के  क्षेत्र  में  काफी
 तरक्की  हुई  है  1  और  मध्य  प्रदेश  में  भी
 प्रगति  हुई  है।  मेरे  जिले  टीकमगढ़  में  पिछले
 वर्ष  काफी  गेहूं  पंदा  हुआ  1  तथा  मध्य  प्रदेश
 सरकार  ने  एक  पार्टी  को  लाइसेन्स  दिया  है  कि
 बह  फ्लोर  मिल  लगाए  केन्द्र  सरकार  के  पास
 मंजूरी  के  लिये  दरख्वास्त  पड़ी  है  i  श्राप  उस

 को मन्जूर  कर  दें  ताकि  वहां  जो  गेहूँ  पैदा  हो
 वहां  के  लोग  उस  को  उचित  दामों  पर  खरीद
 लें  और  आटा  सूजी  मेदा  बना  कर  बेचे  ताकि
 किसानों  को  उन  की  मेहनत  का  उचित  मूल्य
 मिल  सके  ।

 इन  शब्दों  के  साथ  मैं  मांगो  का  समर्थन
 करता  हूं  ny

 SHRI  S.  KANDAPPAN  :  (  Mettur  )
 Mr.  Deputy  Speaker,  I  welcome  back  the
 Hon.  Minister  from  his  illness.  I  hope  that
 with  the  improved  vigour,  he  will  try  to
 improve  the  health  of  the  industrial  sector
 also.

 Unfortunately  our  experience  has  been
 that  this  Department  which  is  mainly  respo-
 asible  for  the  active  industrialisation  of  this
 Country  and  is  entrusted  with  the  task  of
 curbing  concentration  of  wealth  and
 Monopoly  and  _  is  also  _  responsible
 for  evenly  distributing  industries  and
 seeing  that  there  is  no  regional  imbala-
 ace  in  different  regions  of  our  country  has
 miserably  failed  in  all  these  tasks.

 When  I  see  the  delay  and  the  ordeal  that  not
 only  the  private  enterpreneurs  ,  but  even
 the  State  Government  corporations  and  some
 Public  sector  ventures  undergo  in  getting
 Clearance  from  the  Ministry  sometimes  I
 think  that  the  credit  goes  to  the  enterprene-
 urs  for  organising  so  many  industries  in
 this  country.  When  they  make  an  applicati-

 on  for  licence  the  delay  of  time  consumed  in
 clearing  the  licence  is  such  an  ardous  and
 slow  process  that  we  have  to  commend  their
 perseverence  It  looks  as  though  that  in
 spite  of  the  Government  these  industries  have
 come  up  and  not  because  of  the  help  and
 assistance  given  by  this  Government.

 The  Government  do  claim  that  of  late
 they  have  improved  their  processing  and
 they  have  expedited  the  clearance  and  whe-
 never  an  application  is  received  for  licence
 within  two  or  three  weeks  it  is  scrutinised
 and  the  letter  of  indent  is  issued.  So,  they
 seem  to  think  that  everything  is  okay.  Un-
 fortunately,  we  cannot  go  by  their  words  or
 assurance,  We  are  rather  more  guided  by
 what  we  see  all  around  us.  I  would  like  to
 give  a  few  examples  as  to  why  I  make  this
 charge  against  the  Government.

 For  example,  there  was  a  proposal  to
 set  up  a  fertiliser  project  at  Tuticorin  in Tamil  Nadu  for  manufacturing  6.4  lakh
 tonnes  of  concentrated  granular  fertiliser
 with  Italian  collaboration.  This  was  mooted
 by  the  State  Industrial  Development  Cor-
 poration  and  not  by  any  private  body.  Al?
 the  arrangements  were  made  and  after  all
 the  preparations  they  applied  for  licence
 and  I  reliably  learn  that  for  the  last  four  or
 five  months,  they  are  yet  to  get  the  clearance
 from  Delhi,

 Then  again,  there  was  another  proposat
 for  setting  up  a  heavy  plates  and  vessels
 project  with  Rumanian  collaboration.  I  do
 not  know  what  has  happened  to  that.

 Then  again,  there  was  a_  licence  issued
 to  a  private  party  for  an  earth-moving  equ-
 ipment  plant.  We  have  been  hearnig  abo-
 ut  in  on  many  occasions  on  the  floor  of  the
 House  during  Question  Hours  and  also  du-
 ring  other  occasions  that  the  Government,
 as  an  afterthought,  seem  to  have  put  some
 hurdles  in  the  way  of  that  private  party  to
 go  ahead  with  the  project.  If  at  all  Gove-
 rnment  think  differently,  why  should  they
 in  the  beginning  issue  licence  atall  ?  As  I
 understand  planning,  they  should  have  &
 clear-cut  policy  and  undication  as  to  their
 requirements,  potentials  and  their  resources
 If  these  are  not  there,  how  are  they  going
 to  make  allocations  to  the  private  sector  or
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 public  sector  ?  If  they  do  not  have  even
 this  basic  assessment  of  the  situation,  I
 ‘wonder  how  they  are  going  to  have  active
 industrialisation  in  this  country  ?

 Now,  another  example.  We  were  tcld
 about  an  year  back  that  there  was  going  to
 be  a  factory  licensed  for  the  manufacture
 of  polyster  staple  fibre  and  one  TNK  &
 Co.  got  a  letter  of  indent  and  subsequently
 on  some  flimsy  grounds  that  was  cance-
 dled.  I  was  told  that  some  other  applicant
 was  considered;  Ido  pot  know  whether
 the  licence  was  given.  Whether  might  be
 the  attitude  of  Government,  I  do  not  under-
 stand  and  the  delay  of  this  kind,  because
 we  were  told  a  year  back  on  the  floor  of
 the  Assembly  by  our  late  lamented  Chief
 Minister,  Anna,  onthe  strength  of  an  un-
 derstanding  given  to  him  that  we  are  getting
 the  licence  very  shortly.  Ido  not  know
 how  long  this  short  duration  is  going  to
 last.  If  this  is  going  to  be  the  attitude,
 I  wonder  how  the  Ministry  could  expect
 us  to  compliment  it  on  its  performance.

 Even  the  other  day  in  answer  to  a  qu-
 estion-starred  question  No.  837  they  sta-
 ted  that  during  the  period  from  January  to
 November  1968,  19h  licences  have  been
 dssued  under  the  Industries  (Development
 and  Regulation)  Act  95I  for  different
 States.  I  would  like  to  know  how  many
 licences  were  issued  to  applicants  from  my
 State.  I  raise  it  for  this  reason:  they  talk
 very  loudly  about  dispersal  of  industries  to
 various  regions  and  they  seem  to  be  very
 keen  about  developing  all  the  regions  of  the
 country,  but  in  spite  of  this  claim,  and
 appearance  things  are  unfortunately  taking
 a  very  different  turn,  and  a  very  bad  turn
 at  that.  Wefind  concentration  only  at  a
 few  places  we  also  see  concentration  and
 monopoly  in  certain  hands  and  that  is  not
 ‘curbed  at  all.  As  to  what  has  happened  to
 this  tendency  inspite  of  promises  to  the
 contrary.  I  will  come  to  it  later  on.

 So  I  would  like  to  plead  with  the  Mini-
 ster  that  if  at  all  he  is  serious,  he  should
 make  up  his  mind.  After  all,  in  this  co-
 ‘untry,  every  party  is  going  to  live  with  the
 private-and  public-sectors,  I  do  not  think
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 any  Swatantra  man  would  claim  that  we
 have  to  scrap  the  public  sector  altogether;
 nor  for  that  matter  would  any  Communist
 demand  today  that  we  should  altogether
 close  down  the  private  sector,  Everybody
 wants  the  development  of  this  country.
 There  are  no  two  opinions  on  that.  But
 the  process  should  be  quicker.  He  should
 see  to  it  that  all  areas  get  their  due,  that
 backward  areas  receive  much  better  prefer-
 ential  treatment  than  the  already  developed
 ones.  If  Government  cannot  have  their  li-
 censing  policy  in  such  a  way  as  to  distribute
 industry  evenly,  it  will  not  serve  tie  pur-
 pose  for  which  it  is  intended.  I  hope  the
 hon.  Minister  will  take  some  steps  to  corr-
 ect  the  imbalance  existing  in  our  country  in
 our  economy  in  different  regions.

 Here  I  would  like  to  point  out  one
 more  important  thing.  In  spite  of  the  lip-
 sympathy  they  have  often  been  paying  to
 the  small  industrial  sector,  it  has  been  to-
 tally  neglected.  The  Fourth  Plan  alloca-
 tions  make  a  very  dismal  reading.  I  find
 from  the  notes  supplied  by  Government
 that  a  sub-group  of  the  Planning  Commi-
 ssion  headed  by  one  Shri  Balachandran
 went  into  this  question  and  has  proposed
 certain  allocations;  Central  sector  schemes
 Rs.  70.44  crores  ;  small  scale  industries
 in  the  State  sector  Rs.  45  crores;  indu-
 strial  estates  Rs.  20  crores,  altogether  a
 total  outlay  of  Rs.  235.44  crores.  Then
 the  Planning  Commission  after  considera-
 tion  I  do  not  know  what  went  into  that
 consideration  just  slashed  it  to  half.  They
 came  to  the  conclusion  that  for  the  Central
 sector  schemes  Rs.  30  crores  are  enough,
 for  small  scale  industries  in  the  State  sector
 Rs.  67.70  crores  would  do  and  for  indust-
 rial  estates  Rs.  8.4G  crores  would  suffice.
 Altogether  they  have  now  permitted  an  in-
 vestment  of  Rs.  20.I0  crores.

 36  hrs.

 This  is  not  only  a  meagre  amount  but  even
 the  tempo  already  created  will  be  slackened.
 I  wonder  on  what  basis  the  Planning  Co-
 mmission  is  acting.  It  looks  as  though  it  is
 becoming  a  menace  to  this  country...
 (Interruptions.)  When  an_  application
 comes,  the  concerned  ministry  processes  it
 for  six  month  or  a  year  and  then  this  licen=
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 ‘sing  ministry  processes  it  and  then  the
 Planning  Commission  processes  it;  at  some

 ‘place  or  other  there  is  either  a  total  reje-
 -¢tion  or  some  fault  is  found  and  there  the
 matter  ends.  The  entrepreneur  loses  his  in-
 itiative.  There  must  be  some  kind  of  co-
 ordination  and  an  end  to  this  longdrawn
 ‘process.  The  small-industries  sector  is  of
 ‘such  importance  that  I  am  sure  the  hon.
 Minister  Mr.  Ahmend  is  conscious  about
 it.  It  will  help  decentralisation.  We  have
 all  along  been  talking  parrot  like  that  we
 want  to  decentralise.  This  is  the  sector
 which  can  go  to  all  the  nook  and  corner  of
 the  country  and  thus  help  in  the  decentrali-
 sation  process.  There  is  no  scope  for  con-
 centration  of  wealth  and  the  small-income
 man  and  the  middle-income  man  can  hope
 to  earn  more  than  what  they  are  getting

 ‘from  the  dry  lands  which  always  depend
 upon  the  vagaries  of  the  weather.  For
 this  the  Government  should  come  in  a  very
 big  way  to  do  something  and  to  offer  some
 incentive.  If  there  is  no  incentive,  neither
 the  State  nor  the  Centre  can  hope  to  suc-
 ceed  in  industrialising  the  rural  sector.  I
 do  not  have  much  time;  otherwise,  I  would
 have  elaborated  this  point.  I  am  sure  that
 the  past  performance  is  so  poor  that  even
 the  Minister  has  got  to  admit  it.  With
 regard  to  the  industrial  estates  particularly
 in  the  rural  areas.  even  the  installed  capa-
 city  is  lying  idle  because  assistance  in  suffi-
 cient  qantum  is  not  forthcoming  from  the
 Centre  or  the  State.  J  would  refer  to  ane
 other  very  important  thing.  They  had  an
 evaluation  study  group  and  it  made  certain
 tecommendations.  The  other  day  during
 the  question  hour  we  had  some  questions
 about  this  and  from  its  recommendations  I
 find  that  they  were  of  the  opinion  that  in-
 centives  for  rural  industrialisation  must  be
 given  on  an  increased  scale  and  that  other-
 wise  we  could  not  hope  to  help  the  rural
 sector.

 I  have  some  important  points  to  make
 and  I  shall  tryto  do  so  within  the  short
 time  at  my  disposal.  Government  have
 said  that  the  ancillary  industrics  in  the
 small  scale  sector  are  able  to  manufacture
 and  supply  components  at  a  lower  price
 because  of  the  low  overhead  charges.
 But  still  they  say  that  because  the  public
 sector  as  well  as  the  private  sector-the  large

 units  in  them-are  reluctant  to  take  this
 Production  fron  the  small  units,  they  are
 suffering.  They  have  given  another  reason
 that  they  do  not  have  adequate  trained
 technical  staff.  Both  the  reasons  do  not
 sound  very  convincing.  I  wonder  why  the
 public  sector  should  be  reluctant  to  purchase
 their  components  and  other  things  from
 the  small  units  if  the  price  is  low.  This  is
 avery  strange  logic  that  they  advance.  I
 hope  if  they  take  an  earnest  and  serious
 effort  they  can  rectify  these  things.

 Another  important  matter  is  about  the
 small  car.  Everybody  is  talking  about  it.
 I  would  only  like  to  mention  this:  that  we
 have  begun  to  talk  about  this  small  car
 even  before  space  research  was  started  in
 the  world.  And  now,  we  are  told  that
 within  a  year  or  so  they  will  be  reaching
 the  moon,  but  I  do  not  know  whether  we
 are  ever  going  to  reach  the  stage  of  having
 a  small  car.  So.  many  committees  and  so
 many  reports  and  so  much  of  consideration
 have  been  there,  and  again,  here  the  Plan-
 ning  Commission  seems  to  be  coming  in
 the  way  according  to  the  note  that  they
 have  supplied.

 SHRI  UMANATH  :  Birlas.

 SHRI  S.  KANDAPPAN  :  Anyway,
 they  do  not  say  it.  They  say  that
 the  Planning  Commissicn  is  coming
 in  the  way.  I  hope  they  will  do  something
 about  it.  With  regard  to  agro-industries
 also-,  in  the  morning  a  question  was  raised
 about  it-it  looks  very  important  to  me,
 particularly  with  respect  to  the  tractors.
 The  Agricultural  Ministry  has  assesssed
 the  demand  of  tractors  by  the  end  of  the
 third  Plan  as  90,000  per  anoum,  whereas
 the  Planning  Commission  has  assessed  the
 demand  as  65.000  per  annum.  I  do  not
 know  which  assessment  they  are  going  to
 follow.  Probably  they  have  to  follow  the
 assessment  of  the  Agricultural  Ministry.
 In  that  case,  I  doubt  very  much  whether
 they  would  be  getting  the  co-operation  and
 help  that  they  should  get  from  the  Plan-
 ning  Commission,  and  I  do  not  know  also
 whether  the  ministry  of  international  trade
 will  be  helpful  to  this  Ministry  for  that
 purpose,  in  getting  the  import  that  is  nece-
 ssarv.  So,  this  is  a  very  vital  field  in  which
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 I  think  the  Minister  should  exert  himself
 to  the  maximum  so  that  the  farmers  in
 this  country  and  the  production  also  do
 not  suffer.

 My  last  point  is  about  the  curbing  of
 the  monopolists  and  the  banning  of  comp-
 any  donations.  With  these  points,  I  would
 conclude.  The  report  of  the  Monopolies
 Inquiry  Commission  was  submitted  long
 ago.  After  that,  we  were  repeatedly  told
 that  the  Government  is  going  to  do  some-
 thing  in  that  regard.  Now,  as  per  the
 earlier  report,  the  assets  as  assessed  by
 that  ७  ion,  of  75  b  groups,
 were  of  the  order  of  Rs.  2,606  crores.
 Afterwards,  they  did  not:  have  any  com-
 pilation  of  the  figures,  but  they  did  give
 for  a  few  families  as  to  bow  much  it  has
 increased  after  1963-64,  I  take  only  three
 instances.  In  Birla  group,  they  have  given
 this  figure:  in  1963-64,  it  was  Rs.  292.7
 crores;  and  now  itis  Rs,  480  crores.  The
 increase  is  64  per  cent.  In  Tatas,  it  was
 Rs.  477  crores  in  1963-64,  now,  it  is
 Rs.  547  crores.  The  increase  is  30.9  per
 cent.  In  Maffatlals,  in  1963-64,  it  was
 Rs.  45.9  crores;  now,  it  is  Rs.  06.4  crores.
 The  increase  is  131.8,  percent.  My  question
 is  this.  If,  after  the  report  of  the  Monopo-
 lies.Inquiry  Commission,  the  Government
 have  acted,  how.is  it  that  this  has  come
 about  ?  In  what  way  they  have  acted  ?  Is
 it  not  correct  to  assume  that  instead  of
 curbing  the  monopolies,  they  themselves
 created  these  monopolies  and  tried  to  help
 them’?  That  is  the  conclusion  we  have
 to  come  to,  unless  the  Government  is  in
 a  position  to  advance  the  reasons  as  to
 how  it  happened,  in  spite  of  their  aware-
 ness  to  the  contrary.

 Then,  about  banning  of  company  do-
 nations,  I  de  not  know  whether  they  are
 going  to  -ban  it  at  all.  Last  year,  they
 raised  the  issue,  and  you  know,  Sir,  in  the
 Congress  party  there  was  a  lot  of  obstacle
 for'them,  but  I  am  not  taking  this  asa
 party  issue.  Now,  it  is  high  time,  because,
 ina  sense,  the  public  is  losing  confidence
 in  ‘the  political  parties  and  _  politician
 in  this  country.  Unless  we  prove  that  we
 are  above  board,  and  to  clean  our  political
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 life  and  to  project  an  image  in  the  public,
 People  will  lose  faith  m  democracy.  So  in
 the  interests  of  our  democracy,  I  think.
 Government  must  come  forward  to  ban.
 company  donations  to  political  parties.

 SHRI  R.  K.  SINHA  (Faizabad)  :  Sir,.
 Theard  the  professional  mourners  of  the
 public  sector  from  the  opposition.  The-
 Swatantra  Party  dreams  of  going  to  the
 moon  but  begins  with  the  talk  of  the
 merger  of  industrial  estates  on  technologi-
 cal  and  scientific  reasons.

 SHRI  S.  K.  TAPURIAH  (Pali):  Is
 he  a  professional  drum-beater,  Sir  ?

 SHRI  R.  K.  SINHA  :  Therefore,  we-
 shall  not  be  guided  by  these  professional
 mourners  when  they  attack  the  illustrious
 head  of  the  Ministry  of  Industrial  Deve-
 lopment.  They  said,  it  is  the  Ministry  of
 National  Obstruction.  In  fact,  that  is  the
 lobby  of  national  obstruction  which  wag
 speaking  through  the  mouth  of  Mr.  Patodia
 and  later  through  the  Jan  Sangh,  who.
 were  parading  the  virtues  of  Gandhiag
 economy  in  this  country.  I  would  like  to
 place  before  the  minister  certain  things.
 which  if  correctly  interpreted  will  take  the
 country  ahead,

 When  our  friends  of  the  Swatantra
 Party  say  that  this  country  is  facing  an
 Asian  and  international  challenge,  it  is.
 true.  Certainly  if  we  are  to  compete  with
 China,  we  should  move  faster  and  there-
 fore,  the  public  sector  has  to  be  streng-
 thened.  The  ten-point  programme  of  the
 Congress  Party  has  to  be  imptemented.  The
 savings  of  the  peuple  lying  in  the  banks.
 should  be  utilised  for  solving  the  problems
 of  the  country.  But  these  professionat
 mourners  who  do  not  see  the  truth.of  the
 progress  of  the  country  cannot  understand
 it,  I  was  travelling  with  a  foreigner  from
 Calcutta  to  my  district  and  I  was  praising.
 my  country.  I  felt  proud  of  the  progress
 of  this  land  of  Buddha  and  Ashoka.  But
 when  the  train  stopped  and  beggars  started
 coming  .o  the  compartment,  I  felt  ashamed.
 It  is  to  the  improvement  of  the  conditions
 of  these  poor  and  .oppressed  people  that
 the  Government  of  India  must  look.
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 Public  sector  is  the  whipping  dog  of  the
 Yobby  of  vested  interests  in  this  country.
 I  have  a  few  suggestions  to  place  before

 ‘the  Government.  The  State  Governments,
 the  Central  Government  and  other  Govern-
 ment  sector  units  must  buy  everything
 from  the  public  sector  only,  even  if  it
 means  a  little  loss  to  the  national  economy,
 just  as  the  khadi  Industry  was  patronised
 ‘by  the  nationalists.  The  Government  of
 India  has  given  in  the  last  few  years  hund-
 reds  of  crores  of  rupees  to  the  private
 sector  through  the  LIC,  banks  and  other
 financial  institutions.  They  shed  crocodile
 tears  and  tell  us  that  the  public  sector  is

 on  trial.  What  about  the  Mundhras,
 corrupt  business  practices,  obsolete  cotton
 factories  and  the  sugar  industry  that  has
 been  ravished  by  the  private  sector,  I  am
 not  against  the  private  sector.  But  these

 usurious  sharks  only  want  monopolies  to
 grow,  in  the  name  of  technology  and

 science.  The  salesman  of  the  Indian  car
 from  the  Swatantra  benches  was  saying
 that  the  car  industry  was  being  obstructed
 dy  the  Government  of  India.  But  what
 about  the  shares  of  Hindustan  Motors  ?
 Why  are  they  going  up  ?  What  about  the
 dividends  being  distributed  by  that  indus-
 try  ?  Those  files  are  not  to  -be  opened.
 The  private  sector  has  a  different  set  of  files
 and  facts  to  pressurise  us,  to  lobby  with
 us  and  to  see  that  this  country  goes  to
 pieces,  so  that  the  poor  man  in  this  coun-
 try  docs  not  get  a  proper  return.

 SHRI  PILOO  MODY  (Godhra)  :  He
 forgets  that  the  Government  of  this  country
 has  been  in  his  hands  for  the  last  22  years.

 SHRI  २,  K.  SINHA  :  Yes,  but  it  must
 be  released  from  your  pressure.

 The  second  point  I  wish  to  place
 before  you  is,  in  order  to  make  the  public
 sector  projects  more  productive  certain
 small  consumer  units  should  also  be
 started  by  the  public  sector  projects.  Just
 as  the  watches  produced  by  HMT  made  it
 4  sucess,  in  the  same  fashion,  we  have  to
 see  that  the  public  sector  projects  in  which
 thousands  of  crores  of  rupees  have  been
 invested  are  rehabilitated.  The  success  of
 the  public  sector  is  the  success  of  this
 ‘country,  it  is  the  success  of  the  freedom

 of  this  country.  You  know  the  example  of
 Japan  that  was  given.  Japan  is  a  democracy,
 But  the  example  of  Turkey,  Taiwan  and
 Pakistan  were  thrown  on  our  face.  That  is
 not  an  example  that  the  people  of  India
 would  like  to  follow.  We  as  a  parliamentary
 democracy  have  to  balance  the  public
 sector  with  the  private  sector  or  the  private
 sector  with  the  public  sector,  That  would
 be  the  insurance  and  guarantee  of  the
 future  freedom  of  the  people  of  this
 country.  We  shall  not  be  pressurised  by
 these  lobbies  which  come  out  every  day
 like  this

 The  hon.  Member  from  the  Jan  Sangh
 Party  was  abusing  Shri  K.  0.  Malaviya.
 They  have  one  truth  and  that  is  the  absence
 of  truth.  They  forget  that  Shri  Malaviya
 was  one  of  the  builders  of  Indian  oil
 industry.  After  everything  is  said  and  done,
 that  should  be  admitted.  They  parade  as
 nationalists  and  distort  facts  of  history.

 Further,  I  would  like  to  say  that  public
 sector  financial  institutions  must  completely
 use  their  funds  in  financing  State—spon-
 sored  schemes  and  in  participating  in
 public  limited  companies.  We  have  seen
 that  last  year  itself  Rs.  360  crores  were
 disbursed  through  the  private  sector.  In
 this  way  we  find  that  the  savings  of  the
 people  of  India-through  the  financial
 institutions  and  not  by  the  Government
 of  India-were  given  to  the  private  sector
 and  not  tothe  public  sector.  The  public
 sector  is  there.  It  exists  even  for  the
 Swatantra  Party.  Therefore,  in  order  to
 rehabilitate  it  we  must  not  say  that  the
 financial  institutions  of  the  Government  of
 India  cannot  spare  money  for  the  public
 sector  and  they  can  only  spend  it  on  the
 private  sector.  The  private  sector  continues
 to  be  a  foster  child  of  a  sector  of  our
 economy.  That  should  not  happen.  The
 public  sector,  if  it  does  not  get  precedence
 at  least  it  should  have  a  level  of  equality
 in  our  economy.

 I  wish  to  bring  to  the  notice  of  the
 Minister  a  few  cases  about  own  State-Uttar
 Pradesh.  In  this  country,  Sir,  while  the
 monopolists  will  talk  of  big  business  houses
 we  have  to  talk  of  the  contradictions  that
 ate  there  in  the  economy  of  this  cuontry-
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 the  contradiction  of  the  backward  areas
 of  this  country.  Just  as  in  the  world  the
 north  is  more  developed  as  against  the
 south,  in  the  same  fashion,  we  find  that
 the  British  interests  developed  certain
 States  or  areas  near  metropolitan  and  port
 towns.  The  contradiction  grew  and  there-
 fore  the  hinterland  in  the  north  of  India
 remained  under  developed.  It  was  highly
 backward.  If  this  country  has  to  develop
 at  all  levels  we  have  to  see  that
 Rajasthan,  Uttar  Pradesh  and  Bihar  which
 are  backward  areas  as  well  as  the  areas  of
 the  south  shall  be  developed.  There  should
 be  an  incentive  to  the  backward  areas.
 There  is  a  contradiction  in  our  national
 economy  which  has  not  been  examined.

 ‘We  find  that  if  any  scheme  of  industry
 is  decided  upon  itis  located  at  Allahabad,
 Lucknow,  Delhi,  Kanpur,  :Bombay  or
 Calcutta.  We  from  the  rural  areas  of  India
 constitute  the  majority  of  India,  We  also
 pay  taxes.  We  are  also  voters  or  citizens
 of  this  country.  But  this  contradiction
 continues.  Take  the  case  of  my  own
 Division,  the  Faizabad  Division  in  Uttar
 Pradesh.  In  relation  to  the  backwardness
 of  Uttar  Pradesh  compared  to  other  States
 in  India  the  Faizabad  Division  is  backward
 in  Uttar  Pradesh.  Yet  we  find  that  not  one
 of  the  industrial  projects  started  by  the
 Centre  or  the  Government  of  Uttar  Pradesh
 finds  its  place  in  one  of  the  districts  of
 the  Faizabad  Division,  Eastern  Uttar  Pradesh
 constitutes  3  crores  of  the  people  of  India
 and  the  Faizabad  division  constitutes  one
 crore  of  the  people  of  India.  We  are  bigger
 than  75  members  of  the  United  Nations  in
 size  and  population,  The  Faizabad  division
 is  bigger  than  all  the  Centrally  administered
 areas  in  the  country  taken  together,

 A  scheme  was  prepared  and  submitted
 to  the  UP  Planning  Board  and  the  Prime
 Minister,  which  was  signed  by  me,  Shri-
 mati  Sucheta  Kripalani,  Shri  Atal  Bihari
 Vajpayee,  the  Secretary  of  the  SSP  and
 one  other  Member  of.  Parliament.  In  spite
 of  the  fact.that  we  statistically  proved  that
 out  of  289  districts.  of  India  in  the  bottom
 level  ii  .districts  belong  to  Uttar  Pradesh
 and  out  of  these  6  belong  to  the  Faizabad
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 division,  nothing  has  been  done.  Thers  was.
 a  mewspaper  report  about  the  projects.
 which  are  going  to  be  locted  in  Uttar
 Pradesh  and  I  find  that  they  are  going  to.
 be  located  in  Allahabad,  Dehra  Dun,
 Gaziabad,  Lucknow,  Mitzapur  and  Almora
 but  none  in  Eastern  Uttar  Pradesh,  none
 in  the  Faizabad  division.

 Here  I  give  a  note  of  warning.  We  do-
 not  burn  the  national  flag;  we  have  not
 acted  the  Telengana  way.  But  do  not  force
 us  to  come  out  and  demonstrate,  Because
 when  a  humble,  poor  man  comes  to  me  for
 employment  and  I  cannot  find  employment
 for  a  hundred  people  who  come  to  me  in.
 the  year,  I  feel  ashamed  to  represent  that
 constituency  in  this  Parliament.  Therefore,  I
 wish  to  say  that  one  crore  of  the  people  of
 the  Faizabad  division  or  three  crores  of  the
 people  of  eastern  Uttar  Pradesh  stuck  to
 national  conformity  because  of  patriotic
 reasons,  because  they  belong  to  the
 Indian  land  of  history,  because  they  have
 been  told  that  India,  that  is  Bharat,  that
 is  Uttar  Pradesh.  Now  that  has  become  a
 ghetto,  It  should  cease  to  be  a  ghetto.  We
 know  very  well  that  it  is  the  child  that
 cries  that  gets  milk,  That  is  why  we  are
 crying  again.  Here  I  want  to  say  asa
 disciplined  soldier  of  the  national  frater-
 nity;  let  the  demand  of  eastern  Uttar
 Pradesh,  let  the  demand  of  the  Faizabad
 Division,  not  be  ingored,  because  the  satis-
 faction  of  those  demands  is  absolutely
 important  for  the  growth  of  this  country,
 for  the  intcgration  of  this  country,  for
 the  future  pro3ress  of  this  country.

 A  few  words  more  and  I  will  finish,
 There  area  few  demands  that  the  State
 of  Uttar  Pradesh  has  placed  before  the
 Planning  Commisson  and  the  Government
 of  India  which  they  should  take  note  of.
 UP  has  demanded  that  Central  assistance
 to  UP  should  beat  least  Rs.  30  crores
 more.  We  find  that  in  the  Fourth  Plan  only
 Rs.  23  crores  have  been  put  out  as  special
 grant  to  UP  for  special  reasons,  which
 means  for  backward  arise  while  Rs.  30
 crores  have  been  granted  to  Orissa  and  Rs.
 40  crores  to  Rajasthan.  We  are  equal  to.
 six  Rajasthans  and  we  are  equal  to  seven
 Orissas.  We  wish  all  success  to  Orissa;  by
 all  means,  give  more  to  Orissa.  Even  op
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 the  basis  of  population  and  backwardness
 of  the  area,  UP  is  entitled  to  thrice  the
 amount;  yet,  that  area  is  being  ignored.

 I  wish  ‘to  state  here  that  the  problems
 of  UP  Jike  unemployment,  poverty,  scar-
 city  of  drinking  water,  drought,  flood  and
 border  security  should  be  tackled.  Drink-
 ing  water  has  to  be  found  for  12,000  villges.
 A  sumof  Rs.  64  crores  would  be  needed
 for  that  alone.  The  allocation  by  the
 Planning  Commission  of  a  paltry  sum  of
 Rs.  23  crores  for  backwardness  would
 hardly  suffice.

 In  the  First  Plan  the  per  capita  Central
 assistance  to  UP  was  Rs.  4  whereas  the  all
 India  level  was  Rs.  25.  In  the  second  and
 Third  Plan  whereas  the  per  capita  assistance
 to  UP  was  Rs.  18,  the  all-India  figure  was
 Rs.  46.  During  the  last  I8  years  the  State
 of  Uttar  Pradesh  has  received  only  Rs.  822.6
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 forward  with  these  Demands  placing  before
 us  some  review  report  as  if  this  ministry
 has  been  functioned  in  a  very  proper  way.

 The  hon.  Member  from  the  Swatantra
 Party  said  that  this  ministry  should  be
 renamed  but  the  name  suggested  by  him
 is  not  correct.  This  ministry  should  be
 renamed  as  the  Big  Business  and  Monopoly
 Development  Ministry.  That  is  the  reat
 and  correct  name  for  this  ministry.

 I  am  not’saying  this  without  any  found-
 ation.  From  the  report  of  the  Industriat
 Development  and  Company  Affairs  Ministry
 as  well  as  in  other  Government  reports
 we  can  see  how  development  is  taking
 place  in  our  country.  Take,  for  instance,
 the  growth  of  public  limited  companies
 in  this  country.  On  3Ist  March,  1957  there
 were  8,77l  companies  with  a  capital  of
 Rs.  695.7  crores  ;  in  the  year  ‘1966-67  these

 crores  out  of  a  total  Central
 of  Rs.6.226  crores  to  all  the
 India,

 States  in

 During  the  first  two  plans  ro  central
 industrial  project  has  been  set  up  im:Uttar
 Pradesh.  Inthe  Third  Plan,  out  of  Rs.
 ‘1,144  crores  of  investment  in  Central  indus-
 tries  in  the  country,  UP  got  projects  worth
 Rs.  72  crores.  During  1966-68  UP  got
 only  Rs.  75  crores  out  of  Rs.  566  crores.

 This  country  is  one  If  this  country  is
 to  move  forward  as  one  country,  the
 contradictions  between  the  backward  areas
 and  the  areas  which  have  come  forward
 have  to  be  resolved.  A  fact  which  has  been
 Paraded  about  is  that  UP  is  the  heart  land
 of  India  and  UP  continues  to  send  an  S,  M.
 Banerjee,  or  a  Maharashtrian  or  a  South
 Indian  from  the  constituencies  of  Uttar
 Pradesh,  It  is  not  constituted  on  a  linguis-
 tic  pattern,  We  love  the  people  of  India
 but  let  not  the  people  of  India
 say  that  Uttar  Pradesh  has  been  politically
 dominating  India  and  so  let  it  be  the
 ghetto  of  India,  Think  of  Uttar  Pradesh.
 That  is  what  I  would  like  to  say.

 SHRI  K.  RAMANI  (Coimbatore)  :  Sir,
 this  Ministry  is  responsible  for  the  biggest
 industrial  crisis,  unemployment,  closure
 of  factories  etc.  Such  a  ministry  has  come

 8,771  co  were  reduced  to  6,332
 companies  and  the  capital  increased  to
 Rs.  1,503.40  crores.  In  the  year  968  the
 number  of  companies  was  further  reduced
 tc  6,275  and  the  Capital  increased  to  Rs.
 1,587.40,  crores.  It  very  clearly  shows  the
 trend  of  development,  namely,  within  the
 period  of  WL  years  2,496  companies  have
 either  gone  out  of  existence  or  were  swall-
 owed  by  the  big  companies  and,  at  the
 same  time,  the  capital  increased  by  Rs.
 892  crores.  What  else  does  it  show  if  it  does
 not  show  monopoly  development  ?  Very
 big  private  limited  companies  are  growing
 like  this  and  for  that  this  ministry  is
 working  because  without  their  knowledge
 these  things  do  not  develop  in  the  country.

 Then  I  want  to  highlight  another
 important  point.  The  Government  is
 financing  this  kind  of  big  companies  through
 their  financial  agencies.  There
 area  number  of  fin

 spose
 agencies

 but  I  will  cite  only  two--ohe  the  ‘Unit  Trust
 of  India  and  the  other  the  Life  Insurance
 Corperation.  An  analysis  of  shareholding
 in  89  selected  companies  has  been  given
 in  the  RBI  Report  and  I  shall  quote  the
 figures  from  that.

 In  companies  having  a  capital  invest-
 ment  from  Rs  00  lakhs  to  Rs.  ’50  lakhs,
 the  Unit  Trust  of  India  had  invested  23
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 per  cent  of  its  money  and  the  LIC  28.89
 Per  cent.  In  companies  having  a  capital
 of  Rs.  250  lakhs  and  above  the  Unit
 Trust  of  India  had  invested  74.4  per  cent
 and  the  LIC  70.3  per  cent.

 nm  The  companies  upto  Rs.  25  lakhs  are
 also  not  so  small  but  a  kind  cf  medium-
 sized  companies  and  the  capital  that  the
 Unit  Trust  of  India  has  invested  in  those’
 companies  is  0.02  per  cent  and  the  capital
 that  the  LIC  has  invested  is  0l  per  cent.
 What  does  it  show  ?  It  shows  very  clearly
 that  the  Government  is  not  interested  in  the
 tiedium-sized  ‘and  small-sized  industry
 They  are  much  intrested  in  the  development
 of  monopoly  companies  and  big  business
 houses,  the  Tata-Birla  houses.  That  is  very
 lear.  That  is  why  I  say  that  this  Ministry
 has  no  right  to  be  called  the  Industrial
 Development  and  Company  Affairs
 Ministry.

 "Like  that,  foreign  collaboration  and
 the  foreign  private  investment  in  India
 is  also  growing  to  a  very  great  extent.
 The  total  investment  of  foreign  private
 companies  and  other  rupee  companies,  in
 ‘1964-65,  was  Rs.  550.88  crores  and  in
 1965-66,  it  was  Rs.  663.47  crores.  In

 ‘one  year,  the  increase  is  to  the  extent
 of  Rs.  3  crores.  This  is  about  the
 foreign  companies.  What  does  it  show  ?
 The  collaboration  agreements  with  foreign
 Private  monopoly  companies,  ana  Indian
 monopoly  companies,  all  these  things,
 are  taking  place  in  a  very  clear  way.
 Can  the  Ministry  say  today  that  they
 are  looking  after  the  industrial  develop-
 thent,  the  industrial  growth,  on  an  equal
 footing,  at  an  equal  level,  wherever  there
 are  under-developed  areas,  where  the
 industries  have  not  developed,  and  that
 they  are  planning  industries  in  those  areas  ?
 Such  a  thing  they  cannot  say.  Actually,
 their  working  has  resulted  in  this  kind  of
 concentration  of  monopoly  development...

 SHRI  JAIPAL  SINGH  (Khunti)  :  I  do
 not  want  to  upset  his  argument.

 He  talks  of  Indian  monopoly  comp-
 anies,  foreign  monopoly  companies...
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 SHRI  K.  RAMANI  :  I  say,  there  are
 Indian  monopoly  companies.  There  is.
 nothing  wrong  in  it.

 SHRI  JAIPAL  SINGH  :  Would  he
 give  me  only  half  a  dozen  names  of  Indian
 monopoly  companies  ?

 SHRI  UMANATH  :  He  will  give.  you
 that  in  the  Centra]  Hall.

 MR.  DEPUTY-SPEAKER
 conclude  now,

 Please

 SHRI  K.  RAMANI  :  I  am  prepared
 to  prove  it.  But  I  do  not  have  time  at  my
 disposal.  Indian  monopoly  is  developing.
 We  have  been  trying  to  export  capital  from
 India.  I  can  substantiate  that.  But  I  do  not
 want  to  dilate  on  that  point  for  lack  of
 time.

 Like  that,  the  foreign  loan  has  also-
 increased.  Upto  September,  1968,  the
 Government  of  India  has  received  Rs.  7,260-
 crores  of  foreign  Joan  out  of  which  Rs.
 4298.8  crores  they  will  have  to  pay  in
 foreign  exchange.  If  this  is  the  position
 of  the  monopoly  development  in  India.  the
 big  business  houses  development  in  India,
 the  small-scale  industry  and  the  cottage
 industry  will  get  disintegrated  and  more
 and  more  disrupted.  That  is  the  other
 side  of  the  picture.  I  can  give  some  exam-
 ples  of  that.  In  ‘1954-55,  in  match
 industry,  there  were  only  59  cottage  match
 factories  in  India.  Now,  the  number  has
 increased  to  nearly  200  cottage  match
 factories  in  India.  At  the  same  time,  about
 the  machanised  units  in  the  match  industry,
 in  ‘1954-55,  the  WIMCO  employed  10,000-
 workers  and  there  were  5  units.

 They  were  producing:  60  per  cent  of
 the  total  matches.  In  Ambarnath,  Calcutta,
 Bareilly,  Madras  and  Dhubrin  Assam
 five  units  were  there.  In  this  way  the
 cottage  industry  is  getting  into  difficulties,
 The  competition  of  the  big  companies  almost
 wipe  out  of  the  cottage  industry.  In  Tamil
 Nadu.  in  Ramnad  District  and  North  Arcot
 District,  there  are  several  thousands  of
 workers  employed  in  cottage  match-manu-
 facturing  industry.  That  industry  is  in  a
 very  difficult  position  today  because  of  the-
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 Wimco’s  competition.  Now  the  Government
 ate  allowing  this  Wimco’,  which  has  mech-
 anized  its  production,  to  produce  25  per
 cent  more.  Already  they  are  producing  60
 per  cent.  Again  they  are  trying  to  give
 them  25  per  cent  more.  This  clearly  shows
 that  they  are  not  for  development  of  small
 scale  and  cottage  industries  in  to  a  good
 position,  but  they  are  only  after  develop-
 ment  of  monopoly  capital  and  big
 companies.

 I  can  cite  another  examp!e.  Take  the
 textile  industry.  In  the  end  of  1968,80
 textile  mills  were  closed  ;  .82  million
 spindles  became  idle  ;  20,500  looms  became
 idle  ;  83,000  workers  were  thrown  out  of
 employment.  In  Tamil  Nadu  alone  more
 than  30  mills  were  closed  ;  more  than  20
 mills  were  closed  in  Coimbatore  District,

 -especially  in  my  constituency.  About  15,000
 workers  were  thrown  out  of  employment.
 The  late  Chief  Minister  of  Tamil  Nadu,
 Shri  Annadurai,  when  he  -had  discussions
 with  trade  union  leaders  and  other  indus-
 trialists,  was  prepared  to  take  over  the
 mills.  But  the  State  Government  is  not
 having  that  power.  We  all  know  that  very
 clearly.  Under  the  I.D.R.  Act,  the  Central
 Government  promised  to  look  into  it,
 they  said  that  they  would  set  up  comm-
 ittees.  And  they  set  up  two  or  three
 committees.  But  what  has  happened  to
 those  committees?  Where  are  their  decisions
 or  recommendations  ?  What  has  happened
 to  those  decisions  if  at  all  some  decisions
 were  arrived  at  ?  Nothing  has  happened.
 They  promised  so  much  to  help  the  Tamil
 Nadu  Government  to  take  over  these
 mills,  but  no  proper  help  has  been  given.
 The  Tamil  Nadu  Government  itself,  with  its
 meagre  fund  and  resources,  stood  guarantee
 to  gets  loans  for  the  mill  management--
 worth  about  Rs.  2  crores,  Even  then,  those
 mills  were  not  able  to  be  run.  When,
 in  this  House,  the  former  Minister  intro-
 duced  a  legislation  to  take  over  the  sick
 mills,  to  set  up  a  national  Textile  Corpor-
 ation,  at  that  time  our  Party  leader,  Shri
 P.  Ramamurti,  said  that  the  Corporation
 was  not  going  to  cure  the  sick  mills  of
 their  sickness.  What  is  the  position  today  ?
 That  legislation  was  passed  and  that

 -Corporation  was  set  up.  Have  they  taken
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 over  those  mills  in  Tamit  Nadu  and  are
 they  running  those  closed  mills  ?  Nothing has  happened.  I  can  very  clearly  say  that
 this  Corporation  is  not  going  to  cure  the
 sick  mills  of  their  sickness.  The  Government
 will  have  to  think  in  terms  of  having  a
 legislation  empowering  the  State  Govern-
 ment  to  take  over  those  mills.  Of  course,
 in  that  legislation  a  moratorium  should  be
 there.  It  should  be  arranged  in  such  a
 legislation  that  no  debts  will  be  given  back

 eimmediately.  The  only  thing  is  that  the
 workers  will  have  their  wages.  The  money
 that  has  to  be  given  to  the  co--operative
 societies  have  to  be  given.  Those  workers are  not  getting  even  their  daily  rations.
 About  22,000  workers  have  been  thrown out  of  employment.  They  are  not  getting their  daily  rations.  The  EST  funds  have  not
 been  paid  to  the  Government.  Statutory
 Payments  are  not  being  paid  to  the  Govern-
 ment.  In  such  a  position,  there  must  be
 a  moratorium  when  a  Bill  is  introduced
 empowering  the  State  Government  to  take
 over  those  mills.

 The  workers  will  get  their  share.  That
 Means  their  work  as  well  as  wages  and
 bonus  and  other  emoluments.  I  want
 to  cite  one  other  example.

 In  their  report  they  have  given  about
 small  scale  industry,  that  is,  about  Indus-
 trial  Estates.  On  page  02  they:  say  :

 «  During  the  year  ‘1967-68,  emph-
 asis  has  been  laid  on  _  consolid-
 ation  of  the  industrial  estates
 programme  rather  than  on
 expansion.”

 This  Department  is  not  for  development,
 but  only  lidation.  Develop  it,  exp-
 ansion  and  every  thing  have  come  to  a
 halt.  Further  they  say:

 “By  the  end  of  March  1968,  493
 Tadustrial  Estates  had  been
 sponsored  out  of  which  36l  have
 been  completed  and  248  have
 started  functioning  providing
 accommodation  to  8,  124  facto-
 ries.”
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 That  means  out  of  493  sponsored,  only
 248  have  started  functioning.  Only  50%.  It
 as  their  report.  It  has  revealed  :

 4,753  factories  were  functioning
 in  these  estates  employing  more
 than  70,000  persons.  Government
 sponsored  Co-operative  Societies
 and  Joint  Stock  Companies  also
 continued  to  be
 set  up  Industrial  Estates.”

 They  have  provided  accommodation  to
 324  factories,  but  only  4753  factories  were
 functioning  in  the  industrial  estates.  That
 means  only  50%.  From  their  report  it  is
 very  clear  that  what  they  say  here  is  not
 taking  place  actually.

 One  more  point.  An  Industrial  Licensing
 Enquiry  Committee  was  set  up.  Everybody
 Anows  what  happened  to  this  Committee.
 ‘The  report  says  (page  47)  :

 “The  Industrial  Licensing  Policy
 Inquiry  Committee  which  was  set
 up  on  the  22nd  July  967  to  enqu-
 ire  intothe  working  of  the  industrial
 licensing  system  during  the  past
 ten  years,  continued  to  function
 during  the  period  under  _  review.
 Consequent  on  the  resignation  of
 Prof  M.  S.  Thacker  from  the  Chair-
 manship  of  the  Committee  with
 effect  from  the  22nd  April,  1968,
 Shri  S,  Dutt,a  retired  ICS  officer
 and  Chairman,  West  Bengal  Vigi-
 Jance  Commission  was  appointed

 as  Chairman  of  the  Committee  with
 ‘effect  from  the  4th  May,  ‘1968,  The
 others  two  members  of  the  Comm-
 ittee  are  Dr,  पते,  K.  Paranjape  and
 Shri  S.  Mohan  Kumarmangalam.
 The  terms  of  reference  (this  is  the
 most  important  thing  to  be  taken
 into  consideration)  of  the  Commi-
 ttee  are  to  enquire  whether  the
 larger  industrial  houses  have  secured
 undue  advantage  over  other  appli-
 cants  in  the  matter  of  issue  of
 industrial  licences  and  if  they
 received  a  disproportionately  ३886
 share  of  such  licences,  ©  whether
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 there  was  sufficient  justification
 therefor  ;  to  assess  to  what  extent
 the  licences  issued  to  the  larger
 industrial  houses  have  been  actually
 implemented  and  whether  the  fail-
 ure  to  do  so_  has  resulted  in  pre-
 emption  of  capacity  and  the

 ‘shutting  out  of  other  entreprene-
 urs  ;  and  to  examine  to  what  extent
 the  licences  issued  have  been  in
 consonance  with  the  policy  of
 Government  as  laid  down  in  the
 Industrial
 cularly  in
 dispersal  of

 Policy  Resolution  _  parti-
 regard  to  the  region-!
 industries,  the  growth

 of  small  scale  and  medium  indus-
 tries  and  the  policy  of  import
 substitution.  The  Committee  will  also
 enquirs  whether  and  if  so,  how  far
 the  policies  followed  by  specialised
 financial  institutions  in  advancing
 loans  to  industries  have  resulted
 in  any  undue  preference  being  given
 to  the  larger  industrial  houses.  The
 Committee  is  expected  to  submit  its
 report  by  the  end  of  March,  1969."

 Where  is  the  report  ?  What  did
 happen  ?  This  matter  has  been  discussed
 here  in  this  House.  It  is  such  an  important
 matter  about  the  Industrial  Policy  Resolu-
 tion,  help  starting  of  big  business  houses,
 monopoly  groups  in  India  especially  Tatas
 and  Birlas  and  other  Groups,  by  the
 Government  financial  agencies.  The  Comm-
 ittee  would  have  brought  out  so  many
 other  things.  If  that  Committee  functioned
 properly,  they  would  have  placed  a  report
 before  us.  But  nothing  has  happened.  That
 is  why  I  say,  as  I  stated  in  the  beginning
 this  Ministry  is  not  a  Ministry  of  Industrial
 Development  and  Company  Affairs,  it  is
 a  Ministry  of  Monopoly  Development  and
 also  big  business  houses  and  their  Ministry
 is  functioning  here.  This  Ministry  has  no
 right  to  say  that  they  are  working  for  a
 proper  development  of  all  areas  in  the
 country  and  that  they  want  to  see  proper
 industrial  development.  That  is  not  taking
 place.  In  this  way  they  have  been  function-
 ing.  There  is  no  use  of  accusing  that
 fissiparous  tend  are  develop  and
 people  of  undeveloped  areas  are  coming
 forward  and  struggling.  That  kind  of
 excuse  is  not  going  to  cut  ice.  The  only
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 -way  to  set  the  matters  right  is  that  there
 should  be  a  complete  change  of  policy
 of  the  Government.  I  do  not  know  whether
 this  Government  is  capable  of  doing  it.

 ‘Otherwise  the  Indian  people  will  rise  up
 and  overthrow  this  Government  and  have
 such  a  policy,  with  a  peoples’  Government.

 श्रीमती  जयाबेन  शाह  (भ्रम रेली)  :
 उपाध्यक्ष  महोदय,  राज  जिस  मिनिस्ट्री  पर
 चर्चा  चल  रही  है  उस  में  कई  लोगों  ने  यह
 बतलाया  है  कि  हमारे  देश  में  बड़ी  बड़ी  इक-
 स्ट्रोक  होने  के  बाद  भी  बहुत  से  लोग  हैं  जिन
 को  काम  नहीं  मिलता  है,  और  उन  के  लिये
 छोटी  छोटी  इ इडस्ट्रीज  होनी  चाहिये  तथा  उन
 को  सारे  देश  में  फेलाया  जाना  चाहिये।  इस
 को  सुन  कर  मुझे  बड़ी  खुशी  होती  है  और  जो
 चित्र  हमारे  सामने  राजा.  रहा  है  उस  के
 मुताबिक  जरगर  मंत्री  महोदय  करेंगे  तो  मेरे
 ख्याल  से  हिन्दुस्तान  में  ज्यादा  भ्रच्छे  दिन
 आयेंगे  |

 34.46  hrs,

 [sit  गाडिलिगन  गौड़  पीठासीन  हुए  ]

 यह  बात  ठीक  है  कि  बेसिक  चीज  के  बारे
 में  बड़ी  इडस्ट्रीज  होनी  चाहिये,  लेकिन  यहां
 पर  l7  करोड़  आदमी  ऐसे  हैं  जिन  की  हालत
 इस  प्रकार  की  है  कि  उन  को  पूरा  खाना  नहीं
 मिलता,  उन  को  पूरी  तरह  से  रहने  के  लिये
 मकान  नहीं  मिलता,  बच्चों  को  पढ़ने  को  नहीं
 मिलता  है।  मैं  मंत्री  महोदय  से  कहना  चाहती
 हूं  कि  कब  हमारे  देश  में  ऐसा  मौका  शा  गया
 है  कि  इस  को  देखा  जाये  कि  इस  समस्या  को
 कैसे  हल  किया  जाये  हमारे  देश  में  जब
 डिसेंट्रलाइज्ड  इ  इडस्ट्रीज  बनें  ।  हमारे  यू०  पी०  के
 माननीय  सदस्य  ने  बतलाया  बहुत  जोरों  से  कि
 राज  की  हालत  क्‍या  है  ।  सारे  देश  का  नक्शा
 बतलाया  कि  बैकवर्ड  एरियाज  का  कया  हाल  2!
 राज  रूरल  एरियाज  में  ऐसी  हालत  है  कि
 ज्यादातर  लोगों  के  पास  पूरा  काम  नहीं  है  ny
 हमारा  जो  ऐग श्री कल्चर  है  वह  तो  मौसम  के
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 झा घार  पर  चलता  है वहां  के  लोगों  को  छः
 महीने  काम  मिलता  है  और  छ.  महीने  काम
 नहीं  मिलता  इस  के  लिये  क्‍या  किया  जाये
 इस  का  जवाब  मैं  मंत्री  महोदय  से  चाहती  हुं  ।
 आज  वह  बतायें  कि  इस  के  लिये  वह  क्‍या
 प्राविजत  करने  जा  रहे  हैं।  आज  सवाल  यह
 है  कि  आज  हमारे  सामने  जो  तस्वीर  झा  कर
 खड़ी  हो  गई  है,  ओर  लोगों  को  जो  एम्प्लायमैंट
 नहीं  मिल  रहा  है,  उस  के  लिये  मंत्री  महोदय
 क्या  करना  चाहते  हैं  ?

 मैं  चाहती  हूं  कि  हमारे  यहां  बड़ी  इ'डस्ट्रीज  हों,
 मैं  नहीं  कहती  कि  बड़ी  इ इडस्ट्रीज  न  हों  ।  लेकिन
 जो  इ  इडस्ट्रीज  स्माल  स्केल  सेक्टर  में  चलाई  जा
 सकती  हैं,  विलेज  इंडस्ट्रीज  के  तौर  पर  चल
 सकती  हैं,  कुटीर  उद्योग  के  तौर  पर  चल
 सकती  हैं,  उन  के  लिये  हमारे  पास  कोई  खास
 योजना  नहीं  है  |  बड़ी  इ  इडस्ट्रीज  छोटी  इ इडस्ट्रीज
 को  खतम  कर  देती  हैं।  झगर  एक  शेर  के  आगे
 बकरी  खड़ी  कर  दो  जाये  तो  वह  रह  नहीं
 सकती  ।  यही  हालत  हमारी  इ इडस्ट्रीज  की  है  t
 मैं  मंत्री  महोदय  से  जानना  चाहती  हूं  कि
 उन्होंने  स्माल  स्केल  इ.डस्ट्रीज  के  बारे  में  क्या
 किया  है  ।  कौन  सी  चीजों  का  रिजर्वेशन  किया
 है  जो  स्माल  स्केल  इ'डस्ट्रीज  के  सेक्टर  में  पैदा
 होंगी  ny  राज  खादी  का  प्रश्न  है।  जो  हमारे
 लोग  अ्रपोजीशन  में  हैं  मैं  उन  से  भी  प्रार्थना
 करती  हू'  कि  वह  इस  बारे  में  सोचें  |  श्री
 वाजपेयी  हैं,  वह  इस  के  बारे  में  सोचें  1  कई
 बार  ऐसा  होता  है  कि जब  खादी  की  बात  की
 जाती  है  तो  कई  माननीय  सदस्य  नाराज  हो
 जाते  हैं।  मैं  प्राथंना  करना  चाहती  हैँ  कि आप
 इसके  बारे  में  गम्भीरता  के  साथ  सोचे  |  खादी
 के  साथ  गांधी  जी  का  नाम  भी  लिया  जाता
 है।  लेकिन  मैं  कहना  चाहती  ह्  कि  यह  कोई
 फंड  नहीं,  सिर्फ  प्रिसीपल  की  बात  नहीं  |  लेकिन
 हमारे  देश  में  जो  प्रनएम्प्लायमैंट  ह ैउसको  आप
 देखें  । कया  उसको  हल  करना  हमारे  लिये
 जरूरी  नहीं  है?  क्‍या  उसको  हल  करने  के
 लिय  खादी  और  विलेज  इ इडस्ट्रीज  का  सहारा
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 नहीं  लिया  जा  सकता  है  1  क्या  इनके  माध्यम
 से  इस  समस्या  को  हल  नहीं  किया  जा  सकता
 है  ?  मंत्री  महोदय  को  इसके  बारे  में  ज्यादा
 ग्रम्मीरता  के  साथ  सोचना  होगा  t

 कई  बार  ऐसा  होतीं  है  कि  जो  राशि
 इसके  लिए  निर्धारित  की  जाती  है  उस  में
 कटोती  करने  की  बात  झा  जाती  है।  मगर
 कमी  सब्सिडी  के  बारे  में  बात  आती  है  तो
 कुछ  माई  हैं  जो  नाराज  हो  जाते  हैं।  लेकिन
 मैं  कहती  हु  कि  शाप  देखें  कि  कितने  लोगों
 को  इस  खादी  की  वजह  से  काम  मिला  हु  है,
 विलेज  इ इडस्ट्रीज  और  खादी  के  द्वारा  हमारे
 देश  में  बीस  पच्चीस  लाख  लोगों  को  काम  कुछ
 नन  कुछ  मिलता  है।  मैं  समिति  .हुं  कि  अब
 वक्‍त  झा  गया  है  जबकि  आपको  इसके  ऊपर
 सोचना  चाहिये  कि  उनका  क्या  किया  जाए
 मैंने  सुना  है  कि  प्लानिंग  कमीशन  सोच  रहा  है
 कि  इसके  लिए  जो  राशि  रखी  जाती  है  उस
 में  कुछ  कटौती  की  ज  ए।  कटौती  करने  का
 विचार  क्‍यों  उसके  मन  में  आया,  यह  मैं  नहीं
 जानती  हूं  |  हमारे  बहनें  कताई  का  काम  करती
 हैं।  कृपलानी  जी  कह  रहे  थे  कि  मेरठ  में  एक
 आश्रम  चलता  है।  वहां  पर  दो  लाख  के  करीब
 बहनें  कताई  का  काम  कर  रही  हैं।  भ्रगर  हमने
 उन  बहनों  को  यहां  ला  कर  आपके  सामने,
 पालिमैंट  के  सामने  उनकी  परेड  करवा  दी  तो
 आपको  पता  चल  जाएगा  कि  क्‍या  समस्या  है
 शौर  श्राप  जो  कटौती  करना  चाहते  हैं  उसको
 थाप  नहीं  कर  सकंगे  ।  इस  वास्ते  इन  सब  बातों
 पर  आपको  सोचना  पड़ेगा  a  मसानी  साहब  से
 भी  मैं  प्रार्थना  करूगी  कि  वह  इस  बारे  में
 सोचें  |  मैं  समिति  हू  कि  खादी  के  अलावा
 अगर  हम  इनको  कोई  और  घंटा  दे  सकते  हैं
 जिससे  उनको  खादी  के  काम  से  ज्यादा  की
 आमदनी  हो  सकती  है  तो  वैसा  करना  ज्यादा
 अच्छा  होगा।  तब  अप  खादी  को  हटा  सकते
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 हैं  .  कम्युनिस्ट  भाइयों  से  मी  मैं  कहना  चाहती
 हूं  कि  वे  इसके  बारे  में  मोर्चे  ।  a

 बाप  देखें  कि  मद्रास  में  अन्नादुरै  साहब  ने
 शुरू  में  क्या  कहा  था।  उन्होंने  कहा  था  कि
 स्टेट  खादी  बोर्ड  को  स्क्रैप  कर  दो।  खादी
 बोर्ड  को  खत्म  कर  दो  ।

 SHRI  JYOTIRMOY  BASU  :  Because
 it  became a  Board  for  growth  of  corrupt-
 ion,

 SHRIMATI  JAYABEN  SHAH  Please
 hear  me.

 जब  उन्होंने  खादी  बोर्ड  को  खत्म  किया
 तब  उनके  सामने  जो  समस्या  भाई  उसका
 मुकाबला  वह  नहीं  कर  सके  t  तब  उनको  पता
 चला  कि  खादी  का  क्‍या  महत्व  है  -  जब  उनको
 पता  चला  कि  इतने  ज्याश  लोगों  को  इससे
 काम  मिलता  है  तो  उन्होंने  न  केवल  जितना
 रुपया  उसके  लिए  वह  पहले  दिया  करते  थे
 उतना  दिया  बल्कि  पद्रह  लाख  रुपया  झोर  भी
 इस  काम  के  लिए  दिया  ।  जो  फैक्ट्स  को  देखते
 हैं,  जो  देश  का  नक्शा  अपने  सामने  रखते  हैं,
 जिनको  पता  है  कि  रूरल  सेक्टर  में  इसका  क्या
 महत्व  है,  जो  यह  देखते  हैं  कि  कितनी  बेकारी
 इसके  बगर  बंदा  होगी  और  कितनी  बेकारी
 इस  वक्त  देश  में  व्याप्त  है  जो  यह  देखते  हैं
 कि  इन  लोगों  के  पास  खाने  के  लिए  नहीं  है,
 पीने  के  लिए  नहीं,  कपड़ा  नहीं  है,  रहने  के  लिए
 जगह  नहीं  है,  वे  इसके  महत्व  से  कमी  भी  किसी
 तरह  भी  इन्कार  नहीं  कर  सकते  हैं  ।  वे  हमेशा
 इसको  बढ़ावा  देने  की  ही  बात  कहेंगे  ।  कम्यु-
 लिस्ट  या  स्वतंत्र  दल  वाले  भ्रमर  कोई  और
 ददडस्ट्री  स्थापित  करके  लोगों  को  काम  दे  सकते
 हैं  तो  हमें  वैसा  करने  में  कोई  एतराज  नहीं
 होगा  ।  हमारे  पास  विधवायें  जाती  हैं  और
 कहती:  हैं  कि  हम  को  काम  दो  लेकिन  हम
 लाचार  होते  हैं  और  उनको  काम  नहीं  दे  सकते
 हैं  a हम  अपनी  लाचारी  प्रदर्शित  करते  हैं।
 उनको  अगर  काम  मिल  सकता  है  तो  खदी
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 के  जरिये  से  हीं  मिल  सकता  है  1  भ्रमर  आपने
 डेमोक्रेसी सी  यहां  स्थापित  की  है  कौर  लोगों  को
 वोट  का  अधिकार  दिया  है  तो  केवल  इतने  मात्र
 &  लोग  सन्तुष्ट  नहीं  हो  सकते  हैं  इतने  मात्र
 से  काम  नहीं  चल  सकता  है।  वोट  से  वे  क्या
 करेंगे  मगर  उनको  रोजगार  नहीं  मिलेगा।
 अमर  भाप  उनको  रोटी  नहीं  देगें  तो  वोट  की
 कोई  कीमत  नहीं  है।  यह  सारे  देश  के  लिए
 समझने  और  सोचने  की  बात  है  |  केवल  कांग्रेस
 कें  लिए  नहीं  है,  सभी  दलों  के  लिए  सोचने  क्री
 बात  है।  जहां  जहां  विरोधी  दल  वालों  की

 हुकूमत  है,  वहां  वहां  उनके  लिए  भी  यह
 सोचने  और  विचारने  की  बात  है।  एक  बार
 स्वर्गीय  पंडित  जवाहरलाल  नेहरू  ने  यह  कहा
 था  और  मजबूरी  में  भा  कर  कहा  था  कि  इतने
 सालों  के  प्लानिंग  को  देखने  के  बाद,  इतने
 सालों  की  प्रोग्रेस  को  देखने  के  बाद  मैं  देख  रहा
 हैं  कि  देश  में  सब  को  खाने  पीने  को  नहीं
 मिलता  है  शौर  मुझे  लगता  है  कि  हमें  गांधी  जी
 के  विचार  पर  जाना  पड़ेगा  और  हमारे  देश  में
 एंग्रिकलचर  के  साथ  साथ  हमें  एनीमल  हसबैंडरी
 कौर  तिल्‍्लेज  इडस्ट्रीज  को  लगाना  पड़ेगा,
 उनको  और  भी  ज्यादा  महत्व  देना  पड़ेगा  t
 ज़ब  हम  ऐसा  करेगें  तभी  हमारा  देश  भागे
 बंढ़  सकता  है।  देश  को  भागे  ले  जाने  की  उन
 में  लगन  थी।  फिर  भी  उन्होंने  दस  साल  के

 बाद  कहा  कि  हमें  सारे  का  सारा  जो  तरीका  है
 उसको  बदलना  पड़ेगा  |

 मौनोपोलीज  की  बड़ी  यहां  चर्चा  होती  है  t
 मैं  समझती  हूँ  कि  जब  तक  बड़ी  बड़ी  इ इडस्ट्रीज
 देश  में  चलेंगी  तब  तक  मौनोपोली  होगी  ।
 इस वास्ते  हम  को  जड़  को  ही  काटना  होगा  t
 बड़ी  इ  इडस्ट्रीज  के  सामने  छोटी  इ  इडस्ट्रीज  नहीं
 टिक  सकती  हैं।  ये  उनका  मुकाबला  कैसे  कर
 सकती  हैं।  भागने  एक  शेर  के  सामने  एक
 करी  को  ला  कर  खड़ा  कर  दिया  है|  शेर  के
 साथ  बकरी  कभी  टिक  नहीं  सकती  है  |  स्माल
 स्केल  इंडस्ट्रीज  को,  खादी  श्लोक  विलेज

 इंडस्ट्रीज  को श्राप  आगे  बढ़ाना  चाहते  हैं  तो
 उनको  आपको  रियायत  देनी  पड़े गी,  सबसिडी
 आपको  उनको  देनी  पड़ेगी,  प्रोडक्शन  के  लिए
 आपको  उनके  लिए  रिजर्वेशन  रखना  पड़ेगा  ।

 आप  देखें  किटाप  ने  इतने  सालों  तक
 टेक्सटाइल  इ  डिग्री  पर  कितना  पैसा  खर्च  किया
 है,  कितनी  सबसिडी  आपने  उनको  दी  है,
 कितनी  रियायतें  आपने  उनको  दी  हैं  और  इस
 साल  भी  श्री  मोरारजी  देसाई  को  उन  पर  लगी
 हुई  ड्यूटी  को  कम  करना  पड़ा  है  निकलने  फिर
 भी  श्राप  देखें  कि  टेक्सटाइल  मिलें  बन्द  हो  रही
 हैं  7  सिक  मिल्ज  पड़ी  हुई  हैं।  इसी  तरह  से  श्राप
 शूगर  इ  डिग्री  को  देखो  वे  मी  कई  जगहों  पर
 बन्द  हो  गई  हैं झर मी  कई  इडस्ट्रीज  हैं
 जो  बन्द  होने  जा  रही  हैं  -  इसका,  कारण  यह
 है  कि  जो  इनको  चलाने  वाले  हैं  वे  सारे  का
 सारा  मुनाफा  खा  गए  हैं  ओर  इडस्ट्री  को
 उन्होंने  बिल्कुल  सारी  करके  छोड़  दिया  है,
 इंडस्ट्री  को  उन्होंने  स्टार  किया  है।  यह  देश
 के  हित  में  नहीं  है।  अगर  हम  वस्त्र-स्वाब-
 लम्बन  देश  में  करना  चाहते  हैं  तो  वह  श्रम्बर
 चर्खे  से  ही  हो  सकता  है  छोटी  छोटी  हैंड  निम्न
 से  ही  हो  सकता  है,  पावर  लूम्ज  से  ही  हो
 सकता  है  ।  हर  एक  देहात  में  कुछ  न  कुछ  काम
 आप  लोगों  को  दो,  काम  के  साधन  उनके  लिए
 उपलब्ध  करो  ।  प्रोसेसिंग.  इडस्ट्रीज  को  बाप
 देहात  में  ल ेजाओ  ।  आयल,  काटन  की  इडस्ट्री
 बौर  काटन  जिन्निगं  इन्डस्ट्री  को  आप  वहां
 स्थापित  करो  1  जो  कुछ  मी  देहात  में  पैदा

 होता  है,  उसका  वहीं  पर  प्रोसेसिंग  होना
 चाहिये  -  उसको  ड्राप  चाहें  तो  विलेज
 इंडस्ट्री  का  नाम  दें  शौर  चाहें  तो स्माल
 स्केल  इ डिस्ट्रिक  नाम  दें  ।  आपको  दस  पंद्रह
 साल  तक  इसके  लिए  बहुत  ज्यादा  प्रयत्न  करना
 पडेगा  ।  झगर  ऐसा  भागने  किया  तभी  देश  कीं
 तरक्की  हो  सकेगी,  तभी  लोगों  को  काम  मिल
 सकेगा,  उनके  खाने  पीने  का  प्रबन्ध  हो  सकेगा  ।
 नहीं  तो  देहात  उच्च  जायेंगे  ।
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 [  श्रीमती  जयाबेन  शाह  ]

 यह  कहा  जाता  है  कि  जहां  देहातों  में  दो
 हजार  की  बसती  होती  थी  वहां  अब  वह  पांच
 सौ  रह  गई  है।  इसका  कारण  रूरल  रियाज़
 में  बेकारी  का  होना  है  ।  मगर  वे  शहरों  की  तरफ
 दौड़े  हुए  नहीं  जायें  तो  क्या  करेंगे  ।  लोग  काम
 मांगेंगे  और  काम  नहीं  मिलेगा  तो  वे  शहरों  की
 तरफ  छोड़ेगे  -  इस  वास्ते  स्माल  स्केल  इ डिग्री
 कैसे  बढ़े  इसको  आपको  देखना  होगा  ।  इसके
 लिए  श्लरापको  चाहिये  कि  आप  स्पेशल  रिजर्वेशन
 रखें  ।  काटेज  और  विलेज  इ इडस्ट्रीज  के  लिए
 स्पेशल  रिजर्वेशन  रखें  और  उसके  लिए  वैसा
 दें  और  सबसिडी  की  जरूरत  हो  तो
 सबसिडी  दें

 आप  को  चाहिये  कि  आप  खादी  परचेज
 करें  ।  सरकारी  कामों  के  लिए  स्माल  स्केल
 इ  इडस्ट्रीज  में  जो  वस्तुयें  बनती  हैं  उनको  परचेज
 करें  .  हमारे  देश  में  मैन पात्र  ज्यादा  है।
 उसका  झा  उपयोग  करें।  हमें  किसी  की
 नकल  नहीं  करनी  है  1  अमरीका  की  नहीं  करनी
 है,  जापान  की  नहीं  करनी  है  |  हमारे  लिए  जो
 अच्छा  है,  वही  हम  को  करना  है  ny  हमारे  देय
 में एम्प्लायमेंट  झ्ोरए टिड  इंडस्ट्रीज  ही  चल
 सकती  हैं  कैपिटल  ओर  टीम  इ  इडस्ट्रीज  नहीं
 चल  सकती  हैं  जब  हम  सोचें  तो  गांवों  का
 सोचें  ।  वहीं  से  हमारी  योजना  चलनी  चाहिये
 तकी  गरीब  लोगों  को  वीकार  सेक्शन  को
 लाभ  हो,  उनकी  मदद  हो  ।  उनको  अगर  हम
 काम  नहीं  दे  सकते  हैं  तो  मुझे  दुख  के  साथ
 कहना  पड़ता  है  कि  उनकी  श्रद्धा  डेमोक्र सी  पर
 से  हिल  जाएगी  in  डेमोक्रेसी  में  अगर  खाने  को
 नहीं  मिल  सकता  है  तो  लोग  उसकी  हाथ  जोड़
 कर  पूजा  नहीं  करते  रह  सकते  हैं  ।  एक  बरच्छा
 काम  मंत्री  महोदय  के  पास  है  7  मैं  चाहती  हूं
 कि  वह  ऐसा  अच्छा  नक्शा  बनायें  तोकि  सभी
 गांवों  में  कुछ  “न  कुछ  काम  पहुंच  जायें  और
 वहां  बेकारी  दूर  हो  और  शहरों  की  तरफ  लोग
 दौड़े  हुए  न  शाए  -  आज  लोग  कलकत्ता,
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 बम्बई,  दिल्‍ली  की  तरफ  दौड़े  शा  रहे  हैं  जहां
 उनके  रहने  के  लिए  जगह  नहीं  मिलती  है,.
 खाने  को  कुछ  नहीं  मिलता  है।  देश  में  डिस-
 पं रिटी  बढ़ती  जा  रहो  है  और  खराबियाँ  पैदा
 हो  रही  हैं।  इससे  बचने  के  लिए  और  देश  को
 बचाने  के  लिए,  बेकारों  को  काम  देने  के  लिए
 मैं  चाहती  हूं  कि  हमारे  देश  में  स्माल  स्केल
 इ  इडस्ट्रीज  को,  विलेज  इ  इडस्ट्रीज  को  खोदी  को
 ज्यादा  से  ज्यादा  प्रोत्साहन  दिया  जाए,  उस
 पर  ज्यादा  से  ज्यादा  जोर  दिया  जाए,  उनके
 लिए  स्पेशल  रिजर्वेशन  रखी  जाए,  उनकी  ज्यादा
 से  ज्यादा  मदद  की  जाए।  मैं  साशा  करती
 हूं  के  मेरी  इस  मांग  का  हमारे  सभी  भाई
 समथ  करेंगे  |  हम  सब  इसके  लिए  मिल  कर
 कोशिश  करें,  इतनी  ही  मेरी  आप से  प्रार्थना
 है  1

 श्री  ज्योतिष  बु :  कांग्रेस  को  हटा  कर
 ही  यह  हो  सकता  है  a

 श्रीमती  जयाबेन  शाह :.  केरल  में  जहां
 आपकी  हकूमत  है,  वहां  मी  यही  हाल  है  ।

 श्री  शिव  चन्द्र  का  (मधुबनी):  इस
 विभाग  के  लिए  यह  कहा  गया  है  कि  यह
 इंडस्ट्रियल  डिवेलपमेंट  एड  कम्पनी  एफेयर्ज
 का  विभाग  है।  इधर  से  इसका  नामकरण
 इडीस्ट्रयल  आस्ट्रियन  महकमा  किया  गया
 है  ।  हमारे  एक  साथी  ने  कहा  है  कि  बरच्छा  हो
 भ्रमर  इसका  नामकरण  इ डस्ट्रियल  मौनोपोली
 विभाग  किया  जाए।  मैं  इससे  सहमत  हूं  ।  इस
 में  मैं इतना  ही  संशोधन  करना  चाहता  हूं  कि
 यह  इ डस्ट्रियल  हैंड  ज़ोर  z  दी  प्राइवेट  सेक्टर
 महकमा  है  |  यह  कैसे  है  यह  मापकों  साफ  हो
 जाएगा  यदि  बाप  इनकी  जो  नीतियां  हैं,  इनके
 जो  काम  के  ढंग  हैं,  उन  पर  गौर  करेंगे  बाप
 देखें  कि  किस  तरह  से  धीरे  घीरे  प्राइवेट  सेक्टर
 बढ़ता  गया  है  और  मौनोपोली  को,  एकाधिपत्य
 को  बढ़ावा  मिला  और  साथ  साथ  अर्थ  व्यवस्था
 में  केन्द्रीकरण  का  सिलसिला  जोर  पकड़ता
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 गया  है  ।  हम  सब  इस  बात  से  सहित  हैं  कि

 हिन्दुस्तान  प्रौद्योगिक  रूप  में  दुनिया  में  नम्बर
 ]  देश  बनना  चाहिये,  इतना  ही  नहीं  बल्कि  इस

 से  भी  ज्यादा  लक्ष्य  श्र  आदर्श  हैं-यह  सदन
 ही  एयर  'कन्डी शन्ड  न  हो  बल्कि  हिन्दुस्तान  का
 हर  घर  एयर-कन्डिशनर  हो-लेकिन  यह  मन्ज़िल
 कमी  दूर  है,  इस  रास्ते  की  पहली  मन्ज़िल  पर
 भी  यह  सरकार  कमी  तक  नहीं  पहुंच  पाई  है
 और  इस  के  लिये  खास  कर  यह  महकमा  जिम्मे-
 दार  है  t

 An  brs.

 इस  का  कारण  क्या  है-कारण  है  इस
 सरकार  की  नीतियां  ।  हम  एक-एक  कर  के  इस
 की  नीतियों  को  देखें-श्राप  इण्डस्ट्रियल  पालिसी
 रेजोल्यूशन,  956  को  लीजिये।  उस  में
 उद्योगों  को  तीन  ग्रीस  में  बांटा  गया  है-

 (ए)  जो  एक्सक्लूसिव ली  स्टेट  के  मातहत
 होंगी,

 (बी)  जो  प्रोग्रेसिवली  स्टेट-झ्ोन्ड  होंगी,
 और

 (सी)  जो  निजी  ज्षेत्र  में  होंगी  v

 956  से  लेकर  आज  तक  सरकार  के
 सामने  इस  रेजोल्यूशन  के  अनुसार  जो  झा दरश
 था,  उस  पर  कुठाराघात  हा  है  1  ए  ग्रूप  में  जो
 इंडस्ट्रीज  एक्सक्लूसिव ली  स्टेट  सेक्टर  में  होनी
 चाहियें,  जिनमें  सरकार  का  हाथ  होना  चाहिये,
 वे  भी  निजी  ज्षेत्र  को  ea  जाने  लगी  हैं।  बी  ग्रू,प
 में,  जिनके  लिये  कहा  गया  है  कि  प्रोग्रेसिव ली
 स्टेट  का  हाथ  बढ़ना  चाहिये,  उस  को  बिलकुल
 भूल  गये  हैं  कौर  सी  ग्रूप  तो  निजी.  क्षेत्र  का  है
 ही  ।  मैं  पूछना  चाहता  हूं  कि  क्या  यह  सही  नहीं
 है  कि  ए  ग्रूप  में  सात  उद्योग  ऐसे  हैं-आम्जे,  हैवी
 प्लांट  एण्ड  मशीनरी,  हैवी  इलेक्ट्रिकल
 प्लांटस,  प्रोसेसिंग  साफ  लेड  एड  जिंक,
 प्रोडक्शन  साफ  टेलीफोन  केबिल  और  टेलीग्राफ-
 फिक  इक्विपमेंट,  जेनरेशन  एण्ड  डिस्ट्रीब्यूशन

 शरीफ  इलेक्ट्सिटी  श्र  कोल-जिनके  बारे  में
 उस  इण्डस्ट्रियल  पालिसी  के  मुताबिक  पब्लिक
 सेक्टर  में  काम  होना  चाहिये  था.  लेकिन  इन
 सातों  उद्योगों  को  सरकार  ने  निजी  त्षेत्र  को  दे
 दिया  .  इसी  तरह  से  बी  ग्रूप  में  9  उद्योगों  में
 निजी  क्षेत्रों  का  फैलाव  हुआ  हैं।  वे  हैं-एसयू-
 मिनट,  मशीन  हूल्ज,  फेरो  एलियन  एण्ड  टल
 स्टील,  बेसिक  कैमीकल्ज़  एण्ड  इन्टरमीडयरीज,
 एंटीबायोटिक्स  एण्ड  अदर  एसेन्शल  ड्ग्जु,
 फर्टिलाइजर  प्रोडक्शन,  सिंथेटिक  रबड़,  रोड
 ट्रांस्पोर्ट  और  सी -ट्रांस्पोर्ट  ।  इन  9  उद्योगों
 में  जहां  केन्द्र  सरकार  का  प्रोग्रेसिव  कन्ट्रोल  होना
 चाहिये,  वहां  निजी  ज्षेत्रों  का  फैलाव  हुआ  ny
 तीसरे  ग्रुप  में  तो  निजी  क्षेत्रों  का  हाथ  है  ही
 इस  तरह  से  जो  इण्डस्ट्रियल  पालिसी  रेजोल्यूशन
 का  आदर्श  है.  उस  पर  इन्हों)  कुठाराघात
 किया-विशेष  रूप  से  इस  सरकार  के  इस
 महकमे  की  कार्यवाही  से  ।

 अब  प्रश्न  यह  बदा  होता  है  कि  यह
 कुठाराघात  कसे  हुआ  ?  यह  दो  तरीके  से  हुआ-
 एक-पैसा  दे  कर  ।  इन्होंने  जितनी  फाइनैंशल
 इस्टीचृशन्ज  बनाई  हैं-जैसे,  इण्डस्ट्रियल  फाइ-
 नैन्स  कारपोरेशन,  स्टेट  फाइनैंशल  कॉरपोरेट-
 मन्जू,  लाइफ  इन्शोरेंस  कारपोरेशन,  नेशनल
 इण्डस्ट्रियल  डेवलपमेंट  कारपोरेशन-इन  सब
 कारपोरेशन  का  पैसा  निजी  क्षेत्र  को  दिया
 गया  है,  जिससे  निजी  क्षेत्र  का  फैलाव  हुआ
 है  ।  सभापति  जी,  मैं  बहुत  ज्यादा  आंकड़ों  में
 आपको  नहीं  डालना  चाहता,  मैं  एक  सीधा
 सवाल  पूछना  चाहता  हूं  कि  क्या  यह  बात  सही
 नहीं  है  कि  इन  इ  सस्‍्टीचूशन्ज  का  पैसा  निजी
 क्षेत्र  को  दिया  गया  और  जिस  मकसद  के  लिये
 दिया  गया,  उस  मकसद,  के  लिये  इस्तेमाल
 नहीं  किया  गया  ?  उदाहरणों  के  लिये  टेक्स्ट-
 इल  और  जूट  इंडस्ट्रीज  को  ले  लीजिये,  इन
 उद्योगों  को  पैसा  मिला  है,  इस  लिये  किवे
 अपने  उद्योगों  को  मौड़ुनाइज  करें|  यहां  पर

 कहा  गया  है  कि  सिक  मिल्ज  की  सिकनेस  को
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 हटाने  के  लिये  दिया  गया  है,  लेकिन  उन  मिलों
 ने  उस  पैसे  को  मौड़नाइज  करने  में  न  लगा
 कर,  सिकनेस  दूर  करने  में  न  लगा  कर,  दूसरे
 उद्योग  कायम  कर  लिये  हैं,  जिनमें  ज्यादा
 मुनाफा  था,  जल्दी  मुनाफा  मिलता  था,  कौर
 रिस्क  नहीं  था।  जैसे-रेयाज  ।  मैं  सरकार  से
 जानना  चाहता  हूं  कि  ऐसा  क्‍यों  हुआ  ?

 डा०  हजारी  की  रिपोर्ट  में  इस  के  बारे  में
 अतीया-गया  है-

 “Take  the  prominent  case  of  rayon,  for
 instance.  This  is  a  highly  capital  intensive
 industry  with  little  employment  pote-
 जाएं।  and  a  very  large  foreign  exchange
 ‘component  for  the  installation  of  equi-
 Pment  as  well  as  procurement  of  raw
 materials;  Nevertheless,  the  growth  of
 this  industry  has  been  encouraged  by
 the  imposition  of  severe  restrictions  on
 the  expansion  of  cotton  mill  output,  in
 the  belief  that  we  would  never  be  able
 fo  grow  enough  cotton  to  feed  our
 coiton  mils.  A  number  -of  new  rayon
 units  were  sanctioned  and  old  units
 allowed  to  expand  during  the  Second
 Plan  period  although  ‘some  of  these
 programmes  were  not  ‘iacluded  in  the
 original  Pian,  and  were  not  part  of  the
 so-called  hard  core.  This  was  done  at
 atime  4vhen  it  was  difficult  to  secere
 foreign  exthange  for  -such  ‘essential
 requirements  as  power  expansion  and
 new  machinery  for  export-oriented
 cotton  and  jute  ‘mills.  Sinte  #ayon  and
 the  chemical  and  other  plants  ancillary
 to  it  offered  much  higher  returns  than
 textiles  ‘it  is  hardly  ‘surprising  ‘that

 -meay  cotton  and  jute  mills,  ‘which  ‘had
 funds  to  spare,  diversified  into  rayon
 and  ‘¢hemicals.”*

 seat  ही  नहीं,  इन  लोगों  ने  कम्पनी  शुबा  को
 घारा  370  और  372  को  तोड़-घरों  कर
 उस  यप्पये  को  जित  जगह  ज्यादा  भूमिका  होता
 ना,  उस  में  डायरी  कर  दिया  1  इस  तरह  से

 इन्होंने  उन  धाराओं  का  दुऋपयोग  किया।
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 कारपोरेट  इन्वेस्टमेन्ट  की  बदोलत  वे  लोग  इस
 तरह  से  फायदा  उठाते  हैं  ।

 अब  मैं  थोड़ा  सा  भ्रामक  लाइसेंसिंग
 पॉलिसी  के  बारे  में  कहना  चाहता  हूं  |  डा०
 हजारी  ने  भी  भवानी  रिपोर्ट  में  इस  के  बारे  में
 जिक्र  किया  है।  जिनको  लाइसेंस  मिलना
 चाहिये,  उन  को  नहीं  मिलता,  दूसरों  को
 लाइसेंस  मिल  जाता  है,  इस  तरह  से  धांधली
 और  कसेन्ट्र शन तन  चल  रहा  है,  केन्द्रीयकरण  का
 सिलसिला  चल  रहा  है।  मैंने  कल  एक  सवाल
 किया  था  कि  जनवरी  और  फरवरी  अहीरों
 में  क्या  बिरला  कम्पनियों  ने  किसी  लाइसेंस  के
 लिये  एप्लाई  किया  था।  क्या  आपके  पास  कोई
 दरख्वास्त  आराई  है?  मंत्री  महोदय  ने  जवाब
 दिया--

 “Two  applications  from  this  Group
 were  received  during  this  period,  one
 for  ‘‘carrying  on  ‘the  business”  of  an
 existing  undertaking  for  the  manufac-
 ture  of  Cotton  Seed  Oil  ;  and  the  other
 for  the  manufacture  of  semi-conductor

 ‘devices,  silicon  diodes,  transistors  etc.,
 as  ‘‘new  articles.”

 सभापति  महोदय,  बिरला  कन्सेशन  को  सब
 से  ज्यादा  लाइसेंस  सिले हैं,  इस  में  काफी
 धांचली हुई हुई  है,  ये  सब  बातें  हमारे  सबसे  हैं.
 फर  भी  उन  की  न्दरस्वासतें  ा  रही  हैं  और  ये

 हजरत  उन  पर्‌  गौर  करेणें  ज़ोर  उन  की  देंगे  1
 इस  तरह  से  फाइनैंशल  इ स्टीचुशन्ज  पैसा  द... 6
 हैं,  कम्पनी  एक्ट  के  सेक्शन्स  को  सोच-भंगड़े  कर
 अपने  फायदे  के  लिये  इस्तेमाल  करते  हैं  और
 खा इसे सिंग  पालिसी  में  जो  ईलिबरुलाइजेशस है,
 उस  की  वजह  से  देश  में  केन्द्रीकरण  का  सिल-
 खिली  चलता  आ  रहा  है  |  अब  मैं  यह  नहीं
 'कहता  कि  कम्पनी  बढ़ी  हैं  ।  27567
 कम्पनी  हैं  जिसमें  245  सिर्फ  सीकरी
 कम्पनी  है  कौर  58]  फारेन  कम्बोज  हैं
 इस  देश  में,  मैनेजिंग  शुजेल्ट्स  उनके  जीतीं।
 तो  क्सेंट्रेशन  का  जो  सिलसिला  है  वह  चलता
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 रहता  है।  इन  तमाम  बातों  पर  गौर  करने  के
 बाद  साफ  हो  जाता  है  कि  पंचवर्षीय  योजनायें
 में  सरकारी  नीति  के  कारण  हिन्दुस्तान  में

 सजा  बेदारी'  बढ़ी  है।  लेकिन  पब्लिक  सेक्टर  भी
 बढ़ा  है।  परन्तु  यह  कोई  नयी  बात  नहीं  हैः
 क्योंकि  श्रमरींका'  में  मी  पब्लिक  सेक्टर  बढ़ता
 रहा  है  ।  गालब्रेथ  ने  अपनी  किताब-न्यू
 इण्डस्ट्रियल-  स्टेट-में  लिखा  है  कि  अगर  यहा
 देखा  जाये  कि  अमरीका  में  पब्लिक  सेक्टर
 कितना  है  तो  हिन्दुस्तान  में  जहां  कि  प्लान्ट
 इकोनामी  है,  जोकि  अपने  को  सोशलिस्ट  कहता
 है,  उससे  ज्यादा  अमरीका  में  है।  तो  जो  लोग
 पूजीवाद:  में  विश्वास  करते  हैं  वह  भी  कहते  हैं
 कि  पब्लिक  सेक्टर  का  बढ़ना  ही  समाजवाद
 को  भागे  ले  जाना  नहीं  है।  अमरीका  में  तो
 पब्लिक  सेक्टर  ज्यादा  है।  यह  बात  बहुत  हद  तक
 दुरुस्त  है  ।  मैं  पब्लिक  सेक्टर  के  खिलाफ  नहीं
 कह  रहा  हूँ  | समय  का  ताजा  है  कि  पब्लिक
 सेक्टर  को  बढ़ना  चाहिए  लेकिन  सवाल  यह  है
 कि  आज  पब्लिक  सेक्टर  की  हालत  क्‍या  है  ?
 वहां  पर  कैसी  इनएफिशिएन्सी  चल  रही  है  ?
 उसमें  हमको  क्वालिटेटिव  चेंज  लाना  होगा,
 गुणात्मक  परिवर्तन  करना  होगा  ।  इसका
 मतलब  यहाँ  है  कि  जो  व्यूरोक्र दस  हैं,  आफिसर
 हैं.  जोकि  झप्रेजी  जमाने  में  गद्दारी  करते  थे,
 उन्हीं  के  चार्ज  में  आपने  पब्लिक  सेक्टर  को
 रखा  है  या  फिर  जो  डिफीटेड  पोलिटीशियन्स
 हैं  जो  हि  नेता  के  रूप  में  रह  नहीं  गए  हैं,
 उनको  कहां  पर  रखा  है  लेकिन  ऐसे  लोगों  से
 काम  नहीं  चलने  वाला  है।  लोग  कारखानों  में

 मजदूरी  का  काम  करते  हैं  उनका  पाटिसिपेशन
 मैनेजमेन्ट  में  जरूर  रहना  चाहिए।  आपने  जो

 कंट्रोल  कमीशन  बनाया  फाइनेंस  एकाउन्ट्स
 के  सिलसिले  में,  उनमें  भी  मजदूरों  का  पालिसी-
 पेशन  होना  चाहिए  tT  जब  तक  श्राप  इस  तरह
 से  पब्लिक  इंटरप्राइजेज  में  पब्लिक  का  पालिसी-
 पेशन  नहीं  करेंगे  तब  तक  न  तो  क्वालिढेटिव
 रेंज  ही  नवायेगा  कौर  न  उत्पादन  ही  बड़ेगा  प्रौढ़
 न  पब्लिक  सेक्टर  का  रूप  ही  बदलेगा  |  राज
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 इस  देश  में  उद्योगीकरण  की  जो.  व्यवस्था  है
 उससे  त्षेत्रीय  विषमता  बढ़ी  है।  मैं.  बिहार  की
 बात  कहना  चाहता  हूं  -  पर-कर्टिन  इनकम  के
 हिसाव  से  आज  बिहार  सबसे  नीचे  है।  उत्तर
 बिहार  तो  और  भी  ज्यादा  पिछड़ा  हुआ  है  t
 हो  सकता  है  कि.  इसका  ताल्लुक  आपके  क्रीम
 से  न  हो  लेकिन  मैं  कहना  चाहूंगा  कि  कहां  पर
 एटामिक  प्लान्ट  बनाया  जय  +  वहां  पर
 रा  मैटीरियल  मौजूद  है।  उत्तरी  बिहार  में
 शाम  और  लीची  बहुत  ज्यादा  होती  है  इसलिए
 वहां  पर  कलिंग  फैक्टरी  मी  होनी  बहुत  आयरन
 यक  है  |  दर्भगग  की  जो  अशोक  पेपर  मिल  है
 उसके  सिलसिले  में  सरकार  इतना'  भी  नहीं
 करती  है  कि  उसको  ले  ले  और  उसका  संचालन
 ठीक  सेः  करे  hae  (व्क्क्घन in  ..तो  मेरा  कहना
 यह  है  कि  क्षेत्रीय  विषमता  बढ़ी  है  |  बंगाल'
 और  महाराष्ट्र  के  मुकाबले  आज  ज़िल्लत  बहुत
 ही  पीछे  चला  गया  है।  कहां  फर  कोई  ही
 तरक्की  नहीं  हुई  है  t

 एक  बात  और  कहकर  समाप्त  कर  रहा
 हूं  ।  खादी  के  बारे  में  कहा  गया  कि  24  करोड़
 का  प्रोडक्शन  है  द्रोह  सेल  25  करोड़  का  हुसना।
 तो  यह  कैसे  हो  गया  ?  वहां  फ्रतो  बिकी  भी
 नहीं  हो  रही  ह ैफिर  आप  कसे  कहते  हैं  रखी  25
 करोड़  की  बिक्री  हो  गई।  खादी  पर  वह्य
 कैपिटल  कमेटी  की  रिपोर्ट  को  भी  आपने
 कार्यान्वित  नहीं  किया,  मेहता  कमेटी  की  रिपोर्ट
 को  भी  कार्यान्वित  नहीं  किया  I  आजादी  के
 बाद  पंचवर्षीय  योजनाओं  में  जो  नीति  कवचे
 अख्तियार  की  उससे  भारतीय  पूजो वाद  बढ़ा
 है,  क्षेत्रीय  विषमता यें  बढ़ी  हैं  और  पब्लिक
 सेक्टर  में,  बावजूद  उसके  बढ़ने  के,  कोई  गुणा-
 चमक  परिवर्तन  नहीं  कराया  है  । इसलिए  जब  तक
 वास्तव  में  इसमें  परिवर्तन  नहीं  आयेगा,
 समाजवादी  रास्ते  पर  इ  इस्ट्रियलाइजेशन  नहीं
 हो  सकता  है  t

 इन  शब्दों  के  साथ  मैं  स  डिमान्ड की

 मुख़ालिफ़त  करता  हूं  ।
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 श्री  भृत्युजय  प्रसाद  (महाराजगंज)  :
 समापति  जी,  मैं  दोनों  में  से  किसी  किनारे
 पर  नहीं  जाना  चाहता  ।  एक  तरफ  तो  यह
 कहा  गया  कि  यह  मंत्रालय  उद्योगों  का
 विनाशक  है  और  दूसरी  तरफ  से  यह  कहा  गया-
 ठीक  उसका  उल्टा-कि  यह  पूजीवाद  को
 बढ़ावा  देने  वाला  है  ।  मैं  कहता  हूं  कि  दोनों
 के  चश्मे  अलग  भ्र लग  हैं,  अलग  अ्रलग  रंग
 लिए  हुए  हैं  क्‍योंकि  उसके  पीछे  पालिटिक्स
 है  ।  इसीलिए  वे  लाचार  हैं  और  दूसरा  कुछ
 कह  मि नहीं  सकते  हैं  और  न  देख  ही  सकते
 हैं  ।  मैं  तो  बीच  में  ही  रह  गा  1  मैं  भ्रांकड़ों  के
 फेर  में  मी  नहीं  पहुंचा।  मैं  तो  थोड़ी  सी
 काम  की  बातें  ही  कहना  चाहे गा  1  औद्योगिक
 विकास  तो  हमें  हर  जगह  करना  है।  लेकिन
 अमी  तक  हमें  देखने  से  ऐसा  पता  चलता  है
 कि  बड़े  उद्योगों  का  तो  विकास  हुआ  है।  लेकिन
 जहां  तक  छोटे  उद्योगों  का  सम्बन्ध  है,  उसमें
 पूजी  भी  लगी,  आपने  स्माल  इ इडस्ट्रीज  सर्विस

 इंस्टीट्यूट  भी  खोले,  सब  कुछ  किया  लेकिन
 जितना  काम  उनसे  होना  चाहिए  था  वह  नहीं
 हुआ  ।  इसका  कारण  यह  है  कि  जिसके  जिम्मे
 आपने  काम  दिया  वह  काम  करने  के  लिए
 नहीं  बेठा  है.  बल्कि  शिक्षा  “देने  के  लिए  बैठा.
 है  ।  वह  बराबर  यही  कहा  करते  हैं  कि
 इडस्ट्रियलिस्ट्स  की  जो  प्राब्लम्प  या  दिक्‍कतें  .
 होंगी,  उनका  हल  हम  निकालेंगे  ।  ठीक  है,
 आप  टेक्निकल  हल  निकाल  सकते  हैं  लेकिन
 वह  हल  कामर्शियल  भी  सिद्ध  होगा  या  नहीं,
 इसका  जिम्मा  वे  नहीं  लेते  हैं  क्योंकि  खुद  वे
 कुछ  करते  नहीं  हैं  -  जो  थोड़े  से  आपके  इ  स्त्री-
 द्यूशन्स  इस  ढंग  पर  काम  कर  रहे  हैं  उनके
 यहां  जो  निर्माण  होता  है  वह  कुछ  ऐसा  नहीं
 होता  है  जिससे  कोई  रोसा  हो  कि  वे  सही
 ढंग  पर  काम  कर  रहे  हैं  श्रोर  अपने  पैरों
 पर  रहना  पड़े  तो  वे  बाजार  में  टिक  भी
 सकेंगे  |

 .हूपर  बात  यह  है  कि  उद्योग  चलने  के
 लिए  तीन  चार  चीजों  की  जरूरत  होती  है  I
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 इस  सम्बन्ध  में  आप  काम  का  तरीका  तो
 बतायेंगे  ही  ।  दूसरे  आपको  पूजी  के  लिए  भी
 मदद  करनी  होगी  ।  इंडस्ट्रियल  स्टेट्स  की
 सख्या  भी  बढ़ाने  होगी  ।  इसके  अलावा  जहां
 पर  इंडस्ट्रियल  स्टेट  का  सवाल  नहीं  है,  यानी
 जो  गांव  हैं  वहां  पर  लोगों  को  श्र  तरह  से
 मदद  देनी  होगी  t  उनकी  जरूरत  के
 औजार,  मशीनरी  जैसी  कि  इंडस्ट्री  हो,
 छोटी,  बड़ी,  स्माल  स्केल  या  काटेज
 इडस्ट्री,  उसके  मुताबिक  सामान  और  दूसरी
 सुविधायें  जुटानी  होंगी  ।  फिर  रा-मैटीरियल,
 कच्चे  माल  की  सुविधा  मी  देनी  होगी  ।
 कम्पोनेन्ट्स  की  सुविधा  भी  देनी  होगी  ।
 इस  सिलसिले  में  मेरे  व्यक्तिगत  अनुभव  की
 दो  चार  बातें  हैं  एस०  भाई  एस०  आई
 से  मेरी  बातें  हुई  तो  उसके  उच्च  भ्रधिकारी
 ने  यही  कहा  कि  जो  प्राव्लम्स  आपकी  होंगी
 उनको  हम  साल्व  करेंगे  लेकिन  अगर  आप
 सामान  चाहते  हैं  तो  उसके  लिये  मैं  कुछ  नहीं
 जानता  ।  मैंने  कहा  कि  हमें  कोई  सामान
 विदेशों  से  मगाना  है,  फारेन  एक्सचेंज  भी  नहीं
 मांगता  बल्कि  पब्लिक  सेक्टर  में  ही  जो  चीजें,
 जो  कम्पोनेंट  बन  रही  हैं  जिनको  कि  आप

 कन्ट्रोल  रेट  पर  बाजार  में  बेचते  हैं,  हमें  उसी
 में  से  वाजिब  दाम  पर  दिलाइये  और  इसकी
 निगरानी  रखिये  कि  हम  उसका  सही  उपयोग
 स्वयं  करते  हैं  दूसरे  को  बेच  नहीं  देते  हैं  ।
 उन्होंने  कहा  कि  वह  हम  नहीं  जानते,  आप
 बाजार  से  बाजार  दर  पर  खरीद  लीजिए  t
 तो  जो  पहले  से  काम  कर  रहे  हैं,  उनको  तो
 पता  है  उन्हें  कोटा  मिला  है  जिसके  लिए  उन्हें
 तीन  रुपये  देने  पड़ते  हैं  उसी  के  लिए  अगर
 हमें  i5  रुपया  देना  पड़  जाये  तो  फिर  हम
 कहां  से  ठहर  सकेंगे  ।  यह  मैं  आपको  अपना
 व्यक्तिगत  श्रनुमव  बतला  रहा  था.।

 दूसरी  तरफ  यह  चीज  है  कि  जो  चीजें
 लघु  उद्योगों  में  बनायी  जायें  उसमें  दो  ब  तों
 का  खयाल  हो  ।  प्रगट  जनता  के  रोजाना
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 इस्तेमाल,  उपयोग  की  चीजें  बनती  हैं  तो
 ठीक  है  ।  उसकी  बिक्री  के  लिए  जो  कुछ  थोड़ा
 बहुत  मदद  श्राप  कर  सकें  वह  करें  या  फिर
 अ्रपने  आप  वे  बिक्री  करेंगे  ।  दूसरी  तरफ  उनकी
 चीजें  आपकी  बड़ी  फैक्टरी  में  भी  इस्तेमाल
 हो  सकती  हैं--ऐसे  लघु  उद्योगों  को  इन् सील री
 इन्डस्ट्रीज  कह  सकते  हैं  1  छोटे  छोटे  पुरजे  या

 दूसरी  काम  की  चीजें  बनाकर  वह  बड़ी  इन्-
 स्ट्रीट  को  दे  सकते  हैं  ।  इस  सिलसिले  में  आप
 बड़ी  इन्डस्ट्रीज  पर  दबाव  भी  डाल  सकते  हैं
 कि  सभी  चीजें  खुद  बनाने  के  बजाये  छोटी
 छोटी  चीजें  बाहर  से  छोटे  उद्योगों  से बनवा
 लिया  करो  ।  लेकिन  यह  काम  भी  कम  होता
 है  ।  आज  जापान  के  सिलसिले  में  तो  यही
 सुनने  में  आता  हैं  कि  वहां  पर  छोटी  इन्डस्ट्रीज
 से  ही  बड़े  काम  हो  जाते  हैं।  बड़ी  चीजों  के
 लिए  तो  खेर  बड़ी  इन्डस्ट्रीज  के  पास  जाना
 ही  पड़ेगा  लेकिन  वहां  पर  जहां  तक  हो  सकता  है
 बड़ी  इन्डस्ट्रीज  छोटी  छोटी  इन्डस्ट्रीज  को
 मदद  करती  हैं  और  उन  से  मदद  लेती  हैं  ।
 दूसरी  बात  यह  है  कि  बड़ी  और  छोटी  इन्-
 स्ट्रीट  के  साथ  साथ  यह  चीज  भी  जरूरी है
 कि  पहले  से  यह  तय  कर  लें  कि  कहां  पर  कच्चे
 माल  की  उपलब्धि  है,  कहां  पर  उसके  लिए  नो-
 हाऊ  मिलेगा  और  कहां  पर  उसके  लिए
 बाजार  मिलेगा  फ्लोर  तभी  हम  उसमें  हाथ
 लगायें  ।  अगर  उसमें  किसी  तरह  की  कमी  है
 तो  फिर  हाथ  लगाना  बेकार  होगा  ।  यहां  बडी
 इन्डस्ट्रीज  में  एक  कठिनाई  हो  गई  है  कि  आप
 ने  काम  तो  बड़ा  उठा  लिया  लेकिन  जिस
 समय  आप  की  योजना  बनी  उस  समय  जितना
 शोध  होना  चाहिये  था  उतना  नहीं  हुआ,  या
 शोध  करने  वालों  ने  उतनी  सावधानी  से  काम
 नहीं  किया  नतीजा  यह  हुआ  कि  जितने  को
 श्राप  ने  आशा  की  उतने  का  बाजार  आप  को
 नहीं  मिल  रहा  है  |  जितना  माल  तैयार  हो
 रहा  है  उतना  निकलता  -वहीं  और  आप  को
 अपनी  क्षमता  से  कम  काम  कई  द  डस्ट्रीजू  में
 करना  पड़ता  है  |  एच०  एम८  टी०  का  नाम

 आया  है,  उम्र  में  आप  को  जानबूझ  कर  काम
 घटाना  पड़ता  है  |  एच०  ई०  सी०,  रांची  कीं
 यह  हालत  है  कि  वहां  काम  की  कमी  है,  और
 उस  का  काम  कुछ  ऐसा  है  कि  वर्षो  जित  के
 लिये  आप  को  ठहरना  पड़ेगा  ।  ऐसी  हालत
 में  यह  मानना  पड़ता  है  कि  शायद  शुरू  की
 शोघ  में,  प्लानिंग  में  भूल  हुई  ।

 दूसरी  तरफ  जो  आप के  प्रोजेक्ट  प्लान्स  हैं
 उस  में  जितनी  पूंजी  का  हिसाब  लगाया
 जाता  है  और  काम  तेयार  हो  जाने  के  बाद
 जितनी  क्षमता  की  आशा  की  जाती  है,  जितने
 प्रोडक्शन  की  आशा  की  जाती  है,  काम  आघा
 होने  पर  देखा  जाता  है  कि  उतनी  पूजी  बहुत

 “नाकाफी  रही  और  फिर  सरकार  को  पूजी
 बढ़ानी  पड़ती  है।  मैं  मानता  हु  कि  कई  कारण
 ऐसे  हैं,  कई  बातें  ऐसी  होती  हैं  जिन  के  बारे
 में  आप  कह  सकते  हैं  कि  पहले  से  सब  कुछ
 नहीं  सोचा  जा  सकता  था,  कुछ  न  कुछ  अन-
 देखी,  अनसोचे  बातें  सामने  आ  जाती  हैं।
 मगर  इतने  ही  से  यह  हिसाब  साफ  नहीं  हो
 जाता  ny  जहां  t00  करोड़  का  हिसाब  है  वहां
 300  करोड़  लगा  दिया,  50  करोड़  की  जगह
 00  करोड़  लगाना  होता  है,  जहां  L00  करोड़

 हैं  वहां  सवा  सौ  या  डेढ़  सौ  हो  तो  यह  बात
 मानी  जा  सकती  है,  मगर  300  करोड़  हो
 जाये  तो  मानी  हुई  बात  है  कि  जो  ग्रुप  को
 टेक्नीकल  एडवाइस  मिली,  जो  प्लानिंग  हुई
 जो  प्रोजेक्ट  बता  वह  ठोक  लग  से  जेसा  बनना
 चाहिये  था  नहीं  बना,  उस  में  कसर  रह  गई  ny
 फिर  रह  भी  देखा  जाता  है  कि  जितने  प्रोडक्शन
 की  आशा  करते  थे  उस  से  कम  मिलता  है
 ओर  आगे  जाकर  वह  नुकसान  का  घर  होता
 है  t  देखिये  कहां  कसूर  है  ?  क्‍या  मशीनों  के
 खरीदने  में  भूल  हुई  है  ?  डालर  और  पाउन्ड
 के  बदले  में  रुपये  में  मशीनरी  खरीदी  उस  में
 धोखा  खाया,  या  किस  बात  में  घोखा  खाया  .?
 ओर  ये  बातें  बहुत  गम्भीरता  से  देखने  की  हैं
 और  आगे  के  लिये  सोचने  की  हैं  t  ऐसी
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 श्वययत  की  जाती  है,  मैं  नहीं  जानता  उस  में
 सच्चाई,  कितनी  है  हो  सकता  है  कि  सच्चाई
 कस  हो,  कि  विदेशियों  ने  अपनी  घटिया
 मशीनें-  हमारे  मलवे,  थोप  दीं।  ऐसा  कहा  जाता
 है  ।  मगर  मैं  नहीं  जानता  इस  में  कितनी
 सच्चाई  है।  और  यह  तो  जांच  करने  से  पता
 चलेंगी,  जिस  से  खरीदी  हैं  उसी  से  पूछने  से
 तो,  पका  नहीं  चलेगा,  बल्कि  दूसरी  जगह  पूछने
 से-फत्मा  चलेगा  ।

 इस  के  अलावा  सब  से  बड़ी  बात  यह  है  कि
 आखिर  यह  सब  आप  करते  क्यों  हैं  ?
 इसीलिए  न  कि  लोगों  का  सुभव  बढ़े  और
 तक्लीफ़  घटे  t  जहां  पर  मणीनरी  बंठाते  हैं
 वहां  के  लोगों  का  उस  से  दुख,  सुख  बढ़ता  है
 या  घटता  है  यह  भी  कोई  सोचता  है  ?  मैं

 बिहार  की  ओर  से  एक  बात  कहना  चाहता
 हूं  ।  यह  शिकायत  बराबर  की  जाती  है  कि  जो
 यहां  पब्लिक  सेक्टर  के  कारखाने  हैं  उन  में  न

 सिफ  बड़े  बड़े  इंजीनियर  हो  बाहर  से  बुलाये
 गये,  मैनेज  बुलाये  गये  बल्कि  यह  मी  शिकायत
 है  कि  माली,  चपरासी  ओर  कलक  तक  बाहर
 से  लाये  जाते  हैं।  हिन्दुस्तान  बहुत  बड़ा  देश
 है,  हम  नहीं  कह  सकते  कि  बिहार  के  बाहर  से
 वहां  किसी  का  जाना  मना  है,  मगर  साथ  ही
 यह  मी  नहीं  भुला  सकते  कि  नजदीक  वालों
 का  भी  कुछ  हक  हो  सकता  है  |  अगर  बराबरी
 का  भी  दावा  रहे  तो  भी  नजदीक  वालों  के
 लिए  कम  से  कम  मकान  का  कड़ा  खत्म  हो
 जाता  है  ।  या  कम  हो  जाता  है।  इसलिए
 नजदीक  वालों  का  पहले  ध्यान  रखना  चाहिये  ।

 एक  बात  और  कहना  चाहता  हू  कि  उत्तर
 सिल्वर  में  इंडस्ट्री  नाम  की  कोई  चीज  ही  नहीं
 हैं  सिवाय  चोरी  मिलों  के,  दो  जूट  मिलें,
 एक  दियासलाई  का  कारखाना  और  दो  स्मिथ
 मे  छोड़कर,  उत्तर  बिहार  में  बड़े  या  मध्यम
 उद्योगों  जबी  कोई  चीज  नहीं  है।  मैं  इस  में
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 तेल  शोधक  कारख़ाने  इस  को  नहीं  मानता  हू,
 आयल  रिफाइनरी  फि  इसलिए  नहीं  ग्न
 रहा  हूं  कि  मक्कल:  रिफाइनरी  के  आने  से
 हमारा  एक  नुकसान  हुआ,  हम.री  जमीन  मई
 मगर  यह  लाभ  नहीं  हुआ  कि  हमारे  आदमियों
 को  सोजी  मिले  ॥ऐ  ति  हालत  में  मैं  उस  को  किस
 में  गिन,  कहना.  मुश्किल  हैं।  हां,  एक  स
 सा  लाभ  कह  सकते  हैं  कि  वह  सह्य  सकरो
 की  बिक्री  हो'  जाओ है  o  मार यह  मी  लग
 में  कोई  लाभ  है  ?

 आखिर  इतना  ऋषि  का  क्रिटीसिज्म  चारों
 ओर  से  क्यों  होता  है  ?  प्राचीन  इन  चीजों  को'
 चलाने  वाले  कोन  हैं  ?  आपने  अपने  चुने  हुए
 ऐडबमिनिस्ट्रेट्स  को  न  में  भेजा  है  t  मगर  मैं.
 कहूंगा  कि  चुनिन्दा  ऐडमिनिस्ट्रेशन  म  नं मेंट  के  ऐड
 मिनिस्टर शन  में  सफल  हो  सकते  हैं  लेकिन  इसके
 माने  उ  नहों  कि  है  य ेसमी  अफ़सरान  फैक्ट्रियों
 को  चलाने  में  भी  उतने  ही  सफल  हुछ ।  अपवाद
 होंते  हैं  इस  से  इन्कार  नहीं  और  उस  के  जिए
 जितना  साधुवाद  दिया  जाये  कम  है।  मगर
 यह  चीज  मान  ली  जाय  कि  'आई०  ए०  एस०
 और  आई०  सी०  एस०.  के  बिना  काम  नहीं
 चलेगा,  यह  गलत  है  ।  दूमरी  तरफ  दो  धोखे
 ओर  होते  हैं।  एक  तरफ  तो  यह  होता  है  कि
 जब  आप  से  यह  कहा  जाता  हैं  कि  वहां  ऐसा
 होता  है,  उन  को  कहिये  कि  ऐसा  न  करें  तो
 जवाब  मिलता  है  कि  ये  आटो ना मस
 बाडीज  हैं,  हम  नया  कर  सकते  हैं,
 जेसे  चाहें  अपने  स्टाफ  को  रखें  ।  और
 दूसरी  तरफ  जब  उन  के  कारोबार  को  बात
 कराती  है  तो  उन  को  हर  बात  के  लिए  आप
 के  पास  आना  पड़ता  है,  यहां  के  सेन्ट्रल
 सेव  मैरियट  से  हुक्म  लेना  पड़ता  है।  बाजार
 तो  उन  के  लिये  बैठा  नहीं  रेहेगा ।  बाजर  के
 अनुसार  उन  को  अपने  काम  में  जिस  चीज  को
 आवश्यकता  है,  जिस  की  मांग  बढ़ता  है  उस
 को  माना  होगा,  जिस  की  भर्ती  है  उस  को
 रोकना  होना  ।  जिस  चौक  का  बाजार  माथ
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 गिरता  है  उस  को  गिराना  होगा,  जिस  का  दोम
 उठता  है  उस  में  ज्यादा  मांग  सकते  हैं।  मगर

 यह  पूछने  के  लिए  हर  सबर  दिल्ली  आना  पड़े,
 ओर  यहां  चिट्ठी  पत्री  होते  इतना  समय  लग
 जाता  है  कि  फिर  बाजार  का  अवसर  चला
 जाता  है।  तो  एक  तरफ  तो  आप  उन्हें  नाटो-
 जामस  कहते  हैं  और  दूसरी  तरफ  उन  के  हाथ
 पांव  इस  तरह  से  बांध  देते  हैं  कि वह  अवसर
 मिलने  पर  भी  कुछ  नहीं  कर  सकते  ।  इसलिए
 मैं  कहूंगा  कि  उन्हें  भाप  जिम्मेदारी  दीजिये,
 और  साथ  सोथो  अधिकार  भी  दीजिये  7  और
 यह  भी  तय  कर  दीजिये  कि  चाहे  सरकारी
 अधिकारी  जायें,  चाहे  दूसरे  जायें,  उन  की
 आगे  की  उन्नति  उनके  काम  पर  होगी  in  मैं  अपने
 व्यक्तिगत  अनुभव  से  कह  सकता  हूं,  क्योंकि  मैं
 पब्लिक  सेक्टर  में  काफी  रेस्पांसिबिल  स्थान
 पर  I0  साल  तक  काम  कर  चुका  हूं  और  मैं
 जानता  ह्  फि  मेरी  सालाना  वेतन-वृद्धि
 या  मेरे  साथी  अफसरों  को  भी  काम
 भेच्छा  हो  या  बुरा  हो  इस  पर  नहीं  थी,  नोचे
 वालों  में  स्टाफ  की  भी  वही  बात  थी,  सिर्फ
 एक  जमात  की  वार्षिक  तरक्की  उनके  काम  पर
 भी,  जिन  को  काम  तौल  से  देना  था।  और  उस
 का  जो  नतीजा  होना  था  यह  हुआ  |

 एक  बात  मैं  यह  कहना  हित हूं कि हूं  कि
 पब्लिक  सेक्टर  हो,  या  प्राइवेट  सेक्टर  हो,
 वह  आगे  नहीं  बढ़  सकता  जब  तक  कि  उस
 के  कार्यकर्ता  दिल  लगा  कर  काम  न  करें।
 मगर  हमारे  यहा  एक  बीमारी  झा  गयी  है  कि
 काम  करने  वालों  को  काम  करने  से  अनुसार-
 हित  किया  जाता  है  झोर  उन  को  यह  समझाया
 जाता  है  कि  तुम्हारी  उन्नति,  तुम्हारा  फ्‌  यूज़र,
 तुम्हारा  करियर  तुम्हारे  काम  पर  जितना  नहीं
 है  उतना  इस  पर  है  कि  तुम्हारे  पीछे  कितने
 आदमी  ठंडा  ले  कर  चलने  को  तेयार  हैं।
 ओर  यह  बात  जहां  आ  गयी,  बहां  काम  चौपट
 हो  गया  t  इसलिये  मैं  सभी  से  प्रार्थना  करू गा
 कि  देश  जैता  उन  का  है,  जैसा  हमारा  भी  है।

 कम  से  कम  जिस  तरीके  से  वह  कार्यकर्ताओं
 और  कर्मचारियों  आदि  के  अधिकारों  के  लिए
 लड़ते  हैं  वहां  तक  मैं  उन  का  साथ  दू  मा  ।  छह
 में  मैं  उन  के  साथ  हु  मगर  सांथ  ही  साथ  मैं
 यह  भी  कहना  चाहुंगा  कि  भाई  तुम  लोग
 अपने  काम  में  अर्थात्‌  अपने  कर्तव्य  पालन  में
 कोई  कसर  न  करो  -  काम  में  अगर  तुम  कसर
 करोगे  तो  मैं  तुम्हारे  साथ  वैसा  ही  बर्सर्भव
 करूगा  बल्कि  उस  से  कमी  बुरा  बर्ताव  करूगा
 जेसा  कि  तुम्ह'रे  एम्प्लाब्स  करना  चाहते  हैं
 या  करते  हैं  t

 SHRI  P.  VISWAMBHARAN  (  Tri-
 vandrum):  Mr.  Chairman,  Sir,  the  Ministry
 of  Industrial  Developmeat  and  Company
 Affairs  is  most  hypocritical  in  their  prono-
 uncements  and  professions.  They  speak
 of  their  intentions  to  curb  monopolies  in
 this  country  and  the  Ministry  takes  pride  in
 introducing  a  Bill  to  curb  monopolies.  But
 what  has  actually  happened  is  that  the
 monopolies  thrive  during  their  regime.

 Sir,  I  would  like  to  quote  fiom  a  report
 made  by  Mr:  B.  Datta,  Director  in  the
 Department  of  Company  Affairs  itself.  It

 ‘Says  ;

 “The  total  assets  of  the  Birla  group  of
 companies  have  recorded  a  phenomenal
 increase  of  over  Rs.  2I6  crores  in
 three  years  from  Rs.  293.2  crores  in
 1963-64  Rs.  508.9  crores  in  ‘1963-67...

 Curing  the  same  period,  the  Tata
 group  increased  its  assets  from  Rs.
 48.l  crores  to  Rs.  550.6  crores,  thus
 retaining  its  prime  position  among  75  top-
 most  business  houses,  mentioned  in
 the  Monopolies  Inquiry  Commission’s
 Report.”

 Similarly,  as  he  has  mentioned,  a  -smaller
 groups  like  the  Mafatlals.  and  all  that  have
 also  thrived  during  this  regime.  So,  their
 professions  of  -curtailing.  n.onopelies  are
 merely  an  eye-wash.

 Phen,  they  ‘say  that  in  order  to  curb  th:
 ‘growth  of  moaosolies,  several  commis-
 ‘sions  and  commiitess  have  bean  iappoiated,
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 Dr.  Hazari  submitted  a  report  to  this
 Government  and  this  House  had  an  oppor-
 tunity  to  discuss  the  Report  in  detail.  At
 that  time,  some  of  us  said  on  the  floor
 of  the  House  that  there  was  absolutely
 no  necessity  for  appointing  another  committee
 to  go  into  the  very  same  subject.  But  the
 Thacker  Committee  was  appointed  and  it
 was  said  at  that  time  that  the  Committee
 would  submit  a  report  within  six  months.
 But  the  term  of  the  Committee  has  been
 extended  from  time  to  time.  According  to
 the  Budget  papers,  an  amount  of  Rs.  3.7
 lakhs  was  spent  on  the  Committee  from
 the  public  exchequer  of  this  poor
 country  and  yet  the  Committee  has  not
 submitted  its  Report.  Lastly,  was
 said  that  the  Committee  would  submit  its
 Teport  by  the  end  of  March.  But  March
 is  over  and  the  Report  has  not  yet  come.
 The  Budget  papers  show  that  there  is  a
 provision  for  this  Committee,  the  Industrial
 Licensing  Policy  Committee,  for  the  current
 year,  that  is,  for  969-70,  also  and,  there-
 fore,  I  seriously  doubt  and  I  suspect
 that  the  idea  of  the  Government  is  to
 extend  the  term  of  the  Committee  further
 and  thus  shelve  the  issue  of  licences  ta
 monopoly  houses.  As  has  been  said  earlier
 while  this  Committee  was  going  into  the
 question,  while  the  recommendations  off
 Dr.  Hazari  were  with  the  Government,  these
 groups  were  issued  more  and  more  licences.

 7.3  hrs.

 (MR.  SPEAKER  is  the  Chair.}

 Another  example  of  the  hypocritical
 attitude  of  this  Ministry  is  their  claim  of
 having  introduced  a  Bill  to  prohibit  dona-
 tions  to  Political  parties.  The  Ministry's
 report  says  that  a  Bill  has  been  introduced
 and  that  is  before  Parliament.  Why  can’t
 the  Minister  find  time  to  move  a  motion
 on  the  floor  of  the  House  to  take  it  up  for
 consideration  and  to  get  it  passed  ?  The
 Bill  has  been  introduced.  That  is  all.  After-
 wards  nothing  has  been  heard  of  that.
 The  Minister  says  that  it  is  before  Parlia-
 ment  as  if  some  of  us  on  this  side  are  at  fault
 for  not  having  passed  it.  On  the  other  hand,
 we  on  this  side,  have  been  pressing  the
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 Government  to  get  that  Bill  passed.  We
 know  why  that  Bill  has  not  been  pursued.
 Here  is  some  information  given  by  the
 Minister  for  Industrial  Development  him-
 self.  Here  it  is  said  :

 “Company  donations  to  various  political
 parties  in  1967-68  amounted  to  a  little
 over  Rs.  30  lakhs.  i.  e.,  about  Rs.  2]
 lakhs  more  than  in  the  previous  year.”

 After  this  Bill  was  introduced  in  the  House,
 donations  from  companies  to  political  par-
 lies  have  gone  up  by  Rs.  2I  lakhs.  This  is
 the  reason  why  the  Government  is  not
 pursuing  this  Bill,  An  analysis  of  the
 figures  shows  that  Congress  received  Rs.
 85,2!.26l  in  4966  67  and  Rs.  ,06,47,85I
 in  ‘1967-68.  So,  the  entire  amount  of  Rs.
 2l  lakhs  that  have  been  donated  by  the
 companies  in  1967-68  in  excess  of  the
 previous  year  went  to  the  Congress.  This
 is  the  reason  why  the  Government  is  not
 pursuing  that  Bill.  This  is  another  example
 of  the  hypocritic  attitude  of  this  Ministry.

 Then,  there  is  the  question  of  this  much
 talked-about  small  car  project,  Absolutely
 no  word  is  seen  anywhere  in  the  budget
 papers  or  in  the  Ministry’s  report  about
 that

 AN  HON.  MEMBER:  It  is  getting
 smaller.

 SHRI  P.  VISWAMBHARAN :  It  is
 getting  smaller  and  smaller  and  ultimately
 it-will  vanish.  I  know  that.

 Then  the  Ministry  says  that  it  wants  to
 do  a  lot  of  service  to  small  industries.  It
 claims  that  the  National  Industrial  Develop-
 ment  Corporation  is  doing  much  on  those
 lines.  On  page  23  of  the  report  it  is  stated  :

 “With  a  view  to  bringing  the  benefits
 of  Hire  Purchase  Scheme  to  the  very
 doorsteps  of  small  entrepreneurs  living
 in  remote  areas,  the  Corporation  has
 conducted  intensive  campaigns  in  less
 developed  areas,  viz.  Rajasthan,  Bihar,
 Madhya  Pradesh,  Orissa,  Andhra  Pra-
 desh,  Kerala,  Maharashtra  and  Jammu
 and  Kachmir  we
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 I  know  something  about  this  intensive
 campaign  which  was  conducted  in  Kerala.
 It  was  conducted  4  years  ago.  Several  thou-
 sands  of  applications  were  filed  before  this
 Corporation;  the  poor,  small  scale  entrepre-
 neurs  in  Kerala  came  forward  with  much
 hopes.  After  a  preliminary  scrutiny,  the
 Corporation  accepted  2,000  applications,  and
 after  ity  years  only  25  out  of  those  2,000
 applicants  get  their  machinery  from
 the  NSIC.  on  _hire-  purchase  basis.

 Another  75  applicants  remitted  their
 earnest  money.  It  has  gone  to  that  stage.
 Regarding  the  800  other  applications  the
 processing  has  not  even  gone  to  the  extent
 of  asking  the  applicants  to  remit  the  20%
 earnest  money.  That  is  the  speed  with  which
 this  campaign  is  going  on.

 Now  coming  to  the  public  sector  industry,
 I  do  not  want  to  repeat  what  all  has  been
 said  here.  Once  it  has  been  said  that  one
 of  the  major  difficulties  in  running  the
 public  sector  industries  was  the  dearth  of
 trained  managerial  personne!.  So  this  very
 same  Ministry  started  holding  a  diploma
 course  in  company  secretaryship  and  they
 prescribed  a  very  tough  course  for  that.
 The  report  of  the  Company  Law  Adminis-
 sration  mentions  something  about  it.  Out  of
 8000  and  odd  candidates  who  had  registered
 under  this  scheme  for  the  diploma,  only
 27  could  get  their  diploma.  That  is  the
 tough  nature  of  this  course.  But  nowhere
 anything  is  mentioned  about  how  many  have
 been  given  employment  in  public  sector  or
 Private.  sector  companies.  As  a  matter  of
 fact  I  know  that  more  than  90%  of  these
 diploma  holders,  these  brilliant  boys,  have
 joined  the  army  of  the  unemployed  in  this
 country.  The  practice  of  appointing  rela—
 tives  and  favourites  of  Ministers  and  top
 bureaucrets  in  the  Ministries  and  public
 sector  undertakings  still  continues  in  spite
 of  the  fact  that  these  00  and  odd  trained
 well-qualified  personnel  are  there  in  the
 streets.

 Then  I  come  to  the  question  of  regional
 imbalance.  This  Ministry,  this  Govern-
 ment  and  the  Planning  Commission  repeate-
 dly  stated  that  they  are  for  elimination
 of  regional  imbalances.  But  what  has
 happened  during  to  the  last  17-18  years  of
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 planning.  The  backward  regions  remain  back-
 ward  and  I  repeat  what  I  said  on  an
 earlier  occasion.  I  personally  feel  that  this
 regional  monopoly  has  become  as  much  a
 danger.  as  the  individual  monopolist  in  this
 country.

 Now  Icome  to  my  State  of  Kerala.
 When  we  speak  about  the  neglect  of  Kerala...

 MR.  SPEAKER  ;  You  will  have  to  end
 with  Kerala.

 SHRI  P.  VISWAMBHARAN  :  We  have
 been  accused  that  we  are  very  vociferous
 and  all  that.  What  has  happened  in  the
 past  ?

 SHRI  S.  M.  BANERJEE  :  The  next
 item  is  Andhra.

 SHRI  P.  VISWAMBHARAN  -  Kerala,
 as  you  know,  is  a  State  whose  per  capita
 income  is  much  below  the  all-Incia  average,
 where  unemployment  is  the  highest  in  the
 country  and  still  this  Gcvernment  has  all
 along  been  neglecting  that  State.  During  the
 First  Plan  period,  not  evena  single  rupee
 was  spent  in  Kerala  State  by  the  Central
 Government  in  Central  Industrial  invest-
 ments.  In  the  Second  Plan,  only  an  amount
 of  Rs.  79  lakhs  was  invested  in  the  DDT

 ‘factory  at  Alwaye.  In  the  Third  Plan  there
 were  proposals  for  ‘an  investment  of  7
 crores  of  rupees  in  the  central  industrial
 sector  in  Kerala,  but  ullimately  when  the
 Plan  came  to  an  end,  it  so  happened  that
 about  Rs.  25  crores  were  spent.

 These  schemes,  costing  Rs.  mM  crores
 were  agreed  to  by  the  Planning  Commission
 and  the  Government  of  India,  taking  into
 consideration  the  techno-economic  aspects
 etc,  When  we  ask  for  more  _  industries,
 we  have  been  very  often  told  that  itis
 the  techno-economic  consideration  which
 should  prevail  in  the  matter  of  deciding  the
 location  of  large-scale  industries.  To  a  very
 large  extent,  I  do  agree  to  that.  But  why
 is  it,  that  in  the  case  of  Kerala  alone,
 when  the  techno-economic  survey  proved
 that  for  a  particular  industry,  it  is  Kerala
 alone  which  is  the  most  suitable  place  for
 its  location,  for  the  industry  to  be  establi-
 shed,  that  that  industry  was  shifted  to  some



 275  2.6.  (Min.  Ind  Dev

 {  Shri  P.  Viswambharan  ]

 other  place  ?  I  wish  to  know  the  reason
 for  that.  Here  is  a  reply  which  is  given
 by  the  Minister  of  Industrial  Development
 and  Company  Affairs  on  the  floor  of  the
 House  itself.  The  reply  says  :

 “On  techno-economic  evaluation  of
 the  sites  proposed  for  their  considera-
 tion,  the  team  of  Czech  experts  consi-
 dered  the  sites  at  Madras,  Cochin  and
 Vishakapatnam  as  prima  facie  suitable
 and  placed  them  in  the  following
 order  ;

 (i)  Cochin

 (ii)  Madras

 (iii)  Vishakapatnam”

 This  is  regarding  the  location.  of  the  Heavy
 Plates  and  Vessels  project.  Number  one
 priority  was  given  to  Kerala  by  the
 Czech  experts.  That  first  priority  was  given
 to  Kerala  on  techno-economic  considera-
 tions.  Then  it  was  shifted  and  located  in
 some  other  place.

 During  the  Third  Five-year  Plan  period,
 the  payto-chemical  factory  was  to  be  started
 in  Kerala,  on  this  very  same  techno-econo-
 mic  consideration  The  Kerala  Government
 acquired  300  acres  of  valuable  land  of  that
 State  and  it  was  left  at  the  disposal  of  the
 Central  Government.  Thereafter  nothing

 -happened.then  again,  there  is  the  case  of  the
 Precision  Instruments  Factory  at  “Palghat.
 588  Acres  of  land  from  the  rice-bowl  of
 our  State,  Palghat  district,  was  acquired
 and  it  is  just  lying  idle  there  in  the  posses-
 sion  of  the  Government  of  India  for  the
 last  six  years,  It  was  decided  finally  in.
 966  to  give  one  unit  of  that  Precision

 ‘Instruments  Limited  to  Palghat.  But  sud-
 denly  something  happened.

 The  General  Elections  of  967  came
 and  it  so  happened  that  the  Congress
 party  got  reduced  in  its  strength  in  the
 State  Legislature  to  such  an  extent  that
 they  are  not  even  a  recognised  Opposition
 there  now.  Thcy  are  “only  nine  in  a  House
 of  33.  If  there  is  any  cnactment  anywhere,
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 for  penalising  and  for  punishing  people
 who  allow  fertile,  cultivable  land,  to  lie
 follow,  when  there  is  all--round  food  scar-
 city  in  the  country,  then,  I  say,  the  Mini-
 ster  concerned  here  in  the  Ministry  of
 Industrial  Development  should  be  prosecu-
 ted  and  sent  to  jail.  Because  600  acres  of
 land  which  could  go  to  cultivation,  is  just
 lying  idle  for  the  last  so  many  years  in
 Palghat  district.

 This  is  the  situation  that  we  face.
 Recently,  this  Ministry  liberalised  its  licens-
 ing  pelicy.  They  exempted  certain  industries
 from  licenses  I  would  submit  that  this
 would  affect  the  industrially-backward
 States  very  adversely.  If  the  private  enter-
 preneurs  can  start  these  industries  anywhere
 they  like.  Then  they  would  start  them  only
 in  industrially  developed  States.  The  policy
 of  the  Government  should  be  such  that  the
 Private  sector  also  should  be  persuaded  to
 start  industries  in  backward  areas.

 This  De-licensing  policy  is  affecting  these
 backward  areas  very  adverscly.  In  this  con-
 nection,  I  would  also  like  to  submit  that
 the  policy  of  giving  financial  assistance  follo-
 wed  by  the  credit  institutions  under  this
 Ministry  is  also  highly  discriminatory.
 Here  is  an  example  of  this.  In  the
 course  of  fourteen  years  of  their  existence,
 the  industrial  Credit  and  Investment  Cor-
 poration  of  India-ICICI-have  distributed
 about  Rs.  230.5  crores  or  so  to  industries
 by  way  of  financial  assistance.  Out  of  these,
 36.6  per  cent  has  gone  to  Maharashtra
 and  Kerala’s  share  was  only  Al  per  cent.  Of
 course,  other  States  have  also  suffered.
 Finally,  I  would  appeal  to  this  Government
 through  you  that  at  least  in  future  this
 sort  of  neglect  should  not  be  shown  to
 Kerala.

 Now,  Sir,  Kerala  Government  have
 drafted  an  outline  of  the  State’s  Fourth
 Plan.  It  is  a  very  modest  plan.  The  objective
 of  that  plan  is  to  raise  the  per  capita  in-
 come  of  that  State  to  the  all-India  average
 in  5  years.  In  other  words,  the  plan
 envisages  that  Kerala’s  per  capita  income
 at  the  end  of  the  Sixth  Plan  should  be  the
 same  as  the  all-India  average.  In  order  to
 achieve  this  objective,  Kerala  Government
 have  suggested  (that  during  the  Fourth  Pla
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 period  there  should  at  least  be  80  invest-
 ment  of  Rs.  320  crores  by  the
 Central  Government  in  the  Central
 industrial  projects  in  that  State.  That
 State  offers  very  good  facilities  for  certain
 industries  such  as  monasite,  ilmanate,  etc.
 T  request  that  a!l  these  should  be  taken  into
 consideration  and  Kerala  should  be  helped
 at  all  costs.

 ot  प्रम  चन्द  वर्मा  (हमीरपुर)  :  अध्यक्ष
 महोदय,  चुके  आपने  इस  महत्व पू रां  मंत्रालय
 पर  बोलने  का  मोका  दिया  है,  इसके  लिए  मैं
 आपको  घन्यवाद  देता  हूं।

 इस  मंत्रालय  के  पास  l9  पब्लिक  सेक्टर
 कम्पनी  थीं  और  अब  इसके  पास  चौदह
 पब्लिक  सेक्टर  कम्पनीजु  है।  सब  से  पहले  मैं
 इनकी  जो  रिपोर्ट  है  उसको  लेता  हु  an  मैंने
 967  की,  963  की  ओर  969  की
 रिपोट्स  को  देखा  है।  इन्होंने  अब  जो  रिपोर्ट
 पेश  की  वह  उसी  ढंग  की  है  जेसी  ये  पहले  से
 करते  आ  रहे  हैं,  जेपी  आज  से  कई  वरस
 पहले  से  पेश  करते  भ  रहे  हैं  1  एक  बड़े  मजे
 की  बात  इस  में  आप  देखेंगे  ।  इस  में  नेशनल
 इंडस्ट्रियल  डिवेलपमेंट  कारपोरेशन,  भारत
 हैवी  इलेक्ट्रिकल्स,  नई  दिल्‍ली  हैवी  इसे-
 क्ट्रिकल्जू  इंडिया  लिमिटेड,  भोपाल,  हिन्दुस्तान
 केबिन  लिमिटेड,  हिन्दुस्तान  साइट्स  लिमिटेड
 भराली  नाम  दिये  हुए  हैं  लेकिन  यह  तकलीफ
 गवारा  नहीं  की  गई  है  कि  यह  भी  बताया  जाता
 कि  कितना  कितना  पैसा  इन  में  लग,  है,  कितने
 का  इन  में  अब  तक  नुक्सान  हो  चुका  है  और
 कितना  काम  हुआ  है  ।  ब्रीफ  डंसक्रिपशन  तो
 इनकी  दी  गई  है  लेकिन  जो  कुछ  होता  चाहिये
 वह  नहीं  है  ।  कितना  रुपया  इन  में  लगाया,
 किस  साल  में  बना  ओर  इसके  बाद  कितना  इस
 साल  में  घाटा  हुआ,  यह  सब  इस  रिपोर्ट  में
 नहीं  हैं  ।  मैं  चाहता  हुं  कि  आगे  से  जो  रिपोर्ट
 हो  वह  नए  तरीके  से  ओर  नए  ढंग  से  बने  ।
 जब  उतकों  सदन  में  पर  किया  जाए  तो  हमें
 पता  लग  जाना  चाहिये  कि  उनकी  क्‍या  हालत

 हैं  ।  ऐसा  मालूम  होता  है  कि  इन्होंने  चक्कर
 में  हमको  डाल  रखा  है  |  जब  बहुत  सी  किताबों
 को  देखा  जाए  तब  मुश्किल  से  जो  जानकारी
 आप  को  चाहिये,  उसको  हासिल  करने  में  आप
 समर्थ  होते  हैं  1  मैं  चाहता  हूं  कि  नए  ढंग  से  और
 नए  तरीके  से  आगे  से  इस  रिपोर्ट  को  लिखा
 जाया  करे  t  और  अगर  आपके  आफिस सं  ऐसा
 नहीं  कर  सकते  हैं-तो  पालिमेंट  के  मैरिज  को
 इसके  बारे  में  कन्या  कर  लिया  जाए  और
 वे  बता  देंगे  कि  किस  तरीके  से  रिपोर्ट
 बननी  चाहिये  a

 cara  स्केल  इडस्ट्रीज  के  बारे  में  इस  में
 बड़े  अच्छे  ढंग  से  बताया  गया  है।  मैंने  स्माल
 स्केल  इडस्ट्री  की  थोडी  बहुत  स्टडी  की  है  1
 पिछले  दिनों  इस  मिनिस्ट्री  ने  एक  सेमिनार  भी
 किया  था  क्रेडिट  फंसिलिटीज  के  बारे  में।  मैं
 उस  में  गया  था  उसको  बड़े  अच्छे  ढंग  से
 आर्गेनाइज  किया  गया  था।  छोटे  छोटे  लोगों
 को  ज्यादा  से  ज्यादा  पैसा  कसे  दिया  जा  सके,
 क्रेडिट  फंसिलिटीज  कैसे  दी  जा  सके,  इसके
 बारे  में  अगर  सोचा  जाता  है  तो  इससे  अच्छी
 दूसरी  और  कोई  बात  नहीं  हो  सकती  है।  मैं
 मंत्री  महोदय  को  मुबारकबाद  देता  हं  कि
 उन्होंने  यह  कदम  उठाया  है  कि  स्माल  स्केल
 इंडस्ट्री  को  ज्यादा  पैसा  मिले  और  अधिकतर
 साधन  उस  तरफ  लगाये  जायें  t

 आपको  याद  होगा  कि  l07  सदस्यों  ने
 लिख  कर  दिया  था  और  आपने  हजारी  रिपोर्ट
 पर  पिछले  साल  चर्चा  के  लिए  बड़ा  समय
 दिया  था  t  उस  के  बाद  यहाँ  पर  आठ  चन्दे
 डिस्कशन  हुआ,  लेकिन  उस  डिस्कशन  का  आज
 तक  यहां  पर  कोई  नतीजा  नहीं  आया  t  हमारे
 मंत्री  महोदय  बड़े  आदरणीय  हैं  और  मैं
 समझता  हूं  कि  वह  कोशिश  मी  करना  चाहते
 हैं  कि  जल्द  से  जल्द  इस  के  बारे  में  कोई
 कार्यवाही  हो,  लेकिन  कर  नहीं  पा  रहे  हैं,  न  जाने
 कोई  दबाव  है  या  और  कोई  बात  है  मेरी
 उन  से  यह  अज  है  कि  इस  सिलसिले  में  जल्द
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 से  जल्द  जरूरी  कार्यवाही  करें,  क्योंकि  आपके
 मंत्रालय  के  बारे  में  लोगों  के  दिलों  में  हजारी
 रिपोर्ट  की  डिस्कशन  और  बिरला  की  कम्पनियों
 के  मुताल्लिक  कार्यवाही  न  होने  से  शकूक  पैदा
 हो  रहे  हैं  I

 दूसरी  बात  मैं  स्माल-स्केल  इण्डस्ट्री जु  के
 बारे  में  कहना  चाहता  हं  i  स्टेट्स  के  जो
 डायरेक्टर  आफ  इंडस्ट्रीज  होते  हैं,  वे  आपके
 मंत्रालय  और  इण्डस्ट्रियल  डेवेलपमेंट  की  कोई
 बाद  मानने  के  लिए  तैयार  नहीं  है,  वे  अपनी
 मनमानी  करते  हैं  -  मैंने  मंत्री  महोदय  को  इस
 सिलसिले  में  एक-दो  केसेज  भी  दिये  थे  ।  आप
 डायरेक्टर  आफ  इंडस्ट्रीज,  दिल्ली  को  हो  ले
 लें  :  वहां  के  ज्वाइंट  डायरेक्टर,  डिप्टी
 डायरेक्टर,  एस्सिटेंट  डायरेक्टर-मुझे  माफ  करें,
 मैं  ऐसी  बात  कह  रहा  हु-बगैर  पैसा  लिये
 स्माल  स्केल  इंडस्ट्रीज  का  कोई  काम  नहीं
 करते  |  वहां  पर  कमीशन  चलती  है  परसेंटेज
 चलती  है  और  हमारा  मंत्रालय  उस  को  रोक
 नहीं  पाता  हैं  ।  अगर  डवेलपमेंट  के  ज्वाइंट
 डायरेक्टर  कोई  सिफारिश  करते  हैं  तो  वे  उस
 को  नहीं  मानते  हैं,  जब  तक  कि  उन  को  पैसा
 न  मिल  जाये  ।  अगर  आप  चाहें  तो  मैं  सारे
 नाम  भी  आपको  पढ़कर  सुना  सकता  हू  कि  उन
 के  मुताल्लिक  क्या  कया  चीजें  हैं।  टेस्ट  केस  के
 तौर  पर  मैं  आपसे  अर्ज  करना  चाहता  हू  कि
 दिल्‍ली  के  दफ्तर  में  जो  पांच-छः  अधिकारी
 हैं,  सी०  वी०  'भाई०  की  मारफत  आप  उनकी
 जायदादों  का  तखमीना  ले  लें,  जो  800  रु०
 माहवार  तनख्वाह  लेता  है,  उस  की  लाखों  की
 जायदाद  है  an  मैं  यह  बात  खास  तौर  पर  अर्ज
 करना,  चाहता  हूं  कि  उन  के  इस  एटीचूड  से
 छोटे  छोटे  कारखानेदारों  को  बहुत  तकलीफ
 हो  रही  है,  उन  के  कारखाने  बद  हो  जाते  हैं,
 क्योंकि  वे  पैसा  नहीं  दे  सकते  हैं  और  पैसा  न
 देने  की  वजह  से  उन  को  इमेशल्टी  सर्टिफिकेट
 कौर  लाइसेंस  नहीं  मिल  पाते  हैं  1
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 पब्लिक  सेक्टर  के  बारे  में  मेरे  दोस्तों  ने
 बहुत  कुछ  कहा  है,  बुरी  तरह  से  कोसा  है  1
 माम  तौर  पर  मैं  भी  कोसता  ही  रहता  हुं,
 मगर  जहां  पर  गलती  होती  है,  वहीं  पर  कोसता
 हूं  ।  लेकिन  एक  बात  जरूर  है--जहां  तक
 पब्लिक  सेक्टर  की  बात  है,  अगर  हम  को
 हिन्दुस्तान  को  सही  सोशलिज्म  के  रास्ते  पर
 लाना  है,  अगर  हिन्दुस्तान  में  भ्रमरी  और
 गरीबी  के  फर्क  को  दूर  करना  है  तो  हमारे
 पब्लिक  सेक्टर  जरूर  कामयाब  होने  चाहियें
 जब  तक  ये  कामयाब  नहों  होंगे,  तब  तक  हमारे
 देश  से  अमीरी  और  गरीबी  का  फक  नहीं
 जायेगा,  मंहगाई  नहीं  जायेगी,  क्योंकि  देश  की
 बेशतर  दौलत,  फैक्ट्रिज,  इंडस्ट्रीज  कुछ  लोगों
 के  हाथ  में  हैं  और  जत  तक  वे  उन  के  हाथ  में
 हैं,  वे  लोग  एक्सप्लायट  करते  रहेंगे,  जनता  को
 गुमराह  करते  रहेंगे  ।  लेकिन  इस  के  साथ  साथ
 हमें  यह  भी  देखना  है  कि  जो  बीमारी  है,
 जिसकी  वजह  से  हमारे  सामने  की  बंचेंज  के
 साथी,  स्वतन्त्र  पार्टी  या  जनसंघ  के  सदस्य  एटेक
 करते  हैं,  जितनी  बातें  वे  करते  हैं,  अगर  उन
 में  सच्चाई  है  तो  हमें  उन  को  जरूर  दूर
 करना  होगा  ।

 मैं  इसी  सिलसिले  में  आपको  एक  उदाहरण
 देना  चाहता  हूं।  मेरे  स्वतन्त्र  पार्टी  के  दोस्त
 जब  भी  कोई  बात  करते  हैं,  तो  जनरल  तौर
 पर  कह  देते  हैं  कि  सारी  कि  सारी  पब्लिक-
 सेक्टर  में  लूट  पड़ी  हुई  है,  घाटा  हो  रहा  है,
 लेकिन  वे  न  उन  की  डिटेल्स  को  पढ़ने  को
 कोशिश  करते  हैं  न  देखने  की  कोशिश  करते  है  ।
 अगर  देखा  जाय  तो  हमारे  पास  जितनी
 कम्पनी  हैं  उनमें  आधे  से  ज्यादा
 मुनाफे  में  हैं  ओर  जो  घाटे  में  हैं  उनमें  भी
 कुछ  ऐसी  हैं  जोकि  अभी  नयी  नयी  बनी  हैं
 और  अभी  तक  अपनी  पूरी  कैपेसिटी  पर  नहीं

 आ  पायी  हैं  ।  लेकिन  कुछ  ऐसी  कम्पनी  जरूर
 हैं  जिनके  बारे  में  कहा  जा  सकता  है।  मैं
 मिनिस्टर  साहब  को  नाम  लेकर  बतलाना
 चाहता  हूं  ।  भारत  हैवी  इलेक्ट्रिकल्स  के  कपूर
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 05  करोड़  रुपया  लगा  है  लेकिन  उप्तमें  पिछले
 साल  5  करोड़  57  लाख  का  घाटा  है।  फिर
 हैवी  इलेक्ट्रिकल्स  इंडिया  लि०  के  ऊपर  98
 करोड़  रुपया  लगा  हुमा है  और  उसमें  5  करोड़
 ]7  लाख  का  घाटा  है।  इस  बात  को  रिपोर्ट

 में  देते  तो  उसका  पता  लगता  और  साथ-साथ
 उसका  कारण  भी  बतलाते  |  लेकिन  उसको
 छिपा  गए,  बतलाया  नहीं  |  इसी  तरह  से  हिन्दु-
 स्तान  लि०  नेशनल  स्माल  इ इडस्ट्रीज  कारपोरेशन
 जो  है  उसमें  11.  करोड़  लगे  हैं  लेकिन  उसमें
 भी  घाटा  है  जबकि  उसमें  घाटा  होने  की  कोई
 वजह  ही  नहीं  है  ।

 8  brs.

 अब  मैं  कुछ  सुझाव  देना  चाहता  हूं  t
 पब्लिक  सेक्टर  की  सब  से  ज्यादा  कम्पनीज  इसी
 मंत्रालय  में  हैं  ।  इसलिए  सबसे  पहले  तो  जिन
 कम्पनी  में  5  साल  से  लगातार  घाटा  चला
 ा  रहा  है,  उनके  बारे  में  एक्सपर्ट  की  एक
 कमेटी  बिठाई  जाये  जोकि  उनकी  पूरी  इलावा-
 यही  करें,  जांच  करें  और  वृहत  का  पता
 करें  1  एक  कम्पनी  और  है  जिसका  मैं  जिक्र  नहीं
 करना  चाहता  v  उसमें  सारा  का  सारा  सर्माया
 खत्म  हो  रहा  है  कर्ज  से  वह  अपना  काम  कर
 रही  है  ।  तो  इस  तरह  की  हालात  को  बन्द
 कने  के  लिए  हमारे  लिए  जरूरी  है  कि  उनके
 मामले  की  पूरी  जांच  करें  |  हिन्दुस्तान  के  लोग
 आज  बड़ी  उत्सुकता  से  देख  रहे  हैं  कि  हमारा
 पब्लिक  सेक्टर  कहां  तक  कामियाब  होता  है  ।
 सारे  देश  के  लोग  और  इस  सदन  के  सारे
 सदस्य  आज  इस  बात  के  ख्वाहिश मन्द  हैं  कि
 बड़-बड़  पूंजीपतियों  के  चंगुल  से  निकल  कर
 हमारा  पब्लिक  सेक्टर  कामियाब  हो  ।  पब्लिक
 सेक्टर  की  कामियाबी  के  लिए  यह  मंत्रालय
 पहल  करें  क्‍योंकि  इसके  पास  सबसे  ज्यादा
 कम्पनीज  हैं  ।

 दूसरी  बात  यह  है  कि  जितने  गजटेड
 आफिसर  को  आप  वहां  पर  एम्प्लायर  करते  हैं

 उसका  सिलसिला  बन्द  किया  जाये  -  मैंने
 स्टडी  करके  देखा  है  कि  जो  अधिकारी  58
 साल  या  55  साल  पूरे  कर  लेते  हैं  वे  कहते  हैं
 कि  हमारा  तो  रिटायरमेंट  आ  गया  है,  हमें
 अब  क्‍या  करना  है,  4  हजार  र्9  तनख्वाह
 मिलती  है।  उनको  कोई  इन्टरेस्ट  नहीं  होता  है,
 चाहे  फायदां  हो  या  नुक्सान  हो  ।  इसलिए  कोई
 नया  रे टमेन्ट  इस  प्रकार  का  नहीं  होना
 चाहिए  t  और  जो  रिटायर  होने  वाले  हों  उनको
 रिटायर  कर  देना  चाहिए  और  उनकी  जगह
 पर  अनुभव-प्राप्त  लोगों  को  रखना  चाहिए  1
 आई०  ए०  एस०  लोगों  को  कोई  तरजीह  नहीं
 देनी  चाहिए  बल्कि  जो  लोग  वहां  पर  नीची
 जगहों  पर  काम  कर  रहे  हैं,  उनको  मोका  दिया
 जाये  ताकि  वे  उन  कारखानों  को  अच्छी  तरह
 से  सम्हाल  सकें  ।

 इसके  अलावा  इन  कारखानों  में  ओवरस्टाफिग-

 बहुत  है  हालांकि  वे  लोग  इस  चीज  को  बतलाते
 नहीं  हैं  ।  वे  कहते  हैं  कि  बोर्ड  आफ  डायरेक्टर्स
 ने  पास  किया  है  कि  इतनी  नौकरियां  चाहिए
 प्राइवेट  सेक्टर  में  अगर  4  आदमी  काम  करते
 हैं  तो  यहां  पर  6  आदमी  काम  कर  रहे  हैं
 मैं  नहीं  कहता  कि  रिट्रेन्चमेन्ट  होना  चाहिए
 लेकिन  मैं  कहता  ह्  कि  जो  लोग  दूसरी  जगहों
 पर  काम  कर  सकते  हैं  या जिनको  गलत  तरीके  से
 एम्प्लाय  किया  गया  है  जिसका  बोझ  पब्लिक
 सेक्टर  पर  पड़ता  है  और  फिर  घाटा  होता है,
 उस  पर  पूरा-पूरा  कन्ट्रोल  करना  चाहिए,
 कोई  भी  अपने  मामा,  चाचा,  मानना  को  न
 रख  सके,  इस  तरह  के  र्ल्स  बनने  चाहिए  ।

 मेरा  एक  सुझाव  यह  है  कि  पब्लिक  सेक्टर
 की  जो  कम्पनीज  हैं  उनमें  जितने  लोग  अच्छा
 काम  करें,  अच्छे  रिजल्ट  निकालें  उनको  राष्ट्रीय
 पुरस्कार  दिया  जाना  चाहिए।  शराब  बनाने
 वालों  को  तो  राष्ट्रपति  जी  की  ओर  से  पुरस्कार
 दिया  जाता  है  तो  फिर  इन  लोगों  को  थीं,  जिन
 पर  कि  सारा  देश  खड़।  है,  जहां  पर  कई  हजार
 करोड़  रुपया  लगा  हुआ  है,  उसमें  जो  कामियाब
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 होते  है,  जो  अच्छी  तरह  से  काम  करते  हैं,
 राष्ट्रीय  पुरस्कार  मिलना  चाहिए।  हमें  उन
 की  होसला-अफजाई  करनी  चाहिए  |  तनख्वाह
 तो  बढ़ा  नहीं  सकते  हैं  लेकिन  हम  उनकी  इज्जत
 तो  बढ़ा  ही  सकते  हैं।  जब  हम  प्राइवेट  सेक्टर
 के  इंडस्ट्रियलिस्ट  को  इज्जत  देते  हैं  तो  फिर
 वो  लोग  जोकि  पब्लिक  सेक्टर  के  कारखानों  में
 काम  करते  हैं  उनको  अगर  हम  इज्जत  नहीं
 देते  हैं  तो  मैं  समझता  हु  उनके  साथ  यह
 अन्याय  होगा  ।  इस  के  अलावा  पब्लिक  सेक्टर
 के  बारे  मे  मैं  यह  कहना  चाहता  हु'  कि  पब्लिक
 सेक्टर  की  इमेज  बनाने  के  लिए  इस  मंत्रालय
 का  सब  से  बड़ा  काम  है  क्‍योंकि  इस  के  पास
 4  कम्पनियां  हैं  उन  के  बारे'में  जनता  का
 विश्वास  हो  कि  पब्लिक  सेक्टर  में  जो  हमारा
 पैसा  लगा  हुआ  है,  हमारे  खून  की  कमाई  लगी
 हुई  है,  वह  हमारा  पैसा  सेफ  है,  हिफाजत  से
 है  और  देश  की  बेहतरी  में  लगा  हुआ  है  ।  इस
 तरह  की  इमेज  बनायी  जानी  चाहिये  1
 इसलिये  मैं  यह  जरूर  कहना  चाहता  हू  कि
 पब्लिक  सेक्टर  की  कम्पनियों  की  इमेज
 साधारण  जनता  के  पास  बहुत  अच्छी  जानी
 चाहिये  ।

 एक  खादी  ओर  विलेज  इंडस्ट्रीज  कमीशन
 है,  उस  का  जिक्र  कर  दू  मैं  मी  खद दर  पहनता
 हैं  और  बचपन  से  पहनता  हूँ,  लेकिन  चुके  अफसोस
 के  साथ  कहना  पड़ता  है  कि  34  करोड़  85
 लाख  रु०  उस  कमीशन  को  हमने  दिया  लेकिन
 उसकी  हालत  यह  है  कि  अगर  आप  यहां
 खादी  ग्रामोद्योग  की  दुकान  में  जायें  और  उस  में
 एक  बार  केश  मीमो  बनवायें  तो  उस  में  आप
 की  सात  गलतियां  मिलेंगी  जितने  निकम्मे
 ओर  जाहिल  आदमी  हैं  उन  को  इस  में  रख
 रखा  है  और  जो  कपड़ा  पांच  रु०  गज  दूसरी
 जगह  हम  को  मिल  सकता  है  यहां  i5  रु०  में
 मिलता  है  मैं  समझता  ह  कि  मंत्री  जी  इस
 तरफ  ज्यादा  ध्यान  देंगे  फि  जो  लोग  शहर
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 पहनते  हैं  उन्हें  यह  जुर्माना  नहीं  मरना  चाहिये,
 उन्हें  शहर  पहनने  की  सजा  नहीं  मिलनी  चाहियें
 कि  हमें  ज्यादा  कीमत  देनी  पड़े,  वहां  निकम्मे
 आदमी  रखे  जायें,  ओवर  स्टाफिंग  हो  और
 सारा  गडबड़  घोटाला  हो।  इसलिये  उस  को
 बन्द  किया  जाना  चाहिये  1

 मैं  आप  का  आभारी  हूं  कि  आप  ने  मुझे
 समय  दिया  ।  यह  सब  कुछ  होते  हुए  भी  मैं
 मंत्रालय  की  मांगों  का  समर्थन  करता  हु  ।

 18,07,  hrs,
 DISCUSSION  RE,  RECENT  DEVELO-

 PMENTS  IN  TELENGANA  AND
 OTHER  AREAS  OF  ANDHRA

 PRADESH-Contd.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAVAN)  :  Mr.  Speaker,  Sir,
 I  am  very  grateful  to  you  for  giving  us  some
 more  time  to  consider  some  of  the  points
 that  were  raised  in  yesterday’s  debate,
 When  I  agreed  to  take  more  time,  my  idea
 was  not  to  make  any  long  speech,  but,  as
 I  said  earlier,  we  wanted  to  give  very
 careful  thought  to  some  of  the  suggestions
 that  were  made.

 Sir,  the  debate  can  be  divided  into
 two  parts:  one  part  deals  with  the  analysis
 of  what  has  happened  before,  the  causes  of
 the  present  trouble  and  so  on  and  so  forth.
 And  the  second  part  of  the  debate  can  be
 treated  asto  what  should  be  done,-the
 operative  part-in  which  direction  we  should
 go,  etc.  As  far  as  the  causes  are  concerned,
 I  do  not  think  there  is  any  basic  difference
 as  such,  because  it  is  very  obvious  that  the
 present  trouble  started  because  of  the
 discontent  inthe  mind  of  the  students,
 because  of  the  question  of  the  integration
 of  the  services  and  the  Mulki  problem,  and
 the  question  of  economic  development,  and
 finally,  the  non-implementation  of  the
 political  aspects  of  the  gentlemen’s  agree-
 ment  that  was  reached.  These  are  the  basic
 reasons.  Therefore,  ]  have  agreed,  as  I
 already  said  earlier  when  J  replied  to  the
 debate  on  the  Home  Ministry's  Demands,
 that  we  have  no  doubt  that  we  have  to


